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LEGISLATIVE ASSEMBLY.
Wedwesday, 85rd Maroch, 192%.

The Assembly met in the Assembly Chamber of the Council House st
Ton of the Clock, Mr. President in the Chair,

QUESTIONS AND ANBWERS.

CoxNNEcTION OF AKYAB WITH THE Mainw Rarrway Line v Burma.

1127, *U. Tok Kyi: (a) Is it not the intention of Government to conneot
Akyab with the main railway line in Burma?

(b) If the answer be in the affirmative, will Government be pleased to
state when the work will be taken in hand?

(c) Will Government be also pleased to state when they expect to com-
plete the railway extemsion from Ye to Tavoy?

(d) Can the Kayan-Thougwa Railway be ready for opening to traffio
during 1927?

Mr. A. A. L. Parsons: (2) and (b). The possibility of such a connec-
tion has often been considered, but the difficulties are so great that I am
unable to say whether, and, if so, when the work will be taken in hand.

(c) The question of extending the railway from Ye to Tavoy is now
being examined by the Railway Board. It is estimated that the exten-
sion would take about 8} years to build.

(d) No. Progress of construction was hampered on account of the
floods of August 1926.

U. Tok Kyi: May I ask, Bir, with regard to part (d) whether the
Kayvan-Thougwa Railway can be opened next year, if not this year?

Mr. A, A. L. Parsons: I am afraid I cannot say at the moment; I will
lock up what papers we have in the office and will let the Honourable
Member know.

[ ]

REMOVAL OF THE ARSENAL IN RaNGooN 10 MINGALADON.

1128. *U. Tok Kyi: (a) Will Government be pleased to state the
probable date on which the Arsenal in Rangoon will be removed to Min-
galadon?

(b) Can the whole of the Cantonment in Rangoon be moved to Min-
galadon before the end of this year? How do the Government propose to
dispose of the centonment land in Rangoon?

(c) Are they. aware that roughly the land within the radius of half
8 mile from the Shwe Dagon Pagoda was originally pagoda lagd? If so,
will they be now prepared to restore to that Pagods all the land within
the said radius taken up by the Army Department? .

( 2585 ) A
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9211'. @. M. Young: (a) It is hoped to make the move before the and of
1 7' TS R

(b) One Company of British Infantry, one Company of Indian Infantry
and some other details will be retained in- Rangoonn. The area with the
exception of a small portion required to sccommodate the above detach-
ments is being handed over to the Local Government in exchange for the
land required at Mingaladon. . _

(¢) The Government of India are not aware that the facts are ns stated,
but the matter is primarily the concermn of the Local Government.

SecoxD MasTERSHIP IN THE GoOVERNMENT MoINTa Istamia Hiew
ScHoon, AJMER.

1129. *Rai Sahib M. Harbilas Sarda: (a) Is it a fact that the vacant
post of second master, Government Moinia Islamia High Sechool, Ajmer,
has been filled up by the appointment of a very junior Moslem teacher on
the staff of that school, overriding the claims of & number of senior teachers
on the staff of that school as well as those on the staffs of other Government
High Schools in Ajmer?

(b) If the answer be in the affirmative, will Government be pleased to.
state its reasons for such aotion? '

Mr. J. W. Bhore: (¢) and (b). The second mastership was filled when
it fell vacant by the promotion of the fourth master. The third master
who alone of the staff was superseded had no training qualifications. The
selection was considered the most suitable possible.

ArrornTyeNTs IX THE AsMER-Mxuwara Epucation Sgmvice oN
Rs. 100 aND OVER.

1180. *Ral Sahib M. Harbilas 8arda: How many appointments are
there in the Ajmer-Merwara Education Service carrying a salary of Rs. 1000
or over? How many of them became vacant during the last three years
and how many were given to Muhammadans and how many to Hindus?

Mr. J. W. Bhore: There are at present 32 appointments in the Ajmer-
Merwara Education Department carrying a pay of Rs. 100 or over. -Out
of these 8 fell vacant during the lmst three years. 3 of these vacancies
were filled by Hindus and 5 by Muhammadans.

GraNT oF Ao Srre For AN Isnamia Hran Scmoor 18 T™HE CANTONMENT
oF Pesuawanr For THE CHILDREN oF RErmmep Mirnitary OrrPIceng.

1181. *Raja Ghazanfar Ali Khan: (a) Do Government know that there-
is no Islamia School, with a hostel in the central place in the Cantonment
of Peshawar for the education, including that of theology, of the children
of the retired military officers living in and outside the town of Peshawar?

(b) Is it a fnct that the present Islamia School is situated in an un-
healthy locality of the town and is unsuitable for the requirement of the
ex-military officers in various respects detrimental to their children’s educa-

tion? N

(c) Is it a fact that a-representative deputation consisting of Khans and
Nawabs ard a big majority of the Indian ex-military officers of Peshawar
waited upon the Honourable the Chief Commissioner, North-West Frontier
Province, and the General Officer Commanding the District a few months
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ago for the grant of a sité for the construction of,an Islamia High School
m the Cantonment for the convenience of the Indian ex-military officers of
the North-West Frontier Provinee? .

(d) Did the General Officer Commanding refuse to grant the site applied
for on the ground that it was desired to be left alone as a sanitary cordon?

(e) Is it a fact that owing to the extengion of the railway station at
Peshawar-a large area of the land declared to be a sanitary cordon is
already being allotted to the Railway Department besides a large number
of buildings already existing in that locality?

(f) Are Government aware that the site applied for by the retired Indian
military officers of Peshawar is situated in close proximity to the town
whereas the military lines ave situated at a considersble distance from the
city wall?

(9) Do Government propose to consider the matter and meet the desire
of the officers mentioned?

Mr. G. M. Young: (a) Yes, Sir.

(b) The present Islamia school is situated in an exceptionslly healthy
position, & long way from the town. Government have received no com-
plaints from ex-military officers or others about its unsuitability as a place
of education for their children.

(¢), (d), (e) and (f). Government have no information.

(9) I will inquire into the matter and inform my Honourable friend
of the result.

Ust or o Part or T™aE oup KacHERY MosQue 18 PrsHaw:nr Can-
TOoNMENT ror!ITHE DumMpPIiNG oF MANCURE.

1132. *Raja Ghazanfar Al Khan: (a) Do Government know that the
Cantonment authority of Peshawar is using & part of the old Kachery
Mosque in Peshawar Cantonment for the dumping of manure?

(b) Are Government aware that a special Committee convened under
Cantonment Board Resolution, No. 21, dated 25th August, 1928, recom-
mended that the area should be cleaned up and planted with grass?

(¢) Will Government state whether the recommendations of the special
Committee were carried out?

(@) Do Government know that the objectionable use of the Mosque in
questign is still being continued by allowing the manure to be kept there?

Mr. G. M. Young: (a) and (d). No, Sir, not now.
(b) Yes.

(¢) The site has been cleared and steps are being taken to regulariso
the tenure in accordance with the wishes of the Muslim eommunity.

MustiM GRAVEYARD OVTISIDE DaBGART GATE 1IN TRE PEsHawan
. CANTONMENT.,

1188. *Raja Ghazanfar Ali Khan: (a) Will Government state, whether
the area.of the graveyard situated outside Dabgari Gate, in Peshawar Can-
tonment was granted to the Muslim community for burial purposes after
purchasing land for Cantonment purposes?

\ A2



2588 LEGISLATIVE ASSEMBLY. . (28’0 Mar. 1029.

(b) If so, has information been obtained sccording to the instructions
contained in the Army Department letter No. 80482-8-A.D., dsted the
22nd July, 1925, showing compensation paid to the owners?

(c) Is it a fact that according to the Cantonment plan prepared by the
Survey of India Department during 1866 the graveyard existed long before
the advent of the British in Peshawar?

Mr. G. M. Young: (a), (b) and (c). It would be necessary to consult
the local authorities in order to obtain the detailed information asked for.
I will make enquiries if the Honourable Member wishes, but I may say
that it has now been decided to grant the site to the Muslim community
in perpetuity, free of rent, and there seems to be no need to go into
matters of ancient history.

APPOINTMENT OF A RETIRED OFrPIiCIAL To PERPORM THE Duar Duries
oP Sus-RecisTraR AND A 8SpEciar MacisTeaTE OF THE MUNI-
CIPALITY OF PERHAWAR,

1134. *Raja Ghazanfar Ali Khan: (a) Do Government know that a
retired official whose hands were already full with duties of sub-registrar
entrusted to him was subsequently entrusted also with the duties of a
special magistrate of the municipality of Peshawar by the District authority ?

(b) Are Government aware that the work of running both offices by
one man being very heavy the retired official has Yo hold his court till
late in the night every day involving a good deal of inconvenience to the
public and to legal practitioners not to speak of the remarkably low
percentage of outturn of work?

(c) Do Government know that the Bar Association and the Muslim
Association of Peshawar protested against the appointment of a retired
official to run two offices?

(4) Will Government state what action has been taken hy the local
aathority to relieve the public of the unneecessary trouble and loss of
money in engaging counsel at high fees for conducting their cases at night?

(¢) Are Government prepared to consider the question of appointing
another retired official for one of the two honorary appointments solely in
the public interests?

Mr. E. B. Howell: Enquiry is being made from the local Administra-
tion regarding questions Nos. 1184 and 1145 and replies will be given to
the Honourable Member as soon as possible. It is much regretted that
the information required is not available to-dsy.

ExrroyMENT OF MusLims 1x THE OFrice oF THR CONTROLLER OF
MiLiTarY Accounts, Prsmawar Disrricr.

1185. *Raja Ghazanfar All Xhan: (1) Do Government know that the
number of accountants and clerks serving at present in the Military Ac-
counts Department is altogether about 4,275, of whogpn about 870 are
Muslims ?

(2) Db the Government of India know that the Financial Adviser,
Military Finance, instructed the Controller of Military Aecounts, Peshawar
Digtriet, to notify the Muslim Association, Peshawar, when any vacancy
occurs in his office requiring to be filled by direct recruitment?
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(8) Will Government state how mgny vacanacips. ocecurred in that cﬂioe{
during 1928 which were filled by direct recruitment and how mniany o
'them were Muslims furnished by the Muslim Aesociation and how many
were non-Muslims? If mo Muslim was appointed, will the Government
state why the Financial Adviser's instructions were not carried ou-t?

(4) Will .Government state whether the question of the position of
minority communities es regards the clerical éstablishment which was
under the consideration of the Government of Indis last year bar been
decided by the Government of India. If so, how?

The Honourahie Sir Basll Blackett: (1) The number of Accountants
and clerks (including temporary establishment) at present serving in the
Military Aecounts Department is about 4,080 of whom about 850 are

Muslims.

(2) The reply is in the affirmative.

(8) There were no permanent vacancies during 1926 in the ffice of the
Controller of Military Aeeounts, Peshawar District, which were filled by
direct recruitment outside the temporary establishment already employed
which was itself undergoing reduction. The second part of the question
does not arise. .

(4) Yes. Orders were issued to all Departments of the Government
of India in February 1928 applying to the clerical establishments in the
Government of India Becretariat and the offices subordinate thereto the
policy already stated in general terms.

8mary NuyBer oF MusniMs EMPLOYED 1IN THE Trarric aNp OcTrOI
DeparTMENTS IN THE NonTH-WEesT FroNTIER PrOVINCE SECTION
oF THE NoRTH WESTERX Ratiway.

1186. *Raja Ghazanfar Al Khan: (1) Do the Government of India
Imow that the staff employed east and west of the Indus at present in the
Traffic and Ooctroi Departments in the North-West Frontier Province section
of the North Western Railway administration contains comparatively a
smaller number of Muslims?

iﬁ}? Is the numerical strength of the Muslims in that Province 95 per
cent.

(3) Will Government state the number of North-West Frontier
Province Muslims who have been taken for training for the posts referred
to abeve during the past five years?

(4) How do Government account for the remarkably small number,
if any at all of the North-West Frontier Province candidates having been
admitted for training?

(6) Will Government state if there is any objection to the North-West
Froutier Province being allotted a percentage of Muslime tc be taken
every year for training in various sections of the North Western Railway?

The Honourable Sir Oharles Innes: I would refer the Honourable Mem-
ber to the Resolmtion passed in this House on the 10th March 1928, which
embodies the policy accepted by Government. I would also refer to my
reply to unstarred question No. 8 put by Maulvi Muhammad &akub on
the 27th January 1927. The Agent of the Railway has been made aware
0;; the policy of Government and they have no doubt that he is giving
effect to it.
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TransrEr or THE Powrr or Tivive Cases uxpie THE CaNTONMENT
Act o MaclsThaTis UKcoNNECTED Wit CaNtoNuwt Boauns.

1187. *Raja Ghazabfar Ali Khan: (a) Do the Government of India know
that the City Magistrates who reprement the Distriot Magistrates on Can-
tonment Boards in the North-West Frentier Province are ez-officio Mem-
bers of the Boards and are performing two functions combined, vis., as
Members of the Board sanection prosecutions of acoused . persons for
offences under the Cantonment Act and as Magistrates themselves try the
same cases exactly as was the case when formerly Cantonment Magistrates
used to do the executive and judicial work themselves?

(b) Do Government propose to take immediate steps to transfer the
_powers of trying the cases under the Cantonment Act to a Court having
nothing to do with the business of the Board? '

Mr. G. M. Young: (z) and (b). The Government of India have no in-
formation whether the facts are as stated in the question. The matter is
within the disoretion of the Chief Commissioner and Agent to the Governor
General, North-West Frontier Province, to whom a copy of the Honourable
Member's question and of this reply will be sent.

AcCTION OF TH¥ CANTONMENT AUTHORITY IN PESHAWAR IN REGARD TO
Buxcarow No. 2, Roos Kerper, Laxe.

1138. *Raja Ghazanfar Ali Khan: (a) Do Government know that the
‘Cantonment Authority of Peshawar is appropriating on a 5 years’ repairing
lease under the House Accommodation Act Bungalow No. 2, Roos Keppel
Lane, for Royal Air Force officers which is already leased to a Royal Air
Force officer and which is always available for occupation by that Depart-
ment ?

(b) Are Government aware that this procedure is against the terms
of section 8 (2) of the Act and that it unnecessarily harasses the owners
and creates anxieties among the house owners?

~ (¢) Are Government prepared to have the arbitrary action of the Can-
tonment Authority stopped for the future?

, Mr. G. M, Young: Government are aware of the case, and have called
for a report from the military authorities. ‘I will communicate the result
t~ my Honourable friend. *

Atrempr oF Coroxer J. MoraN, Mivitary Estares Orriokr,
PeEsHAWAR, To TAKE PossEssioN or o Pieck or Lawxo
ATTACHED THE ABU TuraB SHRINE.

1139. *Rajs Ghazanfar Ali Khan: (1) Do the Government of India know
that the attempt made by Colonel J. Moran, T.A., Military Rstates
Officer, Peshawar, to take possession of a piece of land attached to the Abu
Turab Shrine outside Edwards Gate of Peshawar €ity has created
anxieties and sensation in the minds of the Muslims of Peshawar town and
sbroad? [ Y

(2) Do Government-reslize the gravity of the situation which will hurt
‘the feelings of the Muslim public there?

(8) Do Government propose to take immediate steps in the matter?
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Mr. @ M. Young: (1) No, Sir. '

(2) and (8). Government are not in possession of the facts, but I have
made enquiries and will let the Honourable Member know the result as
soon as possible.

IncrEASE OF THE PERCENTAGE OF MusuiMs 18 MINISTERIAL ‘Sgrvicr
1N THE OFrices oF THR ExxcuTive OFFICERS AND OF THE
MivuitarYy ENGINEERING SERVICE, NoRTH-WEBT
FroNTIER ProOvINCE.

1140. *Raja Ghazanfar Ali Khan: (1) Will Government state the num-
ber of Muslims and non-Muslims employed in ministerial service in the
offices of the Executive Officers and of the M. E. Service in the North-
West Frontier Province and whether vacancies are filled by direct recruit-
ment or by a test examination?

(2) In the former case are Government prepared to lay down a uniform
system of recruitment by a test examination?

(8) Will Government state what action they propose to take for in-
creaging the peroentage of Muslims in shose offices which may be conasis-
tent with their numerical strength ?

Mr. G. M. Young: (a) to (¢). I have made enquiries and will let the
Honourable Member knew in due course. All candidates for appointment
to the permanent clerical establishments of the M. E. S. are required to
pass 8 departmental examination. They are not recruited by direct
appointment. Government are at present considering the question of
gnmmunal proportions in Command and district headquarters and other
offices of the Army in India. They will also consider whether it is desir-
able to issue instructions regarding communal proportions in the clerical
establishments of Cantonment Boards. But I would remind my Honour-
able friend that Cantonment Boards are municipal bodies, consisting of
elected non-official membera as well as officials.

TrainiNe oF CapErs oX THE TraiNixe Smir “ Durrrrin .

1141. *Mr. Sarabhai Nemchand Hafi: (z) Will Government be pleased
to state the number of years for which each cadet will have to undergo
training on the proposed training ship in Indian waters before he is entitled
to receive the training ship leaving certificate?

(b) Wil Government be pleased to state the age at which cadets will
be admitted for training on the training ship?

(¢) Will Government be pleased to state the fees which each cadet will
have to pay annually for receiving training on the training ship?

(d) Will Government be pleased to state when they propose to give
legislative effect to the recommendation of the Indian Mercantile Marine
Committee in regard to the employment, by the steamers plying on the
coast of India, of cadets from the training ship on their ob#aining the
Decessary certificates of competency as officers on their steamers?

(¢) Will Government be pleased to state the steps that they have taken
or propose to take for the training of engineer officers for steamers?
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The Honourable Sir Charies Innes: (a), (b) and (c)k Gowernment wilk
shortly issue a Prospectus for the Training ship which will contain the in-
formation which the Honourable Member requires.

_(d) Government do not consider that any need for such legislation has
arisen.

:(¢) Government are examining the question of providing facilities for the
training of Indians for engineer officers on steamers.

APPOINTMENT OF MiniTary Owricers as Hiem Courr Jupees.

1142. *Lisut.-S8ardar Muhammad Nawax Khan: (a) Will' @Government
please state whether officers seconded from military employ who have
held, for more than five years, judicisl office not inferior to that mentioned
in section 101 (8) (¢) of the Government of India Act are eligible to become
Judges of a High Court? )

(b) If the answer to (a) is in the negative, will Government please give
reasons for this invidious distinction?

The Honourable 8ir Alexander Muddiman: (a) und (b). There is no.
legal bar to the appointment of such officers: ns High Court Judges.

Ixrer-DerantMestar Transrens or MEN IN THE SECRETARIAT AND
ATTacHED OFFICESR, ETC.

1143. *Mr. O. 8. Ranga Iyer: 1. (a) Will Government be pleased to state
whether those assistants either in the Secretariat or the attached offices
of the Government of India who have not passed the Btaff Selection
Board's examination are held eligible for inter-departmental transfer in
the same grade?

(b) If the answer be in the negative, will the Government be plessed
to give the reasons?

2. (a) Will Government be pleased to state whether the permanent
assistants in the attached offices of the Government of India who have
put in meritorious good service and have long experience are transferred
to the departments of the Imperial Secretariat?

(b) If not, why not?

(c) Is it not a fact that they have a favourable scale of service in the
Imperial Secretariat?

8. Will Government be pleased to state if it is not & fact that assistants
in the attached offices or in the Secretariat are actually doing the work of
assistants (lower or higher division) and drawing the pay of the lower or
routine division irrespective of the work turned out by them of s superior
character? If yes, why?

The Honourable Bir Alexander Muddiman: 1. (a) Yes.

(b) Does not arise. ' |

2. (a) and (b). If there is a vacsncy in the upper division of a Secre.
tanat Department and there is a quslified man in the lower division of
the same office the department generally prefers to promote that man and
not to take a man from outside. There is nothing in the rules to prevent
the transfer of an assistant in an attached office who is quslified for the
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upper division, but in practice vacancies are generally. ef shork duzstion and
apart from the consideration already mentioned they cannot be offered to-
permanent men in other departments.

(o) The scale of pay sanctioned for the upper division of. the Becretariat
is higher than thatfor the attached offices.

8. It is a fact that some assistants and clerks sometimes have to do-a
higher class of work than that which strictly appertains to the division of
which they draw the pay. This is due to the fact that neither the quantity
of work of a higher class at any one time nor the number of men in
different divisions can be related to each other with mathematical
precision.

ContriBuTioNs BY GoveEnrnMeEnT SERvaNTs To THE KHADI FUunp.

1144, *Mr. M. 8, Sesha Ayyangar: Will Government be pleased to-
state if Government servants are as a matter of fact precluded from
contributing to the Khadi (khaddar) Fund and, if so; why?

The Honourable Sir Alexander Muddiman: I have no precise informa-
tion regording the Khadi Fund, but if it is a polilical’ movement Govern-
ment servants are debarred frormm making comtributions to it under Rule
23 of the Government Secrvants’ Conduct Rules, a copy of which ig in the
Library of this House. The Government of India have issued no special
orders relating to the fund. B

ProrourioN or CoMMUNaL REPRESENTATION IN GoOVERNWENT Skavice
IN THE NomtH WEST FroNTiER PROVINCE.

t1145. *Raja Ghasanfar Al Khan: (a) Will Government be pleased to
state whether the proportion of communal representation in (Government
service contemplated by the Honourable the Chief Commissioner, North-
West Frontier Province, a year ago has been fixed and if so, what and on
what basis?

(b) Is it a fact that the Chief Commissioner, North-West Frontier
Province, had under his consideration last year the question of fixing the
ratio of various pommunities in the services? If so, what are his finak
conclusions, if any?

ARITCLE IN THE MUSLIM OUTLOOK REGARDING THE ForMarioN oFf 4
Waire Leacue 1N NEw ZEALAND.

1146. *Raja Ghasanfar Ali Khan: (a) Has the attention of Government
been drawn to an article publivhed in the Muslim Outlook under the
heading ‘‘Formation of a White League in New Zealand’'?

(b) If so, did Government take any steps to inquirc what were the
objects of this League?

(c) Are Government awsare that there is a fairly large number of Indisn.
settlers in New? Zealand?

(d) Do Government propose to use their good offices with the Govern-
ment of New Zealand to see that the Indian settlers are not™ adversely
affected by the propaganda of this League?

T tPor answer to this guestion, see answer to Question No, 11H.
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Mr. J. W. Bhéte: (o) Yee.
(b) No.

~ (¢) According to the census of 1921 the number of Indisns in New
Zealand is 606.

(d) No. Government have no reason to believe that the League has
influenced the attitude either of the Government or the majority of the

people of New Zedlatid advetsely towards the Ihdian community im that
«dominion,

ArricLes IN THE MUSLIM OUTLOOK RE¥GARDING THE PrriasLe PrigaTt
oF Mz. SavaMaN, 1+ Narve oF .Aurirsan, Now RBSIDENT IN
AUCKLAND, NEW ZEALAND.

1147. *Raja Ghasanfar All Khan: (a) Has the attention of Govern-
ment been drawn to two articles published in the Muslim Outloek of
Lahore in its issues dated 12th and 18th February, 1927, wherein the
pitiable condition of one Mr. Salaman, a native of Amritsar, and now
resident in Auckland, is vividly described?

(¥) It 8o, do Government propose to take any action in the matter
to alleviate the sufferings of Mr. S8alaman &t & very early date?

Mr. J. W. Bhore: (a) Yes.

(b) The Government of India do not propose to make representations
in Mr. Salaman’s behalf as this would amount to questioning the decision
of the law courts in New Zealand in a matter of purely individual concern.

REesErvATION OF COMPARTMENTS ON THE NoRTH WESTERN RaILway.

1148. *Mr. Muhammid Ismail Kkan: (z) Is it a general practice with
the North Western Railway to agree to reserve compartments and then
to break their promise without giving any previous notice of the fact or
atating the cause thereof?

(¥) If any such cases are brought to the notice of C(overment ao_

they propose to make an inquiry and discourage the recurrence of sush
<cases ?

Mr. A. A. L. Parsons: (a) No, the rule is that reserved compartments
or carriages are not gusranteed but when such are available and when
there is sufficient room on the train reserved acoommodation will be suppli-
ed, if not less than 48 hours’ notice is given to the station master of the
station concerned. -

(b) T am sure the Agent will look into any specific case in which the
rule that I have quoted is not observed, if it is brought to his notice.

Maulvi Muhammad Yakub: Are the Government aware that Raja
Ghazanfar Ali Khan, M.L.A., asked the station master a® Kirkee to reserve
twn second class compartments for him and when he arrived at the station
with himladies he found that the station master had forgotten to arrange
for the compartments and he was put to very great inconvenience?

Mr. A. A. L. Parsons: I think the Honourable Member had better
address that question to my friend Raja Ghezanfar Ali Khan.



ELECTION OF THE STANDING FINANCE COMMITTEE.

Mr. President: The Assembly will now proceed to élect members not
exceeding fourteen in mumber to serve on the Standing Finance Commit-
tee for the financial yesr 1927-28. There are 24 candidates whose names
are printed on the ballot papers, but one of them, Lala Lajpat Rai, has
withdrawn his candidature. Ballot papers will now be supplied to Hofi-
ourable Members in the order in which 1 call them. )

(The ballot waas then taken.)

THE INDIAN FINANCE BILL—contd.

Mr. Prédidenit: The House will now resume further consideration of
the Finance Bill, clause by clause.

Clause 2, as amended, was added to the Bill.

Mr. President: Before we take up other clauses of the Bill, 1 think it
would facilitate business if I first take the Schedules to the Bill. If these
Bchedules are settled, the passing of the other clauses of the Bill will merely
be then a formal matter. Therefore, with the consent of the House, I

propoge to take Schedule I. The question is that Schedule I stand part
of the Bill. '

In connection with this Schedule, there are several amendments both
in regard to the reduclion of the rate on letters and reduction of the rate
on postcards. Amendmrents No. 26 to No. 81 all relate to the reduction
of the rate on letters. I am not sure whether Honourable Members desire
to discuss the question of reduction of the rate on letters. If they do not,
T shall take up the question of reduction of the rate on posteards.

Pandit Motilal Nehru (Cities of the United Provinces: Non-l;iluham~
madan Urban): Not on this side. :

Mr. President: Then I take up amendment No. 82

Mr. 0. Duralswamy Alyangar (Madras ceded Districts and Chittoor:
Non-Muhammadan Rural) : 8ir, 1 beg to move:

*“ That in Schedule I to the Bill in the proposed First Schedule to the Indian Post
Office Act, 1888, for the entries under the head * Postcards ' the follow-
ing be substituted :

& Single Quarter of an anma.
Reply Half an anna'."

Bir, ever since the rate of postcards was increased from a quarter anna to
half an anna, there has been a very strong feeling of discontent among
the people that the little means of communication that was open to them
bas been withdrawn: it is & matter that is well known; it is also admitted
in the Moral and Material Progress of India for 19024.25,—I mean the
feeling that exists in the country is well represented there. S8ir, I press
this upon the Honourgble Bir Bhupendra Nath Mitra with a little previous
apology. that I 80 with to press this question of the reduction of rates of
posfeards, although 1 might have equally strongly argued for the increase
of salaries for the subordinates of the Postal Department. That®postcards
have Leen popular in this country goes without saying. If you compare
the figures of 1913-14 with those of 1821-22 you will find that there has
been an incrense of 422 per cent. in the use of postcards as against 82'7 in

( 2695 ) .
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the use of covers and envelopes. But the moment the pharge was increased,
in 1922-28 we notice & sudden decline in ome year by 17 per cent. In:
1921-23, the total number of postcards used by the country was 648,470,982,
Now, Bir, in the next year, 1922-23, the number of postcards used wad
528628,419. In subsequent years, we find an increase by a very small
percentage as o matter of sheer necessity; if you drive the people to
extremes, of course it is impossible that they should not—even at an
unbearable cost—make use of the only means of communication which lies .
in their hands. 8o we find a very small increase in 1928-24, when the
figure was 581,908,208, and in 1924-25 542,365,050 postcards were used.
If you compare the rate at which it had been progressing in the earlier Years,
when we had the quarter anna postcard, you will find that this increase in
!;he use of posteards is not out of love but sheer necessity and therefore it
is that we do not find a very gradual development in the manner and at
the pace with which it had been progressing prior to that. If therefore
vou compare the figures of 1921-22 with the figures of 1924-25, you will
find that there is a reduction in the use of posteards to the extent of
106,105,882 and T ask you to add to that 72,210,984 which have come away
from the letters to the postcards. Just as when you increase railway fares,
second-class passengers will go into the third class, and first class passengers.
into the second class, 8o you will find that those who were using envelopes
had recourse to postcards when the rates were increased, and so you find
72,210,984 going over in that manner. Therefore, the total loss or depri-
vation of the use of postcards comes to 178,816,866 for those who had been
using cards prior to the raising of the postal rates. Therefore, Sir, it is
& matter for serious consideration by the Government as to whether, in the
interests of pure finance, it is proper and admissible for Government to
deprive a large number of people of the use of posteards—the one means
of communication between distant places for the poor in this country. If
in the usual course the progress had been made, by this time the figures
of postcards used in this particular year ought to have been 720 millions,
Now, Sir, what is it that has made the Government increase the rate om
postcards? It is because! there has been an enormous increase in the
expenditure of the establishment. There has been a large jump in the
expenditure and the Retrenchment Committee—the Inchoape Committee
—had dealt with it on page 98 of their Report. They give a table of the
staff and salaries and other details for the vears 1918-14 and 1921-22 and
1922-23 in paragraph 6 and then they say:

*“ This table shews that, whereas the total staff employed has increased from 104,603
in 1913-14 to 122,444 required for 1922.23 or by 17 per cent., the cost of salaries has
increased Jrom Rs, 2,80,76,544 to Rs. 6,11,12,970 or by 118 per cent. This large
increase is mainly due to the recommendations of the Postal Committee of 1820 under
the Chairmanship of Mr. Heseltine which resulted in an increase of over Rs. 150
lakhs in the cost of salaries of the clerical, delivery and menial staff for 1021-22. In
addition, the pay of the supervising and operating staff of the Telegraph Branch was
revised upon the rec dations of a special Commitiee sppointed by Government
in the same year, iléxolving a further expenditure of Rs. 36 lakbs. The recommenda-
tions of these two Committees have therefore resulted in am incregse of Rs. 185 lakhs
in expenditure.” .

. . .
Having thus increased the expenditure the remedy adopted by the Govern-
ment was to moke more revenue by raising the postal rates and not by
retrenching expenditure and making postal communication easy for the
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people. It is something like cutting the head accopding to the cap. Then
sthe Committee says:

“The number of officers employed has increased from 514 in i913-14 te 670 or

by 32 per cent, whereas the number of other staff has only increased by 17 per cent.

he Director General has sﬂod mtlag one of the 6 Assistant Directors-General might
000.”" e

bhe dispensed with, saving

Therefore, Sir, I ask you to note that what immediately led to an increase
in the postal rates is not that we have not been able to work and serve
the public with the ordinary postcards at a quarter of an anns but because
_you enhanced the expenditure. You increased it to & very extravagant
scale and in order to meet it the Government had recourse to increasing
the postal rates. The Inchcape Committee suggested ae one of -its chief
recommendations that the expenditure should not exceed Rs. 8,82,00,000
-but, Sir, Government budgets for an expenditure of Rs. 10,79,83,000. I
submit that the increase of expenditure at this extravagant rate is mo
justification, is no consolation to the people when they are deprived of their
postal communication. It is argyed that the postal rate in this country 18
much cheaper then in any other country on the face of the globe. They
compare it very often with the penny postage in En.glanf. Sir, con-
sidering the income and the other assets of this country, is it proper to
say that it bears the same proportion as it does to the earning capacity of
the people in England? What is the postal rate now in England? It is
only 9 pies according to the 18d. ratio and we have to pay here 6 pies,
and therefore the difference is only 8 pies. Is that s sufficient difference,
I ask, between the capacity of the people in this country and the capacity
of the people in the other countries? I further submit. that the purposes
for which the post offices are used in this country are different from the
purposes for which they are used in Great Britain.. In Great Britain,
which is & highly commercialised country, it meusns business and every
posteard brings money to them. But here, Sir, comditions are different,
the customs are different, the usages are different and the people of this
“eountry use postal communication for various purposes which hardly bring
them money. Probably it makes them loss money rather than gain money.
There are, I would say, 8 or 4 kinds of purposes for which postoards are
used in this country. One is social amamties: .In t.hls_ oou.nt_r};_', Sir, for
every good thing or bad thing, for every auspicious or inauspicious thing
in any particular house, & communication has to be made to sall the relations,
not by advertising in the papers under the birth and death column or the
domestic occurrences column but writing to each relation with all respect
and with all love and courtesy. That has to be done. Supposing a child
is born in a family, by the time it reaches the 16th year there are 16 cere-
monies to go through snd in every ome of these cases every Hindu is
expected to invite sll his relations by & postal communication when they
are away from that particular village.

Mr. N. M. Joshi (Nominated: Labour Interests): Do they do it?

Mr. 0. Duraiswamy Alyangar: Yes, they do it. It is done not with
an R. B. V. P. on the card as you do it here but with a heartfelt and
cordial invitatiod to attend. This is the custom which prevails in this
country and the poorer people otserve it more than the richer because the
richer people are not mistaken if they do not invite any relatiofls. Thetg
are considered as occupying too high a social position to condescend
invite them, But the poorer people would be blamed and therefore I am
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sure Mr. Joshi will realise it much better. Then, Sir, we have got the
village people who have day after day to send petitions to the Collectors,
the Tahsildars and Revenue Inspectors atout ‘assessment, about remission
of assessment and so many other things. Does that.not involve so much
expenditure on their part? And thirdly, Bir, come the litigants. Day
after day they have got to go to courts and it is not the vakil that pays
the expenditure but it is the client. Whether the client writes or the vakil
writes, the expenditure is borne by the client, and therefore, in that manner
g_so, & good deal of expenditure has to be incurred by the ordinary people.
Does all this bring money or take away money? Then there is a little
trade, It does not involve much communication by post because the trade
of most of these persons is confined from one village to another which
they do by tullock carts and probably hereafter they are expected to do it
by motor transport if the scheme comes into force. But whatever it may
be, Sir, these are the various purposes for which postcards are necessary
in this country and it is therefore idle to contend that people are not
put to any suffering by the increase in the rates of postcards.

Next, with regard to the argument that the Postal Department must
be so commercialised as to be self-supporting and no expenditure under
the Postal Department should be thrown on the general tax-payer, 1 will
say that in this country it is very difficult to draw a line between the various
items of taxation which the Government levy and the particular heads under
which these items fall. There is not one man whether literate or illiterate
—the illiterate man goes to the literate man for getting his letter written—
there is not one who has not got to write a letter at all, and therefore it
is more universal than so many other Departments the expenditure for
which fall on the heads of the poor people and the poor tax-payer. For
instance, Sir, suppose you post 100 constatles in Delhi, Bombay or Cal-
cutta, for road traffie and for directing the traffic this side or that side.
Which special tax-payer bears it? I8 it not the general tax-payer that has
to bear all this expenditure though it is of absolutely no use to him? On
whose head falls all the expenditure that we have incurred under the head
Aviation? Ts the general tax-payer benefited by it? Has not the general
tax-payer been paying for all these things? If these things are legitimate,
so far a8 the posteards are concerned, it is 100 times more legitimate that
all people should share if there is to be a loss and I contend that there
cannot be any loss if the Department is really commercially managed in
the manner in which purely mercantile men will manage it, making the
expenditure propottionate to the income and le&v!ng also a ﬂur[?lus. If
these are the commercial prineiples which ordinary eomt_nercllal _men
follow, and i this Department also follows such highly economic principles,
1 eontend there can never be n loss. In the past profits have been shared
by all and the losses also have been shared by all. It is therefore not
necessary for us, now that we have commenced to commercialise a year
ago, that we should have the other tax-payers kept aloof from the person
who uses the posteard and thus make o different census of those who
use posteards and those who do not use postcards and apportion the ex-
penditure of the Postal Department upon thosé who have at any time used
the uoatcard. That argument does not stand, I' nqed not again repeat
' yer is benefited by the Ecclesiastical Department that

‘gak which tax-pa .
;;n-?hﬁgnt'ained in this country, and is not the gemeral tax-payer paying for
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the expenses of that Department? Therefore jt will not be proper that
this objection should be put forward. ' ’ '

Then it is gaid that if there is a reduction in the rates of postoards there
will bg an increase in the use of postpsrds which will involve more work
for the Postal Department, and therefore it is not economical to reduce
the rates on postcards. I cannot appreciste the foree of supgh an argument,
that because more people will go in for the use of postoards therefore you
must prevent them from using them and thereby not increase the diffi-
" culties in munaging the Postal Department. ''hat should not be the
criterion. On the other hand, Government must try to make it more and
more popular every day and be prepsred Yo face the situation by makmg
the service more easy for communications. What we find is & mere
chopping off of the village service here and there and nothing more is done
in the direction of retrenchment. If there are village postmen, they are
reduced to & small numiber; that is all what is done whenever retrenchment
is taken up. I will give the figures. In 1020-21 the staff consisted of
102,885 and managed a service of 1,242,615,619. In 1921-22 the staff was
106,372 and the Post Office managed a service of 1,262,392,269. In 1922-28
with a staff of a 107,087 the Department managed a service of 1,086,474,486.
When the traffic was lurger the staff that managed the service was less in
number. When the traffic has decreased and the establishment is larger,
still the complaint is that if the rates for postcards are reduced the De-
partment will have to entertuin more and more establishment. That, Sir,
is an argument which I cannot understand. I do not here advocate a
reduction of Tates under envelopes or covers or money order commission
or insurance rates, but I am asking the Honourable Sir Bhupendra Nath
Mitra to prv that much consideration to the necessities of the people by
reducing the rates of posteards to their original condition, namely, from
half an anna to a quarter of an anna.

Pandit Thakur Das Bhargava (Ambala Division: Non-Muhammadan):.
As you know, I am a new Member to this House and the inexperience
and diffidence of a new member counselled me that discretion lay

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): But you
know the postcard all right. -

Mr, President: Order, order. Pandit Thakur Das Bhargava.

Pandit Thakur Das Bhargava: Very doubtful. Discretion lay in the
pursuit of that chimerical attribute of the prospective Indian currency, the
proverbial golden silence. But the importance of tB® subject, however,
cmboldens me to break this constraint and lay my view-point before you.

There is one standpoint from which 1 wish the House to consider this
question of the reduction of the postal rntes. A very high authority whose
name is a household gvord in educated India once remarked that the Gov-
ernment of India was too wooden, too mechanical and too antediluvian.
Those words were spoken—and they have been proved to be too true—by
o statesman whore name is dear to every Indian heart. That statesman
tried to lay the foundations of good-will, truth and imagination in this
selfish, sordid and matter of fact world. He did his test to modernise

the administration and gave it & humanising end lively touch. How far
* he succeeded and how far his successors have been true to the froth ho
vledeed on their behalf is a matter on which history will give its verdict.
It is premature to predict, but it is hardly fair for contemporary opinion not
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to express itself. In ail seriousness of the situation I beg to submit that
the administration, too wooden as it was and as it is, became alive to its
duties and responsibilities only during the course of the regimie of that
farseeing and just man and .since then it has become all the more callous,
unresponsive and even tantalising.

8ir, man, constituted as he is, is moved by desires and objects. Desire
is the resl emancipation from inertia. The object of a certain act is the .
sole determining factor of all direction, intensity and amount of energy
applied in achieving that desire. If you want to find out why a person is
behaving .in a partisular way you can understand it best if you know the
object of his pursuit. Now, my humble suggestion is that if you wish to
know whether postal rates in this poor and destitute country are to be
reduced you have only to find out what objeet the Postal Department have
m view in regard to the administration of this Department. Bir, the ad-
ministration of the Government of India is carried on not with the set
object of the benefit of the unfortunate inhabitants of this country but
with some other object. Bince the pronouncement of August, 1919, a ray
of hope was entertained by gullible people that there will be a real change
in the sngle of vision, that in the administration of the country there will be
some humanising touch. But, Sir, year after year the conviction is grow-
ing abroad that-this is not to be. During the short space of the lust two
months this fact has been demonstrated beyond all doubt. We know that
when the Government wanted the Post Office for its administrative needs
the department never thought that it was a commercial department at all
and that such undertaking could only be justified by prospective profit.
The department was run at a loss. Post offices were opened, but now,
Bir, I can anticipate the reply of the Honourable Sir Bhupendra Nath
Mitra, that since postmen and subordinates of the postal service are to
be.respited you cannot have the postal rates reduced and that this depart-
ment is 8 commercial proposition and as such, unless it pays its way, you
cannot expect.a reduction. 8ir, this mad pursuit after object and utility
may be illustrated in more than one way. Education in this country was
provided because the Government of the country could not be carried on
by foreigners without the assistance of Indians. The railways were con-
structed as they were necessary from strategic and military viewpoints.
In fact, all those things which have a beneficent appearance have grown in
this country incidentally as bye-products of the necessities of the hour and
‘have only subserved the main purpose of the rulers. That in God's Pro-
vidence these bye-products are destined to play a different part is ar aspect
which either never struck those responsible for the main aim or was so
unavoidably incidental that it could not be helped. If these undertakings,
the railways, the post offiee and the telegraph and many others proved
‘beneficial to the public at large the rulers do not grudge this. If by a
-subterfuge or deception the real object could be concealed for an ostensible
one, 8o far 8o good. It is in this manner that utility for particular objects,
whether Imperial or trade interests, has been the real moving force and not
‘the public weal. So, the only criterion that we have got to gauge things
from is utility from the Government point of view. If*it is good for the
stability of the Empire that rich and influential peovle should be su*ported
Governrient have no hesitation in doing so. Let people not be deluded
that any regard for them is the motive for the Government. 7f, Bir, in
fixing 1s. 6d. the fixed wage-earner is profited temporarily this argument is



THE INDIAN FINANCE BILL. 2001

trotted out not that the Government is really selicitous for his welfare

but bechuse incidentally he can be used as an argument and then, Sir,

this bargaining and huckstering spirit permeates every act of the Govern-

ment to such a degree that people are certainly justified in calling it-a

commercial concern rather than a political government with a divine object

or dispensation behind it. Sir, I appeal to Sir Bhupendra Nath Mitra

that in the administration of this department this commercial spirit may

be eschewed. Let us have a taste of the change of heart in this peaceful

department whose sole aim should be the service of the people. Let it

gerve all administrative needs, political needs also, for letters can be cen-

gored and information gleaned. But let Sir Bhupendra Nath Mitra turn.
himself from & mechanical machine of the Government of India into a

human Indian. Let him conceive all the postal reforms not in a
spirit of helping those only who are vocal and influential but

for the voiceless millions of his countrymen who will be directly

benefited by the return to the pice posteard. B8ir, this is a department of

universal good. The poor people, the poorest in the land, though deprived

of all good things of life, have their relations, their secrets and their com-
munications and have thus opportunities to avail themselves of the services ,
of the posteard. 1 know the postal rates obtaining in the world will be
compared with Indian rates and it will be said that they are comparatively

cheaper; but, Bir, will the Honourable Member quote a single country in

which the labourer gets 5 annas a day? Can he quote a single country

in which illiteracy is so great a8 in India where the postal rates are cheaper?

Sir, this department is a civilising department and ought to be run on

humanitarian grounds. Imagine the difference when a constable, a tahsil

chaprasi and a postal peon go to a village and the reception which is given

to them will mark out the difference between this department and other

departments. The postal peon is received with real love as bringing news

of the dear beloved ones, bringing money orders or articles required, for:
value of course, whereas the tahsil chaprasi cames to demand land revenue

and the police constable to arrest somebody or to impose some burdens.

Thus the postal peon is the messenger of peace and good-will, and let his

visits be more frequent as a consequence of the reduction of postal rates.

When India is bent upon having compulsory elementary education, it is
high time that the postal rates should be reduced. In this connection I

would like to quote a paragraph from the speech of Sir Bhupendra Nath

i\el_ﬁtra appearing on page 2595 in the reperts of last year, which runs as

ollows :

‘" New, Bir, if yon want progress, if you want education, it is i i
postal rates nhofuldyhe reduce?i lﬁ:foro yogm have the mecans of prtvi:i?}::r ‘;i?:'oa.?i::.’f:h.
Bir, & heavy tax upon eommunication is to be depracated but in a country
like India it is to be condemned in the present state of things as calculated
to stifle the growth of literacy and education. The present rates, it
is undoubted, have reduced letters to an appreciable extent. In 1921-22,
650 millions were sent; in 1924-25 only 510 millions, thus causing a diminu-
tion of one-fifth. In fact the postal rate is the test of the sincerity of the
Government to help - the poor people of this land. The pice posteard,
familiarity with which had enahrined it in the affections of the people, will
be & real boon to the peopls of India and. will be appreciated more than the
remission of the provincial ‘contributions or the remission of the export.
duty .6h hides or redustion.of the duty om motor ears. It will strike. the
imagintation of the people and induce Mmove confidence in the Goverament
and ite 'instftutions. . The veduption -of postal rates will‘ stimulate letter-

B
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writing, produce a sense of liveliness among the people and promote a
sense of respectability in themselves and confidence in the administration
of the country. I therefore appeal to the Government Benches to accepf
the amendment and prove to the distrustful public that there is a real
change of heart and economic utility is not the sole concern of the Gov-
ernment. I know that the reduction will couse a loss of about a crore or
80 lakhs to the Government. I wish that the Government Benches would
have made it possible for Members on this side of the House to be in &
position to suggest the ways and means of getting out of this difficulty.

(At this stage Mr. President vacated the Chair, which was occupied
by Mr. Deputy President.)

But unfortunately the amenability to influence, the responsiveness is quite
absent from this wooden and aou{leas system that it is not possible to do
so. If the proposal of the Honourable Pandit Kunzru were attended to,
as submitted by him yesterday, money could be easily found. 8ir, I am
one of those who regard this department as ome which hag its share in
what is called nation-building and I for one would never grudge if subsi-
dies are paid to this department from the general revenues of the country.
The Telegraph Department is in unholy liaison with the Posta] Depart-
menf and if a judicial divorce could be obtained it ought to be sued for.
In the end, Sir, with your permission I would repeat that this department
needs more life, more humanity, more sympathy and more change of hears.
If this department is to take its proper share in the building of the nation,
in dispelling the ignorance and illiteracy of the people, in bringing real
relief to the people, the postal rates should at once be reduced. With
these words I support the amendment.

Mr. M. 8. Aney (Berar Representative): I rise fo support the motion
which has been moved by my Honourable friend Mr. Duraiswamy Aiyangar.

The point is this , . . .

The Honourable Sir Bhupendra Nath Mitra (Member for Industries and
Labour): Will the Honourable Member kindly speak louder?

.Mr, M. 8. Aney: In a few minutes the Honourable Member will pro-
bably ask me to spesk a little less loudly. Mr. Duraiswamy Aiyangar has
already explained to this House how the enhancement of the postal rates
has since 1922 gradually reduced the use of the postcard in this coyntry.
The great difficulty that has been put before us by the Government is that
the revenues of the Government will be considerably reduced and that it
will be impossible for the Government to run the Postal Department in the
efficient manner in which they want to run it. That is the stock excuse
that has been put before us for a long time, but we have to consider the
history of this postal rate. We shall find that there was a time when we
had our postal rate at just the point to which we want to reduce it now,
and-during that period the Department was being run as efficiently as it
is being run to-day. It is on account of certain emergencies that this rate
wae’ enhanced and if the emergency has cessed to exist the first claim for
redtiction 18 of those items, the duties on which have been raised on account
of that emergency. For some years we liad deflcit Budgets but immediately
after the period of deficits was over, it was the duty of the Finance Mem.
ber first to take into consideration fhose matters in which it has become
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mecessary for him to enhance the duties and to increase the taxation. If
the taxation were increased for a specific purpose, to meet & particular
.contingency, the disappearance of that contingency was the proper occasion
for the Government to consider the question of bringing the duty to its
old level. On the other hand, what do we find? As soon as
there was a surplus, we were called upon to consider echemes
altogether extraneoug, and those schemes had to be met. We were called
upon to consider th& question of giving effect to the recommendations of
the Lee Commission, and the surpluses were first distributed for the sake
of meeting an enhancement of 1} crores in the salaries of the civil
-gervants . . . . ..

The Honourable Sir Basil Blackett (Finance Member): What portion
-of that 1} crores came out of the Central Budget?

Mr, M. 8, Aney: My point is that the enhancement of salaries of the
civil servants was made from the Indian revenues; and had it not been
possible for the Indian revenues to show a surplus, the question of giving
effect to the Lee Commission’s recommendations could not have been con-
sidered at all. That is my position. The second thing is this. The Gov-
ernment of India were prepared to give effect to the recommendations of
International Conventions and have been incurring a loss of crores and
crores for the sake of giving effect to those recommendations; for example,
although I think on broad moral grounds that it was a proper step, still
the fact remains that this country was willing to suffer a loss of revenue
in connection with the opium sale. I understand that position perfectly
well, but my first contention is this, that before we take sny burdens of
this nnture and are prepared to reduce our revenues for other purposes,
the primary claim of the poor people of this country must be taken into
consideration, and from that point of view I think it is necessary that these
postal rates which have been raised on account of certain causes during
certain difficult times should claim immediate attention and now be the
firat item in consideration for reduction, and the people.of thia country
ought to get the relief. The War and its after effects are frequently
referred to as being respomsible for retention of enhanced ‘taxation, but

the War is over, and matters are being adjusted Yo the pre-war level in
Europe . . . .

The Honourable Sir Basil Blackett: Have the prices come down to the
pre-war level ?

s Mr. M. 8. Aney: They may not have; I admit that they have not
exactly come down to that position, but all the same, it is a matter which
it is necessary for the Finance Member to consider, as to whose claimg are
nrior. Whenever he has got a surplus to be distributed, he must see who
has got a prior claim upon that surplus—whether those who are highly
paid oy those that are over-taxed; and from that. point of view the question
must be approached, and so I think in the matter of postal rates it is no
use telling us that the revenue will be reduced and.it will be impossible
to run the Depargment in an efficient manner. when at the same time Gov-
ernment is undertaking fresh burdens of extra expenditure; I think that
thfa Government should in that case consider the question of retrenchment
still more closely if it becomes necessary, but this relief should be given
and not withheld any longer. The next point which I wish to bring to the
notice of this House in this eonnection is that these postal rates are in
existenpe for so long a period as five years and more; as a matter of faot,

11 aM.
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the present amendment only relates to postcards and no reference is made-
in it to reductions in rates for letters. So what would be the exact loss
to the revenue? Is it not possible for the Government to put up with
that loss by exercising proper economies in other directions? That is the
point for the Government to consider. It is no use telling us that we cannot.
oonsider that point, that it is impossible: I say that it is the duty . .. ..

The Honourable Sir Basil Blackett: 1 told the Honoursble Member
yesterday that we should take it off the provincial contributions.

. Mr. M, 8. Aney: That is the point which I wanted to touch also.
Honourable Members in this House muay be remembering that the Honour-
able the Finance Member was very impatient of repetition of arguments
when the discussion of the Currency Bill was going on, and probably the
Honourable Members might also be remembering that when the Honour-
able Pandit Malaviya was quoting certain extracts from his evidence before
the Royal Commission, the Finance Member was irrestively tempted to
interrupt the Honourable Pandit and said that the passage in question was
quoted twice, but the Honourable the President said that that passage
could bear repetition.” I am also to-day fired of hearing the repetition of
argument by the Honourable the Finance Member; whenever there is any
question of reduction of taxation or relief to be given, he says that any
relief in regard to provincial contributions will not then be given and that
they will have to be ignored. That argument we have been hearing in
this House not to-day but for the last four years. That argument has
been consistently adduced; the bogey to deny relief in regard to the pro-
vincial contributions has been continually dangled before our eyes. I want
to say in the first place that the provincial contributions stand on an entirely
different footing, and- that their remission is not merely an obligation on
the Government of India but it was a duty imposed under the Meston
Award upon the Government of India, and it should have been given effect

to long before. . . . .

The Honourable Sir Basil Blackett: But they are not now being
remitted. '

Mr. M. 8. Aney: But there are so many other things. My point ir
this, that the provinecial contributions have heen partially remitted, and
the Government of India ought not to relv upon charity or resources of
the Provincial Governments for the sake of expenditure which they %want
to go on incurring. They ought to manage their affairs in such a way as'
not to depend upon the revenues of the Provincial Governments in order
to maintain all this costly paraphernalia. (The Honourable Bir ‘Basil
Blackett: ‘“Hear, hear.”’) The problem which the Government of Indis
had to solve. if they wanted to give a fair chance to. the reforms, was to
mske ure of these contributions onlv for some limited period but within
that. period .to have so arranged their whole expenditure as to bring it
within their means and be entirely self-reliant and self-supporting irres-
pective of any charity and assistance from the Provincial' Government.
(The Honourable Bir Basil Blackett: ‘“Hear, hear.””) - For seven years they
did not do%t, and it is just. for the sake of making oub s case before the
Statutory Commission that. the Government of India- Have been ‘‘giving
every poesible assistance to the. people.to make the -eforms a sucoess’:

they, ate dofng it now or . . ... :
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The Honourable Sir Basil Blackett: Will the Honburable Mémber kindly
.conrider the fact when he makes a charge of that sort, that the Govern-
ment of India have made it their policy ever since the Reforms to reduce
the provincial contributions; they have stated it year after year, and they
‘have been working on that policy, and that charge is one which ought not
to be made. - '

Mr, M. 8. Aney: I believe there is nothing in this charge whish I should
retract. I say it is the first year now when the provinoisl cont.nl::ytlona
have been temporsrily remitted, (The Honourable Sir Basil Blackett : *‘They

have not’’), and then . . . .

The Honourable Sir Basil Blackett: They have not been temporarily
remitted, thanks to the Honourable Member’s vote yesterday.

Mr. M- 8. Aney: My point is this. In 1920 the Statutory Commission
is “o come, and if the provincial contributions are remitted at least tem-
porurilv, it is in the seventh vear of the reforms; that is a fact which 1
want this House to bear in mind, and that it is for the sake of making out
& case that the Government of India have been ‘‘giving every facility to
work the reforms’’ that this position js

The Honourable Sir Basil Blackett: I desire to say that that charge is
entirelv untrue and ought not to be made.

Mr. M. 8. Aney: I only want to show what the Government of India
have done. (One or two Honourable Members: ‘“Withdraw, ~ withdraw.'")
In view of the fact that before the Muddiman Committee the responsible
Ministers and. other Members had been making a charge against Provin-
cial Governments that sufficient co-operation had not been received by
them, nnd particularly that they were handicapped in the matter of revenue,
—in view of that charge it is necessary for the Government of India also
to show that there has always been a desire on their part to co-operate in
these matters, and I believe it is from that point of view that Honourable
Members ought not to be carried away by the consideration that in case
we carry this amendment the remission of provincial contributions is
likely to. be lost. It is their moral duty to remit the provincial contribu-
tions, and that the Government of India must depend upon the revenue
available for the sake of managing the Central Government.

The Honourable Sir Basil Blackett: Will the Honourable Member pro-

vide us the revenue?

MY. M. 8. Aney: I believe 80 many taxes we have been payving; and they
are at the disposal -of the Government of India—that is my contention.
Now, Sir, what T wanted to bring to the notice of Honourable Members
on this side of the House is the veiled threat that is given by the Honour-
ablo the Finance Member in regard to this matter (The Honourable Sir Basil
Blackett: ‘‘Not veiled'’) that we are likely to lose & remission of the
provincial contributions. But T maintain that is a matter which ought not
to dissuade us in the serious considearbion of the amendment before the
House. On the other hand, there is another obligation of which I wish to
remind the Honourable the Finance Member in this connection. During
‘the time of the debate on the Currency Bill we have been repeatedlv told
“If you go back to 1s. 4d. provincial contributions will remair®’’ I say,
Bir, whatever we may do with -the Finance Bill, 1s. 8d. is now passed and
if we remember aright the position thet has been explained to us was that
relief relating to provincial contributions could be given if 1s. 8d. was
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passed. The ratio of 1s. 6d. having been already sanctianed by this House,
the Honourable the Finance Member stands committed to that position
and he will . have to adjust himself in a different way. (Laughter.) On
that point he cannot go back. That position becomes perfectly clear.
What I mean to say is this, that so far as postal rates are concerned, pro-
bably that loss of revenue will not be so serious as we imagine it to be,
because we do not touch the letters. There is also the possibility that the
sale of postcards will materially increase if the rates are reduced. -Taking
all these things into consideration the public loss will be of such a nature
that it will be possible for the Government of India to somehow or other
manage the whole affair. It is not possible for me to suggest how it should
be managed. It is for the Member in charge of the Department to see to
it. I am sure once he agrees to this, it will not be beyond the range of
his ability and capacity to do so. For these reasons, Sir, I heartily sup-
gr;rt- the amendment moved by my Honourable friend Mr. Duraiswamy
yangar.

Mr. K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): Sir, I
have spoken so very often and at such great length on this particular ques-
tion during the last six years that I do not propose to take up much time
of the House. My only justification for intervening in the debate at this
stage is that none of the previous speakers seems to have attempted to go:
to the basis of the Government case in this matter. The Government case
has been that the Postal Department is to be treated as a commercial de-
. partment, and therefore if any proposal for the reduction of rates results
in 4 serious loss to that Department, the general exchequer cannot be ex-
pecied to subsidise the Postal Department. That js the rock on which the
Government case is founded.

Mr. 0. Duraiswamy Alyangar: It has to be wrecked.

Mr, K. 0. Neogy: And it is no use for Members year after year to bring
up proposals for reduction of rates without first of all meeting that point.
I have spoken so often on this question that the Honourable Member in
charge, I think, knows perfectly well my views. Briefly speaking, I do not
consider that this is the right attitude that the Government of India should
take up now. When the Postal Department was begun to be worked in the
public interests about 80 years back, a declaration of policy was made by
the Government of those days. That policy was laid down to be that the
Postal Department was never to be looked upon as a fiscal department,
that the Postal Department was to be considered to be a public utility
deportment, to be worked in the interests of the people, and in considering
the rates to he fixed for postage, the only consideration that the Govern-
ment should bear in mind is whether the particular rates would have any
prejudicial effect on the volume of postal traffic. It was clearly laid down by
a previous PFinance Member that in determining the postal rates, Govern-
ment must see whether the volume of correspondence was affected in any
way, and that was to he the sole criterion. My Honourable friend Mr.
Duraiswamy Aiyangar has already pointed out that the volume of corres-
pondence, so far as postcards are concerned, has suffered a very great
shrinking, and here I maintain that Government are guilty of having made.
a departure from the policy which was declared as long as half a century
back.  M+%*next point ia that the system of commeYecislised accounts which
has been introduced since 1921-22 gives undue credit to the Telegraph De-
partment, and the Postal Department is saddled with certain amounts of
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expenditure which cannot properly be charged to that side of this combined
department. I'repeated this charge on more than ome occasion in the
past; and last year when considering the Finance Bill my Honourable
friend Sir Bhupendra Nath Mitra made a suggestion that this question.
might very well be gone into and examined carefully by a Sub-Committee
.of the Public Accounts Committee. I should like to know from my Honour-
able friend whether steps have been taken for the purpose of having a Sub-
Coramittee constituted of the Public Accounts Committee for that purpose.

The Honourable Sir Bhupendra Nath Mitra: Please read the last re-
port of the Public Accounts Committee.

Mr. K. 0. Neogy: But, Sir, I maintain that if my Honourable friend
had made proper use of the Standing Committee attached to his Depart-
ment, and if this matter had been referred to that Committee, certainly
he would have been in a better position in this House to-day if he could
point to the support of that Committee for the Government case.

Mr. B. Das (Orissa Division: Non-Muhammadan): Standing Com-
mittees never meet,

Mr. K. 0. Neogy: Our grievance is that these Standing Committees are
not given the work that was contemplated to be done by them and my
Honourable friend knows very well that he has made very little use of his
Btanding Committee. .

The Honourable 8ir Bhupendra Nath Mitra: No. But the question of
accounts is one which more appropriately falls within the sphere of the

Public Accounts Committee.

. Mr. K. 0. Neogy: I know that certain labour questions are occasionally
reforred to that Committee. When we have been discussing this question
in this House so often and when there is a great divergence of views be-
tween non-officials and the Government on the question of postal rates, I
should have expected my Honourable friend to refer this very important.
question to that Committee for opinion. Sir, I sheuld like to point out
that there is nothing inherently wrong in our demand that the Postal De-
partment should, if necessary, be subsidised by the general exchequer.
Last year I pointed out that in the United Btates of America they have
adopted a deliberate pdlicy to that effect and for very many years the Postal
Department in the United States has been subsidised by the general
exchequer.

'Fhe Homourable Sir Bhupendra Nath Mitra: Does the Honourable
Member know the reason why that is done? .

Mr. K. 0. Neogy: We are concerned with the fact,
The Honourable Sir Bhupendra Nath Mitra: Very well.

Mr. K. 0. Neogy: Bir, I um concerned only with the fact that the
Government of the United States of America does not treat the Postal
Department as a8 commercial department, and I have already stated that
in the past the policy of the Government of India was also not to treat
this Department as a commercial department. I may here mention that
there are certain items of expenditure which have been for thg first time:
charged to this Department which never found a place in the past ac-
counts. I refer to one of these items, namely, the interest charged om
the capital account amounting t over 50 lakhs. If my Honourable friend
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the Finance Member is a little less perticular about the academic correct-
ness of his system of commercialised accounts, these 50 lakhs will be
available to us for effecting this reduction in the postcard rates.

Mr, T. Prakasam (East Godavari and West Godavari cum XKistna:
Non-Muhammadan Rural): 8ir, I have tabled another amendment and I
would like to'say a few words. A tax when once levied will not be so
<asily abandoned by any Government. We cannot expect the Govern-
ment of India to take up any reasonable attitude in the matter without
‘pressure being put upon them. The justification for any tax lies in the
copacity of the people to pay. With regard to this postal rate, whatever
justification there may have been when it was increased from a quarter
anna to half anna, there is no reason why Government should have been
resisting for such e long time to take it back to the original rate of 3 pies.
Who are the people that are largely affected by this? I can say, Bir, wi
some practical knowledge, having visited thousands of villages in my
province, if not in every other province, how the poor people have been
feeling the burden of this rate.

[At this stage Mr. Deputy President vacated the Chair, which was
resumed by Mz. President.]

No doubt the upper classes would not fecl it; but it is a tax that has
been really oppressive on poor people, and that is proved by the figures
which the Government have got in their records.

The Honourable 8Sir Basil Blackett What does the Honourable Mem-
ber mean by a ‘tax’?

Mr. T. Prakasam: I do not think the Honourable the Finance Member
could find so much trouble to understand the meaning of the word ‘tax’
when T have been talking on postal rates.

The Honourable Sir Basil Blackett: I understand postal rates, but
I de not understand the word ‘tax’ in this connection.

Mr. T. Prakagam: To me, Sir, it is a tax; to very poor people who are
paying this burden it is a tax. It is an English word which is in the
dictionary of the Honourable the Finance Member.

8ir Purshotamdas Thakurdas (Indian Merchants Chamber: Indian <Com-
merce): A charge for public service is a tax.

Mr. T. Prakasam: Anything that is levied in a direct form or indirect
form and that becomes oppressive is & tax,

The Honourable Sir Basil Blackett: May I get this clear? A charge
for service is a tax? '

Mr. President: Order, order. N N

Mr. T. Prakasam: I am not giving way, Bir, because I do not like
‘these intexuptions. E

Sir Purshotamdas Thakurdas: A charge for public service which is
‘the mopopoly of Government. : r
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Mr, T. Prakasam: This is what is stated by the Honourable the Finance
Member in his budget speech with regard to rates:

‘““The Indian Postal and Telegraph Department is trested not as proﬁ.t—esmins
institution, but as an organisation whose energies are directed to supplying postal an
telegraph facilities to' tho general public in as full a measure as is compatible with
the fundamental principle that the depertment should not be a burden on the general
‘tax-payer.’’

I submit that there has not been much improvement in the postal
.service in the villages in the country. They have not been given facili-
ties to get their letters at least twice a week. ] have known villages in
which a letter would not reach even after 5 or 6 or 7 days. If only those
who are in charge of the administration of this country would take some
trouble and. go and live in a village and see how these things are going on,
they would understand. The greatest misfortune is that they have not
peen in touch with the people. The machinery has been worked from
here; it works from the bottom to the top and the top are absolutely
ignorant. So there is absolutely no justification for having, this, incrcased
rate, in view of the fact that the PbBstal Department has been making a
rrofit.  When it makes a profit what is it that is done? Thé profit is
used to meet the losses incurred in the Telepraph and other Departments.
They are not really used for increasing the facilities by the establishment
of post offices in villages where they have not got them. 8o, I submit,
this is a rate which should not be allowed to be on the Statute any longer.
"The Honourable the Finance Member was telling us about the increase
in prices. Have they gone down? Well, I do not know whethér they
would go down hereafter with this 1ls. B8d. ratio; and what is the propor-
tion of the increuse in prices to the increase in this postel rate? The
increase in prices was sbout 50 per cent. whereas the increase in the
rate on post cards by making it half an anna when it was 8 pies was more
than 100 per cent. And this is not the way in which the Government
should be always looking at things. If it were their own Government in
their own country, the Government would not be incurring the expenditure
at the top which they are incurring here. Is there any country in the
world where the rulers have been incurring so much expenditure with regard
to all the people who have been employed at the top, with such
-oppressive taxes on the poorest people who are not able to bear them? I
do not see any justification at all for continuing this. As regards the
ways and means, we are all as much aware as anyone else that Govern-
ment should have money to carry on the administration. But the ad-
minisfration must be reasonably conducted and the expenditure must be
reasonable. So long as the expenditure is increased from year to year by
erores ond crores of rupees on the recommnendation of every committes
that ir hrought into exirtence,.and the recommendation: of every com-
miittee that has been put into action, there is. no way for this country.
And T will sav. Sir, that a threat is offered .everv time by the Finance
Member., What about the provineial contributions? " ““If you speak one
word ahont this, well. vour nrovincial contributions will not- be remitted.
‘80 you have to dpw to this.”” That is what he says. Provincial contri-
‘butions will have to he looked to indemendentlv. These things  have
nothing to do with the provincial contributions, Provincial contributions
ean he ensilv remitted by resorting to some nther course and hv reducing
the expenditure under rome Gther heads. I therofore submit that this
~reduction' must. be msde by the House. -+ @ - *° Liaagie
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Mr. N. M. Joshi: Sir, although it is quite natural that we should all
sympathize with the amendment moved by my friend Mr. Duraiswamy
Aiyangsr, practical considerations of great importance make it difficult
for me to support this motion. 8ir, I have no quarrel with the principles
of taxation enunciated by Mr. Duraiswamy and my Honourable friend
Mr. Neogy.” I consider that the Postal Department is a public utility
depnrtment, and if it is & public utility department, I would like this service
to be rendered to the public at the cheapest rate. Not only that, if I was
sure that the facilities of this department would be made available to an
equal degree to all the people in the country I would go so far as to say
that the services of the Postal Department should be placed at the dis-
fosal of the public free, as free as we agree to give education, at least
primary education. Bir, therefore, from the point of view of mere princi-
ple, I am quite in favour of giving postal services to the publie, not only
at the cheapest rate but even free. But, Bir, when we propose to give
postal services at the cheapest rate, and if we agree, free, we must see
whether all the people in the country, whether the poorest class of people
mn the country, in whose name we speak, get the benefit of that service.
It is quite possible for some Honourable Members to say that no man in
the country is prevented from making use of the Post Office. It is true
that nobody is sent to jail if he does not make use of the Post Office, but
is it possible, under present circumstances, that all the people in the
country should take advantage of the postal facilities? In the first place-
there are many places in our country, and their number is really the larg-
est, which do not enjoy postal facilities even one-tenth of what we enjoy
in towns and cities in India. Bir, in & town like Bombay we get our letters
8 times & day, but if you go to a village the person in the village gets
his letter once a week.

Lala Lajpat Rai (Jullundur Division: Non-Muhammadan): Do you
raean to say he should not even get that?

Mr. N. M. Joshi: I mean to say he should get his letters 8 times &
day as we get our letters 8 times a day, and as long as we cannot do that
snd we are not doing it, it is useless to say that we are pleading the cause
of the poorest people in the country.

Lala Lajpat Ral: Is it?

Mr, N. M. Joshi: It is first necessary that all postal facilities should
be given equally to all people, and then certainly make them cheap and
make them even free. But if we do not do it, what is the result? The
result is that we are prepared to tax a certain class of people for the bene-
fit of a certain other class of people. Bir, I quite agree that the Postal
Department being a public department should be run by Government and
Government should give the benefits of that Department cheap and even
free. But, is the letter the only public utility? There are several other
“public utilities which Government could and should un.d_ertnke. The first
‘and the greatest public utility which the Government should undertake
is the production of food which people require more than a postcard. Let
Governifent undertake the production of food and distribute that food
chesp.

Mz, President: How is that relevant to the subject before the House?
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Mr. N. M, Joshi: Sir, I am trying to explain the principle which has
been enunciated by many Members here. There are persons who have
enunciated the principle that the Postal Department should be run at a
loss. I am not against that principle at all, but if that principle is to be
applied, then -certainly I should apply that principle first to'the production
cf food. Let Government undertake the production of food and distri-
bute that public utility which is of greater importance than even a post-
card. Not only that. Why should not Government produce cloth and
aistribute it to the people which is also of greater importance than post-
cards? Sir, it is merely from the point of view of principle that I am
uot against it.

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly: Non-Muham-
meadan Rurdl): He wants the abolition of the Post Office. On that basis
the Post Office has to be abolished.

Mr. N. M. Joshi: T do not want that, but I want the Government not
only to conduct the Post Office but several other departments as well. I
therefore think purely from the point of view of principle, I am not against
Government making a sacrifice, if the burden of that sacrifice is to fall
upon a class of people who can bear it. Sir, my Honourable friend Mr.
Prakasam has very clearly and very rightly enunciated the principle of
taxation. If the Post Office makes a loss say, of 50 lakhs, how is that loss
to be met? It should be met by taxation and he enunciated the right
principle, namely, that those people should be taxed who are able to bear
‘the burden of that taxation. I shall be quite ready to make the Post
Ofhce free if the burden of making the Post Office free is going to fall upon
the class of people which is able to bear that burden; but are we quite sure
of that? We are not quite sure. If we examine our system of taxation
we shall find, and the Taxation Enquiry Committee has come to the con-
olusion, that the burden on fhe poorest class of people is greater and that
burden is thrown by several taxes—the salt tax, which fortunately yesterday
we succeeded in reducing though we have not as yet succeeded in abolish-
ing it, the tax on kerosene, the tax on sugar, the tax on matches and
several other articles. As long as the tax on those articles of great use to
the public is there, and as long as we know that that burden is greater
than it ought to be and is greater in this country than in any other country
aceording to the view of the Taxation Enquiry Committee it is not right that
we should throw the burden of giving cheaper postal rates to us at the
cost of _the poorest people in the country. Bir, that is my main argument.
Tf the Postal Department makes s loss, the burden of that loss will not
full upon the class of people which is able to bear that burden, but it falls
upun the class of people which is not able to bear that burden. Now,
Bir, it-has been snid, and said by most people, that the higher postal rates
fall upon the poorest classes. I know there are poor people who use the
Post Office although but rarely. That question is open fo enquiry. My
own impression i8 that most of the income which the Postal Department
muokes is made in larpe cities. like Bombay, Caleutta and other big cities
and in the townseand thas it is not made in the villages. I am quite will-
ing to have that matter enquired into. I would therefore suggest to the
Henourable Member in charge of this Department that this igportant
quostion of the reduction of postal rates should be examined by a committee.
Let that committee find out who really pays the postal revenue, and if it
is found out that thaf postal revenue is paid by the poorest class of peop'e I
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shall not only vote for the reduction of the postal rates but I shall vote
for making the postal service free. But we must first make an enquiry
into that question and find out the facts; and if the facts go to show thab
reduction of rates is necessary, let that be done. I was therefore very
glad when my Honourable friend Mr. Neogy suggested that this question
should be considered by the Standing Committee of the Department,

The Honourable Sir Bhupendra Nath Mitra: It was to decide the ques-
tivn of accounts, not this question,

Mr. N. M. Joshi: Well, Sir, the question of accounts is important no
doubt but the: reduction of rates is of greater importance. I would there-
fore suggest that the Honourable Member in charge of this Department
should place this question before the Standing Committee of his Depart-
ment, or, if the Assembly does not appoint a Btanding Committee for the
Department, I suggest thaf he should place this question before the Btand-
ing Finance Committee and let the Standing Finance Committee go into
the pros and cons of the question and make a report to this House. I
would like to make one more suggestion and it is this, If the Postal De-
partment is not to he run at a loss it is quite possible for us to be able
to take some risk as regards loss, if we build up a reserve fund. In our
‘Railway Administra¥ion we have-now estaeblished a reserve fund in order
that, we should be able to take the risk of reducing our railway fares, and I
think it is a very useful practice. The Postal Department has been malki
profits for several years. Unfortunately those profits have been consumnai
by the Telegraph Department and the Telephone Department which ought
not to have been subsidised by the Postal Department. TIf those reserves
had been maintained I am quite sure we would have been in a position to
take the risk of reducing the rates even to-day. DBuf, Sir, I do not wish
to 'quarre] with the past. I suggest to the Government of India that here-
after whatever profits thev make out of the Postal Department should be
kert in a reserve so that, if not to-day, in two or three or four years’ time,
we may be able to take the risk of reducing the rates for postage. I hope,
Bir, that the Honourable Member in charge of the Department will accep$
1oy suggestions. '

- Mr, Amar Nath Dutt (Burdwan Division: Non-Muhammadan Rural):
Bir, T rise to support the amendment that has been moved by my friend
Mr. Duraiswamy Aiyangar., A similar amendment also stands in my
name. 8ir, I will not tire the patience of this House by reiterasing all
those nrguments which have been used pn the floor of this House ever since
the postal rates were enhanced and we have been asking for a diminution of
those rates. But, Sir, I must reply to one or two suggestions which were
made by my friend, the Labour Member, as we call him, Mr. Joshi. He
said that he was opposing this amendment from practical considerations,
though towards the end he ended by supporting the proposition that there
should be free postage throughout the country. We do not go so far as
that: we do not ask Government to go so far as that at the cost of the general
tav.payer. Ho was arguing in a vicious circle when he daid that this will
not beneflt tHe poorer peop)a but will benefit only the well-off and other

+fle. ¥At The same time he was saying that postel facilities are not
giveti to the people who live in villages, while more facilities were given to
these who live in towns like Bombay. Coming as I do, Sir, from a. Bengal
village, which is not only my home but where I actually reside, I can claim



THE INDIAN FINANCE BILL. 2613

to huve more experience of village life, and I think X should be failing in my
duty if I did not say that more than any other department, the Postal
Department is of service to the masses living in the villages equally if not.
to a greater extent, as it is to the masses who live in the towns. My friend,
Mr. Joshi, says that there ought to be free distribution of cloths and food
before we can have free distribution of postal stamps. I beg to remind
him that his constituency, as I should say—if there’is any constituency
for him-—that is, the labour people, are generally drained from the villages
to the towns. An Honourable friend tells me that his constituency is the
Government of India. If that be so I have no quarrel with him; but I
believe that he was at least trying to champion the cause of labour; and
if that be so, I may remind him again that this labour is drawn from the
remotesl villages of every part of India; and when the adult male labourer:
goes out from his own village to a distant place, like the Assam tea gardens,
for whose coolies Mr. Joshi ought to be the champion—I do not know
whether he is their champion or not—he must write at least one letter a
wovk to his family in the village. Bo, 8ir, Mr. Joshi was certainly not
championing the cause of the masses, as he wanted to impress this House-
by arguments that he was, when he was opposing this amendment. I can
of course see the reasons why he was opposing the reduction of postal rates
uniess his demands are conceded probably. I will not go so far as to say
that there are other considerations behind it; but whatever it may be, Sir,
I beg to say that this reduction af'léast of the rates of posteards is necessary
for the benefit of the masses and no one can ignore that fact.

One other consideration. I beg to submit before this House, sbout the:
smalgamation of the various other departments, namely, the Telegraph,
Telephones and Radio with the Postal Department. I would have been
very glad if my friend, Mr. Joshi, had spoken on this because these Tele-
graph, Telephone and Radio Departments are not used by the masses but
by the better classes. He had not a word to say against the amalgamation-
of the Departments .. . . . .

Mr. N, M. Joshi: May I say that I had already protested against losses
in the Telegraph and Telephone Departments being met hy the Postal’

Department ?

Mr. Amar Nath Dutt: Now, Sir, we know it for certain that whatever
surpluses we have from these postal rates, they are all swallowed up by
the defjpicncies in the Telephone and Telegraph departments . . .

Mr. N. M, Joshi: T had protested agninst it.

Mr. Amar Nath Dutt: Thank you. T am glad vou protested. The
Honourable 8ir Bhupendra Nath Mitra in the vear 1925 said that it is
true that according to the estimates produced for the year 1925.28 the
postal hranch of the Department shows a small surplus—I do not know
whether it in a amall or n large surplus—and the Telegraph Department
shows a small deficit. He also entertained a hope that it will be more on
the postal side in #cars to come, and I hope it is at least more now, which

entitles us to ask for a reduetion.
. . [
Then the other argument which is adduced and which has always been

advanced by the Government about the combination of the various depart- .
ments was that oft-repeated grguments that the various services rendered’
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by the Department are intimately connected with each other. Now, Bir,
I may submit that it is & mere ipsi dizit of the Honourable Member in
charge of the Department, and when he brings in the analogy of the United
Kingdom on this point, I beg to submit that whenever it suits the Govern.-
ment Benches to bring in any parallel about the procedure in the United
Kingdom, they bring it forward without any hesitation, but they forges
that we do not here enjoy the same powers as the Members of the Housa
of Commons do, and that we have no control over the purse which is en-
joyed freely according to their sweet will by the Members of the Govern-
ment Benches and distributed by them as they like. (4n Honourable
Member: ‘“You mean the Treasury Benches’’,) With these few words.
I beg to support the amendment about the reduction at least of the price
of postcards and reply postcards.

Mr. H. G. Oocke (Bombay: European): Sir, I do not want to take up
many minutes of this House on this hardy annual, but I should like to
appeal to the House not to be carried too far away by sentiment. We
had a lot of sentiment last week in favour of that so-called “‘natural” ratio
of 18. 4d. and we had a good deal of sentiment yesterday, rather than sound
argument, for the reduction of the salt tax, and if this goes on, Sir, we
shall cease to be a business Assembly. We have got a national expenditure
and we have therefore got to have a national income, and in considering
these matters, whether it is a question of postal rates or income-tax or salt
tax, it ig essential that we should consider the expenditure of the country
before cutting down income in any way which may appeal to the House
at a particular moment. I should like to congratulate my friend Mr. Joshi
on his 8 deliveries in Bombay. He is very fortunate, and he must be
living next door to the (eneral Post Office, because I generally get my
letters only two or three times a day. Mr. Joshi referred to the rural post
offices not being a paying matter as compared with those in the towns,
and those remarks were applauded by the Honourable Member in charge.
I do not know whether Mr. Joshi argued from that that the rates for post-
cards in towns should be reduced and not in the rural areas, but that seenfed
to be the logical conclusion of his remarks. Sir, the last Assembly was
inclined to accept the principle that the Post Office was a commereial depart-
ment, and that its revenue ought to balance its expenditure, and I hope
that principle will also be accepted by this Assembly, because if we are
going to reduce the postal rates to such an extent as to show &, heavy
deficit in this Department, a deficit which has to be made up in some other
way, T.think we should be going back and not forward. The Postal Depart-
ment is recognsed in most countries of the world as a business department,
and I think the Inchcape Committee said that the Postal Department was
a department which ought to pay its own way, and it will not pay its own
way if we reduce the rates in the manner suggested by many Honourable
Members in the numerous motions which they have put down.

Mr. Neogy referred to the fact that, before arriving a& the loss on the
Postal Department, the interest on capital outlay, which amounted to over
50 lakhss was put in as a charge. T do not know whether figures have
ever Eeen piven as to how exactly that interest is arrived at, or rather I
should say as to how the block amount is arrived -at on which that interest
is calotulated, but if these figures are wwailable, I ¢hink the House would
be interested to know them. I kmow a point was discnssed in this House
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& year or two ago as to whether it is right, in arriving at the block amount,
to take the present value of the postal buildings, etc., or their original cost,
or whether neither should be taken, having regard to the fact that these
buildings were paid for year by year out of past revenues, and I think it
‘was accepted then that you had to consider this Department as a business
department which the Government was taking over and you had to consider
the total block account, having regard to what the buildings, ete., had cost
and what their real value was at the present time, in arriving at the correct
charge of interest to debit to the Department.

Finally, Sir, I should like to refer, in connection with this attempt to
cut down postal rates, to the number of new post offices which are to be
opened. That is a very material factor in assisting the people of the
country, particularly in rural areas, and I think it would be a great mistake
at this time, before one has provided for the great expense in developing
new rurel post offices. it would be a great mistake, I say, to tamper in
any way with the postal rates at the present time.

Rai Bahadur Tarit Bhusan Roy: (Bengal Mahajan Sabha: Indian Com-
merce): Bir, I believe I shall be failing in my duty if I did not associate
myself whole-heartedly with my Hongourable friend, Mr. Duraiswamy
Aiyangar, in the amendment which he has moved. I had also given novice
of a eimilar amendment. Sir, as a matter of fact, it is well known to us
under what circumstances the postal rates came to be enhanced. My Hon.
ourable friend, Mr. Aney, has pointed out that postal rates were enhanced
to meet the exigencies of the situation when the Honourable the-Financa
Member was confronted with a deficit Budget. I congratulate the Hon-
ourable the Finance Member on the prosperity Budget which he has been
pleased to place once more before the House. An opportunity has now
been given to him to show some favour to the poor who, I feel, ought to be
relieved from the burdens which have been imposed upon them.

The Honourabie Sir Bhupendra Nath Mitra: There is no surplus money.

Ral Bahadur Tarft Bhusan Roy: I am coming to that. I shall point
out, as has been shown by Mr. Neogy, that the Postal Department is not
running at & loss. I do not agree in the view that the Postal Department
should be run on commercial lines. On page 238 of the Finance and
Revenue Accounts, I find that the revenue from postage and message
revenue accounts has been shewn as Rs. 5;79,28,844 and miscellaneous
revenuesamounts to one crore, 19 lakhs odd. The total revenue comes to
Rs. 6,98,44,810, which shows that there is o profit of Rs. 48,88,401. It ix
the Telegraph and Telephone Department, as was pointed out by mv
friend Mr. Amar Nath Dutt, which js running at a loss. The net loss is
due to the faet that these three departments have been amalgamated.
Sir, I appeal to the Honourable the Finance Member and the Honourable
Sir Bhupendra Nath Mitra that, taking advantage of the fact that they
have a surplus Budget to present to the House so far as the Postal Depart-
ment is concerned, they ought to relieve the poor by reducing the postal
rates at any rate. I think the Government will not have much to lose if
they reduce the rates to a quarter of an anna because the sale of cheap
postoards will be considerably stimulated and increased by this fact.

8ir, I do not think I should be justified in taking up much of your time
but I should, before I tonclude, refer to the observation which has been
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made by the Honourable the Finance Member in the course of the debate
on this question. He has said, ‘“How is the deficit, how is the loss of
revenue to be met?”’ My answer is this that the Government will not lose
at all if the postal rates are reduced to a quarter of an anna because by
reason of such reduction the sale of the postcards will considerably inorease.
If as a matter of fact the Honourable the Finance Member is faced with a
loss of revenue, by all means do not abolish the export duty on tes and
hides, do not reduce the import duty on motor cars and the duty on tyres.
and tubes which are meant for the rich. With these words, Sir, I whole-
heartedly support the amendment of my friend.

Mr. Mukhtar 8ingh (Meerut Division: Non-Muhammadan Rural): Sir,
I had no mind to speak on this amendment though 1 sent an amendment in
my name for the reduction of the rate of posteards, buf, as the Honourable
Mr. Joshi has pointed out that the postcards are not generally used by the.
poor people, I consider it my duty, Sir, to point out that his idea is wrong.
I refer, Sir, to the-annual report of the Postal and Telegraph Department.
From that we find that in the year 1922. when the rate on postcards was
put up, the number of postcards used was 650 millions. In the next year,
1928, there was a reduction in the number of postcards used to 525 millions.
In the case of letters, we find, Sir, that the number used in that vear was
610 millions and it was reduced to 510 millions in 1928. 1 have
worked out the ratios and I find, Sir, that in the case of posteards there was
a clear reduction of 80 per cent., while in the case of letters the reduction
was 83 per cent. Then again, Sir, we find that the number of posteards
used in 1925 increased to 540 milliong while the number of letters used
increased to 580 millions, which means, Sir, that in the case of letters the
percentage has gone down by 87 per cent. while in the case of postcards it-
has gone up only by 88 per cent. This clearly shows that those persons
who were using postcards are not using posteards to the same extent as they
would have used them if the rates had not been increased. This clearly also
shows, Bir, that postcards are generally used by poor people and letters
are used by richer people. If we take the number of these people, Sir, who
when the rates were raised were using letters and began to use postcards
as they naturally would do, then the percentage will be further reduced
from 80 per cent. to something like 75 per cent. This shows clearly that
12 N the posteards are.generally used by the poor people. Unfortu-

00X nately we are living in a country in which the number of poor
people is much more than those of the middle class or the rich peoplg, and
when any relief is sought to be given to the poor the main argument is
that a large amount of money will be needed to give that relief. But in
cage the relief has to be given to the middle elass people or the rich people,
then naturally the amount required comes to a lower figure and the Gov-
ernment takes it up. What do we find? The whole of the Finance Bill
is a clear indication that (fovernment wants to give relief to the rich people
rather than to the poor. This is why we find that there are proposals
to reduce the duty on.motor cars and to sbolish the duty on tea. If there is-
no money to be found, the Government can find money by retaining the
present duties on the above articles. So there iz enough monev. The -
other poins that:I want to make is that if the Postal and Telegraph Depart-
ment is to be a business department, whv should not the Tndo-Furonean
Department be conducted on business prineiples? It that Department is
not making a profit, then why not raise the rates till the time it 'becomies'
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a paying department? I do not know what is the gifference between the
Postal Department and the Indo-European Department. There is one
more point which I want to make. From the speech made last year by the
Honourable Member in charge of the Postal Department, we were given to
understand that if the literacy improves then he will consider the point of
lessening the rates in the Postal Department. He said:.

‘““If you want progress, if you want education, is it important that the postal
rates should be reduced before you have the means of providing education?'

May I remind him that in these six years the literacy of the country has
increased by something like 15 per cent., and iu that case this is just the
time when we should demand that the postal rates should be reduced.
With these remarks I support the amendment,. ‘

8ir Purghotamdas Thakurdas: It is the fashion for some Members in
this House to run down anything that may come from this part of the
House when they do not agree with it, by calling it either political or
rentimental. My Honourable friend, Mr. Cocke, began by ecriticising
the work in this House during the last few days as being based on senti-
ment. Whatever is not appreciated by my Honourable friend Mr. Cocke
us being in his direct interest or as being in the interests of those whom
he represents here, he perhaps looks upon as sentimental. I am afraid
that he will find in this House such hardy annuals as the quarter anna.
postcard for ever until we secure a quarter anna postecard for the masses
of India. I therefore do not sympathise with his surprise that this sub-
‘ect should come up from year to year.

Mr. H. G. Oocke: I did not express any surprise on that subject.

8ir Purshotamdas Thakurdas: I feel that the quarter anna postcard
iy the first thing which is justified, if by mnothing else, by the results of
the half anna postcard since it was introduced. On mere business prin-
ciples and based on cold calculations alone one may feel a little surprised
that the Honourable Member in charge himself did not think it fit to
press for this before now. The report of the Postal and Telegraph De-
partment for the year 1924-25 contains a chart and you find that since
1921-22, when T believe the postcard was doubled to half an anna there
Las been a steady fall in 1922.28, 1923-24 and 1924-25. In fact the
snnual increase during these years has been at a much lower pace than
in the previous five years that are given in this chart. This by itself
sbows tRat in raising the charge for the postcard Government actually
stified the healthy increase in the use of postcards, to say nothing of the
value of the postcard as a means of education generally throughout the
ccuntry. From the mere fact that that is the one item which allows
the poorest to get into communication with each other I should have
thought that that would have been the first item to come in for favour-
akle consideration by Government as soon as-finances permitted. My
views are known to the House as far as the prosperity nature of the
Budget for next ypar is concerned. I however wish to take the Finance
Member and those who congratulated him on the presentation of this
prosperity Budget at their words. If they have a prosperity Budget I
suggest that reduction in the charge on the posteard is the first dty that
should devolve on the Government of India as far as the masses of India
are concerned. The question may be asked whare is the revenue to eome:

n
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from? Well, it has been indicated that the amalgamation of the Postal
Department, as far as sccounts are concerned, with the Telegraph and
Telephone Department is unfair to the user of the Post Office. I do not
know whether the Honourable Member when he gets up to reply will
give us figures of these, but I am sure that even a little increase in tele-
graph and telephone charges would not be minded by this section of the
House if the masses of India could be secured their quarter anna postcard.

The Honourable Sir Basil Blackett: Will it bring in more revenue?

8ir Purshotamdas : Has the half an anna postcard brought
in proportionately more revenue? It would not matter even if the re-
wurn were a little smaller under Telegraphs for some time. Who uses
the postcard and who uses the telegraph service is the question? Is it
that the section which uses the telegram is more vocal and perhaps more
influential that you dare not touch them? After all it is the duty of
this seotion of the House always to stand up and plead for those whose
means prevent them from using anything dearer than the quarter anna
nosteard. 8o far as the question of finding revenue for the quarter anna
nosteard is concerned the figure that would be involved by way of smaller
revenue is put at rupees 70 to 80 lakhs. As against that you see from
this ohart that you can safely count upon a substantial increase in the
use of posteards at a quarter of an anna. My Honourable friend Mr.
Duraiswamy Aiyangar has given very elaborate figures and I do not want
to repeat them. I have made s very rough caleulation before I rose to
speak. I think you can put the loss of revenue by reduction of the
volume of sale of postcards at about 60 lakhs of rupees. To secure this
there are two options. Either increase your charges on telegrams and
Yelephones if need be and get s part from that or—and this I think is one
which this side of the House should press for—that the interest
charge debited to th's Department is one which should not be allowed
to continue any further. I am a bit surprised, 8ir, as %to why
the Honourable Member in charge did not protest against this debit
and did not bring this question to this House before he quietly
gave in to the Finance Member; the capital expenditure in ‘the past
or most of it was incurred out of revenue: if the taxpayer’s
money has been used and does not carry interest, I reslly fail to see how
the Finance Department is entitled to charge any interest on it. Only
such amount as is raised by a loan, if figures about it are known, should
I think be allowed, but what has been used in the past out of revenue
should never be tolerated to carry interest in debit to this Department. I
therefore feel that a substantinl part of the 50 lakhs which is debited to
the revenue of this Department for interest should be taken off and
thould be given credit for against this quarter anna posteard . . . .

. The Honourable Sir Bhupendra Nath Mitra: May I inform the Hon-
ourable Member that the debit for interest charge is mostly to the Tele-
graph Branch of the Department and not to the Postg] Branch. We are
trying to separate the accounts of the various Branches.

Sir ‘Purshotamdas Thakurdas: Do I understend from the Honourable
Member that there is no debit to the Postal Branoh at all for interest?

The Honourable Sir Bhupendra Nath Mitra: I should say very little.
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Sir Purshotamdas Thakurdas: What is it—ntay I know? 1 therefore
-eubmit, Bir . . . .

The Honourable Sir Bhupendra Nath Mitra: The interest charge is
Rs. 8,58,000.

(Laughter from the Official Benches.)

Sir Purshotamdas Thakurdas: I do not claim to have studied the point
as much as the Finance Department; the Finance Member need not
«¢lap, we are all .gathering information here, Sir.

The Honourable Sir Basil Blackett: I was congratulating my colleague.

Sir Purshotamdas Thakurdas: Oh, I see, on the fact that he knows
some figures (Laughter). But the point is, has postal revenue money in
the past not been used to finance and build up even the Telegraph De-
partment? I would like an examination of the figures from this point
of view. I suggest, Bir, that if this is not sufficient we may turn
tc the Telegraph Department and ask those who send telegrams and who
must use them to pay a little more in order that the masses may get the
anarter-anna postecard. I further feel, 8ir, that those who claim that
this is a prosperity Budget ought to recognize that the first claim on a
prosperity Budget and on a surplus is of the masses who will be most
directly benefited by the quarter anna postoard. I think it was my friend
from Bombay who said that the Inchcape Committee recommended that
the Postal Department accounts should be kept on a commercial basis.
I think the accounts of every Department of the Government, which is
run for the sake of a public service, should be kept on a commercial basis.
But the whole question is, are you going to benefit those who want more
up-to-date services, those who want a little more luxurious services—you
raay, for instance, call the telephone service such—are you going to bene-
fit them at the expense of those whose paying capacity is the smallest in
the whole land? And the first claim for consideration is of the user of
the postecard. For these reasons, Sir, I have great pleasure in support-
g this amendment,

The Honourable Bir Bhupendra Nath Mitra (Member for Industries and
Labour)e 8ir, this is not the first occasion on which it hag been my painful
duty to oppose a demand made by a certain section of this House for the
reduction of postal rates. I had to face a similar demand twice last year
and | gave my reasons for opposing the demand to the House in full an
the 9th February, and again on the 16th March, last year. I do not pro-
pose to take up the time of the House by repeating in detail the arguments
which I had used on those occasions and I shall confine myself to some
of the broader aspects of the question. |

I mayv at the outset mention that the cost of this proposal to halve the
rate for single posteards and for reply postcards will on the present, volume
of traffic amount to about Rs. 90 lakhs a year.

Sir Hari S8igpgh @our: Not allowing for expansion?

_ The Honourable Sir Bhupendra Nath Mitra: I shall deal with every
aspect of the question if the Honourable Member will be patient. But
even with that volume of traffie, the loss will be more than Rs. 90 lakhs,
for a reason to which reference was made by my Honourable friend Mr.
Duraiswamy Aiyangar. As soon as the present difference between the
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initial rate for letters and the rate for the postcard is increased, a certain
volume of traffic which is now carried by the letter mail will come down
to the postcards, and therefore the loss on the present volume of traffic
will be increased to about Rs. 1 crore a year.

Now, 8ir, I come to the point to which reference was made by my
friend Bir Hari Singh Gour. It is often urged by supporters of a demand
for reduction in postal rates that if we reduce the rates the traffic will go
up so enormously that the revenue yielded by the additional traffic will
not only suffice to meet any additional expenditure required to deal with
that extra traffic but will leave us with a substantial sum of money which
will reduce our estimate of loss from that figure of a crore of rupees to an
almost negligible figure. I shall in the first place deal with the first
part of the argument and in doing so I shall reply to the statements which
have been made by various Honourable Members of this House who have
spoken before me including my friend Sir Purshotamdas Thakurdas. That
part of the argument is based on the fact that on the increase in the
postal rates in 1922 there was a large fall in the traffic in both letters and
postcards, and it is argued that this reduction was mainly due to the
increase in the rates which made it impossible for the poor man to afford the
enhanced rates and compelled him to curtail his correspondence and the
use of the postal service. If, however, the course of the postal traffic in
recent years is examined a little more closely, the fallacy of the argument
becomes apparent. Before the War, in the five years ending 1913-14 the
average annua! growth in the traffic was estimated at 17 million for letters
and 14 million for postcards. In the three years ending 1820-21, the growth
was estimated at 141 million for letters and 99 million for postcards. Will
any of my Honourable friends seriously contend that the abnormal rise in
these three years was due to a sudden increase in the poor man’s corre-
spondence? It must be remembered that the period was one in which the
level of prices in India had reached its peak and generally speaking there
had not been & corresponding rise in the poor man's earnings. The abnor-
mal growth in the postsl traffic in the three years was due to another cause
with which most of us are familiar. It was due to the trade boom which
followed the Armistice. We are also all aware that that trade boom was
followed by s trade depression which reached abysmal depths in the year
1922-28. It is no wonder then that the estimated traffic in letters fell by
100 millions in that year and the traffic in postcards fell by 125 millions.
That, however, is the true explanation of the abnormal rise and the abnormal
fall in the traffic in the years 1018-19 to 1922-28, and I submit that the
poor man does not enter into the picture to any material extent. ¢

Sir Purshotamdas Thakurdas: He comes in nowhere.

The Honourable Sir Bhupendra Nath Mitra: Further evidence in support
of my contention is furnished by the fact that the receipts from the sale
of postage stamps in April 1922, amounted to Rs. 56 lakhs as against Rs. 72
lakhs in April, 1921, though the increased postage rates had not come inv%o
force till the 24th of April, 1922. Indeed the facts in regard to postal
traffic in the years 1918 to 1928 simply bear out the experience of other
countries, namely, that the principal factor controlling the volume of
that traffic ig, the condition of business throughout the sountry and not
the poor man’s correspondence. I think quite recently we have been
faced with & similar experience in connection with the reduction of railway
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rates. When the railway rates were reduced in 1926-27, it was anticipated
that it would bring in a very considerable volume of extra revenue, but
owing to dullness in business we did not manage to realise the anticipated
increase of revenue,

Mr. A. Rangaswami Iyengar: You will do so now. *
The Honourable Sir Bhupendra Nath Mitra: I do not know.
Sir Hari 8ingh Gour: Let us try.

The Honourable Sir Bhupendra Nath Mitra: I was surprised to hear my
friend Sir Purshotamdas Thakurdas say that there had been a steady fall
in revenue since the postal rates were reduced in 1922. After that large
fall, so far as I can make out, there has been again a steady rise. In the
three years ending 1925-28 the average annual increase in the traffic in
letters was estimated at 10 million and in postcards at 9 million. I am
not sure that this rate of growth will be substantially enhanced with the
reduction of postal rates, unless there is a substantial improvement in the
conditions of business in the country, in which case the traffic will go up
automatically irmespective of any reduction in rates. Be that as it may,
and this is very important, I have no doubt in my mind that it will not be
possible to efficiently handle any additional traffic at a cost materially lower
than the value of that traffic at present rates, unless we try to sweat our
large body of subordinate employees by extending their hours of work
beyond the present standard of 8 hours a day, by ifcreasing the length of
the beat and the weight carried by the postman, and by reducing the con-
veniences which these subordinates now enjoy in various directions. I am
sure that none of the Members of this House will advocate such a course
of action, and the only effect of a substantial rise in the traffie, with the
reduction in rates, will be a further incresse in the figure of annual loss
which I have already given to the House, for the traffic itself will be un-
remunerative, and any growth in it will add to the loss.

Now, Sir, I shall turn to another aspect of the subject. I was rather
surprised to hear my friend Mr. Duraiswamy Aiyangar talk about further
retrenchment. On several occasions in the past I have explained to the
House that in 1928-24 more was done by the Department in the direction of
securing real economies than was recommended by thé Incheape Committee,

Mr. 0. Duralswamy Alyangar: By the reduction of 74 village postmen?

1 ) .

The Honourable 8ir Bhupendra Nath Mitra: If the Honourable Mem-
ber will kindly refer to the speech I delivered in the House on the 10th
of March last year he will find that we arrived at that result not simply
by reducing a few postmen but we had also to make other drastic re-
trenchments. It is, however, obviously impossible to restrict the expendi-
ture of the Department or of its Postal Branch to the level of 1928-24.
“The expendituse must go up automatically with the growth in the volume
«f traffic. The only way in which further retrenchment of any consider-
sble magnitude can be effected is either by reducing the numbers of the
staff or by reducing their emoluments: The House may take it from me
that action in either direction is impossible in the case of the Postal
Branch, though following the recommendations of the Ryan Committee
we intend to try to introduce a cheaper class of clerk for sorting work.
Tt may interest the House to know that while the total volyme of postal
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traffic, including parcels and money orders has gone up from 1,081 ruil-
hons in 1918-14 to 1,810 millions in 1925-26—that is by over 21 per cent.—
the strength of the staff, exclusive of the Audit Office and of the road
establishment which fluctuates with the opening of railways and motor
services, has increased in that period from 74,000 to 88,000 or less than
20 per cent. Indeed in their zeal for keeping down expenditure the
suthorities have in certain cases in recent years allowed the strength of
the operative staff to fall below the requirements of traffic, with the re-
sult that the operatives had to work longer hours than those prescribed.
This is the state of affairs which is supported by the interim figures that
were quoted by my Honourable friend Mr. Duraiswamy Aiyangar. It
led to complaints from the staff in regard to which questions have been
asked in this House from time to time and which formed one of the prin-
eipal items of grievance that I undertook to examine personally on a sug-
gestion of my Honourable friend Mr. Jinnah made on the floor of this
House on the 12th February 1925. It was the other day that my Honour-
able friend Mr. Ram Narayan Singh referred to the hardships suffered by
postmen in certain rural areas in-hig province, and he suggested that if an
improvement was not made in the conditions prevailing the efficiency of
the service iwould suffer. In a sense he was perfectly correct, although
I have not yet had an opportunity of checking the facts which he men-
ticned in this House. As the result of the examination which I promised
to make in February 1925, provision was made in the Budget for 1926-
27 for additional sta#f in cases where relief was urgently required and
the process is being repeated in the Budget for 1927.28. It may further
interest the House to know that out of the 88,000 men mentioned by me
and s road establishment of 17,000, only about 800 are in receipt of a
pay of Rs. 800 and over, and 82 are in receipt of a pay of Rs, 800 and over,
only a dozen of these 800 officers possessing non-Asiatic domicile. 1 am
mentioning these figures because loose statements are made that the De-
rartment is top-heavy and employs a disproportionate number of officers
on high rates of pay. It is true that the number of officers who are in
‘receipt of a pay of Rs. 800 and over is now higher tHan it was in 1918-14,
‘but that is mostly due to the fact that the pay of officers who in 1918-14
were getting Rs. 250 to 300 has now been raised above the latter figure.

Ag regards reduetion in the emoluments of the staff all but ‘8 per cent.
ot which are in receipt of a pay of less than Rs. 800 a month, it is olyvious.
from the debate which took place in this House on the 10th and 11th
March last that this is not possible, and that what is probably required
is an improvement in the pay and dllowances of & large numkter of the
low-paid staff. Some Honourable Members who have spoken have attack-
ed the principle which we have been consistently following in regard to-
the financial arrangements of the Department. This fundamental prin-
ciple, as mehtioned by me on several decasions in the past, is that the
rates chargéd by the Department for the various services rendered by it
40 the public should be so adjusted that on the whole tReir yield would
just suffice to meet the expenses that the Department must incur to
maintain she services on a ressonable standard of efficiency. In other
~words, taken as a whole the Department should pay its way and it should
not be receiving, carrying and delivering letters and mails and telegrams
cf its customers at the expense of the general tax-payer. I should like
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at this stage to reiterate an observation which I have alsa made on pre-
vious occasions. These postal rates sre not & taXx on communications.
They are not a tax at all. They are simply charges levied tp meet the
expenses of services rendered. 1v has been at times argued by some of -my
Honourable friends that in the application of the principle we ought not
to mix up the Postal Branch of the Department with the Telegraph and
Telephone Branch. I submit, Sir, that we are fully justified in the view
which we have consistently held in the matter, It is a generally accept-
vd principle in all important countries of the world that the Post and
Telegraph Department should have control over all means for the trans-
mission of intelligence. I know that the position in the United States of
America is different, but if my Honourable friends will care to read the
reports of the Postmaster-General in that country they will find that
there too the adoption of the principle has been strongly advocated. The
justification of the prinicple is obvious, because the various services ren-
dered by the Department are intimately connected with one another, the
telegraph and telephone end radio providing merely for a more expeditious
method of communication than the postal service. As I mentioned in
this House the other day, the principal customers of the Department
who contribute to the small surplus in the Postal Branch are men engaged
in business of, various categories, and they are interested in the telegraph:
and telephone services as mush as they are interested in the postal ser-
vice. It is, however, not necessary for me to dwell on this aspect of the
question at any great length, for our latest calculalions indicate that in
1927-28 there will be & small surplus of Rs. 8 lakhs in the Postal Branch
of the service and small deficits of Rs. 6 lakhs and Rs. 8 lakhs, respectively,
in the Telegraph and Telephone branches of the service. I may in this
eopnection observe that the deficits in the last two cases are to some ex-
tent due to the concessional rates which we grant to newspapers as a
means of disseminating intelligence and in which the House the other
day decided to make no further reduction at present in view of the finan-
cial position of the Department. As I said the other day it will not be
possible to obtain a true pieture of the position until the accounts in the
new form and with complete adjustments are available for three or four
vears. I know that on the present occasion, my friend Mr. Neogy has
challenged the financial principle to which I have referred. The answer
to Mr. Neogy, I think, was furnished by my friend Mr. Joshi. He asked if
‘the postcards of the poor people are to be carried free, why should not
these poor people be mupplied with free food and free clothing. I think
my frignd Mr. Joshi made that observation simply, and perhaps un-
wittingly to bring out the absurdity of the contention of my friend Mr.
Neogy . . . . .

Mr. N. M. Joshi: No, no.

The Honourahle Sir Bhupendra Nath Mitra: Now, Sir, my friend Mr.
Neogyv also referred fo the position in America, and I asked him whether
he had at all cared to study the real position in America. After the re-
marks which fely from my friend Mr. Neogv in regard to America Jast.
vear, I tried to study some of the Reports of the Postmaster-General in.
that country. I shall give him a quotation from one of these Beports:

** Postage rates should be fixed and readjusted from time to time with a view to.
an eanitable distribution of the total charges among the .senders of different classes

of mail on a basis that will promote the greatest nsefulness of the service as a whole
and secure a'total revenne approximataly equal to the total expenditure.” -
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{Beveral Honourable Members:'“What does it show?’’). In the year
1018 the accounts of the Post Office in the United Btates of America
yielded & surplus of 64 million dollars. In the next year this surplus
rose to 74 million dollars. Thereupon they reduced their rates, with the
result that there was a deficit in the year 1924 of 14 million dollars . . .

Lals Lajpat Rai: They never ran the telegraph service as a Govern-
ment conocern.

The Honourable Sir Bhupendra Nath Mitra: I think I have already re-
ferred to the position in regard to the telegraph service in America. I
am now dealing with Mr. Neogy's arguments in regard to the postal ser-
vice, Why do they permit that deficit in that country? The reason is
that official letters are carried free of charge under frank. In India we
abolished that arrangement long ago. If that arrangement had continued
the effect of it would have been that we would have been running the
Postal Branch of the Department with a subsidy of a crore of rupees a
vesr from the general taxpayer because the amounts received from the
sale of service stamps aggregate about a crore of rupees a year.

Mr, K. 0. Neogy: May I give a quotation to my friend about the
policy which determines this matter in America? It is a policy which
‘‘ operates the Post Office on a service basis with primary regard to the
general well-being rather than to the purely financial results obtained from
such enterprise.’’

The Honourable Sir Bhupendrs Nath Mitra: The Honourable Member
has given me a quotation, and I have given the House another. If we want
to look at the matter from different aspects, we can never get a com-
plete picture; but I have brought out the fact from another quotation, that
they do not wholly overlook the financial considerations m the United
Btates of America. There is a subsidy from the general tfax-payer to the
postal service in that country and the reason for that is that official and
.eertain other correspondence is carried under frank or free of charge. The
value of this concession was estimated before the War at something like
fifty million dolldrs. The correspondence carried Iree of charge includes
what is; known as Parliamentary correspondence. I hope, Bir, that I have
succeeded in making it clear to the House that, consistently with the prin-
ciple that the postal service should be self-supporting, it is not vet possible
to make any reductions in our existing scale of postal rates. 'As I explained
to the House the other day, the principle is of the greatest advantage to the
Department from the point of view of the maintenance of its efficiency
and the development of its operations, It has enabled me to devote addi-
tional funds to removing certain legitimate grievances of the staff which
were impairing their efficiency. It has helpad me to open mora post offices
in the current and.last years, mostlv in rural. areas, than had been nossible
in. the preceding nine vears. As T told the House the othdr day, the num-
‘ber of nost offices. including experimental offices, which we hope to open
in the tww vears 1925-28 and 1928-27 will be 1.400 as against 7B0 in the
preceding nine years. I think it is necessary that T should sav a few words
-about these expverimental post offices. Tt has been explained several times
on the floor of this Houre that they do not pav thelr way. Btill. thev are
-opened and maintained by the Department to the extent that its finances
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permit in order to make postal facilities available to poor people in the rural
sreas,—a measure which I know is considered by this House, and by my
Honoursable friend Sir Hari Singh Gour in particular, to be of the highest
importance and value to the economic development of the country. As 1
urged the other day, if the principle of running the Post Office on a self-
supporting basis is discarded, and I have to depend on subsidies from the
yield of general taxation, it is obvious that both efficiency and development
will be seriously jeopardised, as the Post Office will in that case receive,
along with other applicants, the claims of some of whom may be considered
to be more deserving and pressing, only & share of any benefactions which
the Honourable the Finance Member may have to distribute out of his
budget surplus. I would again appeal to the House not to lend ite support
to any proposal which may have disastrous consequences on the efficiency
and development of the Department,

The arguments which are adduced by supporters of the demand for
reduction in postal rates are, so far as I have been able to follow them, as
follows: The rates were raised at a time of financial stringency and they
should therefore be reduced. I think my friend, Mr. Duraiswamy Aiyangar
drew attention to the fact that the rates had been raised because it was
found necessary to increase the pay of the subordinates very considerably.
Hag that contingency disappeared? Did not my friend, Mr. Duraiswamy
Aiyvangar, the other day, among others, press me te meke further improve-
ments in the pay of these subordinates? My Honourable friend, Mr.
Prokasam, who is one of those who are to-day supporting this demand for
reduction in the rate for postcards, also pressed the other day that some.
thing more should be done for these subordinates of the Post Office. I sub-
mit, Bir, therefore, that the necessity for the enhanced rates of postage
stil} exists.

The other argument used is that the present rates are too high; they
hit the poor man : they impede progress in the development of the country.
I think my friend, Bir Purshotamdas Thakurdas, referred to the dumb
millions of India in this connection; and I think my friend Mr. Joshi re-
plied. to him, stating that he did not understand how these dumb millions
were going to write postcards if there were no post offices in the neighbour-
hood at which they eould post these posteards. I wonder whether there is
nobody in this House who seriously believes that under existing conditions:
of priees and wages, our present rates for postcards are too high. I doubt
whether there is any country in the world which maintains an inland postal
service extending over such a wide tract of country, and of the standard of
-efficiency which we have in India, st cheaper rates than are chazged in
-this country, '

Sir Harl Singh Gour: What is the postage in France?
The Honourable Sir Bhupendra Nath Mitra: Much higher, Sir.

. , .

Sir Harl Bingh Gour: Much lower.

The Honourable Sir Bhupendra Nath Mitra: No, Sir. {4n Homourable
Member: ‘* At the present rate of exchange?’’) At the present rate c_ti
-exchhange,——that js another matter. But at the rate for the gold frane it
is higher,
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Lala Lajpat Ral: Wha$ is the average income of a Frenchman as com-
pared with an Indian?

The Homourable Sir Bhupendra Nath Mitra: It is not a question of the
average income, Sir. The point is how are we going to meet the expendi-
ture? Here comes in the argument suggested by my friend Mr. Joshi, If
the average income of the poor man is very low, why should not the State
intervene and provide all these poor people with free food and free clothing?

Lala Lajpat Ral: A very good argument—because you cannot provide
them with cheap food, therefore they shall not have cheap postage as well.

The Honourable Sir Bhupendra Nath Mitra: We are giving them postal
facilities as much as it is possible to do so.

Mr. 0. Duraiswamy Alyangar: You do not feel it desirable to put it as
your own argument. You only quote it as Mr. Joshi’s argument,

The Honourable 8ir Bhupendra Nath Mitra: I have already given my
srgument. I am quoting Mr. Joshi as supporting my argument.

Mr. A. Rangaswami Iyemgar: Somebody must produce this income
before the State can distribute it.

The Honourable Sir Bhupendrs Nath Mitra: Then where is this income
going to come from, before the State is going to provide this subsidy of
8 crore of rupees for the benefit of the so-called poor man who wants to
write postcards? As I have already shown, it is mot the poor man who
will benefit but it is the business man who is going to benefit.

Now, Sir, I wish to pursue the poor-man argument a little further. It
is true that from 1881 to 1921 that postcard was carried in India for one
pice. But, have not prices increased enormously since those days? We
know that in recent years the index number of the cost of living of the
labouring classes in the Bombay Presidency has gone up from 100 in 1800
to 181 in 1925. I think one of my Hoénourable friends argued that if the
prices have gone up by only 50 per cent. the price of the posteards should
not have been raised 100 per cent. As I say, the price of the posteard
was fixed at the pre-war rate of one pice in 1881. If you compare the
rige in prices from 1881 to 1921 you will find that the rise is certainly not
less than 100 per cent. ' . .

Mr, Jamnadas M. Mehta: What was the price level when you raised it.

from one pice to two pice? That is the material consideration. That is.
tha criterion.

The Honourable Sir Bhupendra Nath Mitra: That is not the criterion.
I will explain that to my Honourable friend Mr. Jamnadas Mehta. As the
price level went up from 1881, we did not inorease the wages of the
subordinate employees of the Post Office correspondingly gnd as a result
of not giving them that increase, it was possible for us to carry the post-
card at the rate of one pice up to 1921. Does it follow from that that the
same condition of affairs should be allowed to continue? It is that lag in
the rise in wages, as compared with the rise in prices, about which my
Hrnourable friend Mr. Jamnadas Mehta, & great economic expert as he
is, has often talked on the floor of the House. '
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Lala I-llpat Ral: Why does the Honourable Member talk of the sub-
ordinate employees? Why can't he talk of the higher paid officers?

The Honourable 8ir Bhupendra Nath Mitra: I have, little while ago,
pcinted out that there are only about 80 officers drawing pay of over
Rs. 800 out of a whole staff of over a lakh. I thought the Honourable
Member had listened to what I said. It has often been said that this De-
partment is top-heavy.

Lala Lajpat Ral: All Departments are top-heavy.

The Honourable Sir Bhupendra Nath Mitra: This Department is not
top-heavy. I am concerned at the present moment only with the Indian
Postal and Telegraph Department.

Lala Lajpat Rai: We are concerned with the Government of India.

The Honourable 8ir Bhupendra Nath Mitra: I am not going to indulge
in any political discussions at the present moment; I am concerned more
with an economic question. B8ir, but if prices have increased enormously
since 1881, have not wages also gone up? We know that ‘‘ economical
wages’’ of ordinary labour in rural areas in the Bombay Presidency have
gune up from 100 in 1900 to 825 in 1925, and ‘‘real wages'’ from 100 to
180. As the wages of these poor men have gone up more largely than
the prices in the same period, I do not see where the difficulty arises on
their part in paying two pice for a service for which they used to pay one
pice before the rise in prices and wages. In regard to the other part of
the argument that the present postal rates hamper progress in the develop-
ment of the country, I think it will be clear from what I have said that the
continuance of the present rates is the surest way of securing the develop-
ment of postal facilities in rural areas, which is the most effective way of
halping the poor man; and that any reduction in the present rates is sure
to impede that development.

To my mind, the only real reason behind this demand for a reduction

postsl rates is one of sentiment. We know that a similar demand was
made in England some time ago; and it had to be explained by the Post-
master-General and the Chancellor of the Exchequer that a reversion to
the pre-war rates was not an economical proposition. Quotations from the
speeches of these authorities were placed before the House on previous
occasiots and Honourable Members will be able to find them in the official
reports of the debates. I would implore Honoursble Members not to
allow considerations of sentiment to outweigh the more important consider-
ations which I have placed before them, and I would ask them not to
pursue this question of reduction of postal rates until t.hey are satisfied
that it is an economic proposition.

Mr. President: The question isv

Thst in Suhqd\ﬂo I to the Bill in the proposed First Rchadnle to the Indian Post
Office Act, 1898 for the entries under the head * Postcards *" the follqwing
12  pe substituted : o

* Bingle v s+ Quarter of an anna

: Reply ..« Half sn anna'.”
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Mr. President: Order, order. The question is:.
* That Schedule I do stand part of the Bill.”

(At this stage an Honourable Member was crossing the floor of the
House.)

Order, order. The Honourable gentleman should not move about when
the Chair is putting a question.

The question is:
* That Schedule I do stand part of the Bill."
The motion was adopted.

Schedule I was added to the Bill.

Mr, President: The question is:
* That Bchedule II do stand part of the Bill.”

Of the amendments to this Schedule, I propose to take the amendment
standing in the name of Mr, Prakasam—amendment No. 46 on the paper—
first. Mr. Prakasam, ’

Mr. T. Prakasam: Sir I move:
“ That in Part I of Schedule IT to the Bill amendment No. (3) be omitted.’

(At this stage an Honourable Member passed between the Chair and
the speaker, and was called to order.)

8ir, No. (8) relates to carriages and cars. The reduction of the duty on
cars and other articles from 80 per cent. to 20 per cent. is not justified.
We have already a sufficient number of cars apd motor service in the
country. (Laughter.) (4n Honourable Member: ‘‘ No.”’) My Honour-
able friend over there laughs. I would only request him not to forget how
many taxi cars are running every day empty in the city of Calcutta without
finding work and I would also invite those friends who take a different view
at least to my province where they would find so many cars all over the
villages wherever there are roads. Even roads are not being maintained
now, a8 they have become too many. 8o my submission is that we are
not prospering very much, not rolling in wealth; it is not so much motor
gervice thpt is wanted now for us immediately, but there are other services
which are required. The duty that we get on this is not to be reduced. I
move the amendment, Sir.

Mr, Fazal Ibrahim Rahimutulla (Bombay Central Division: Muham-
madan Rural): Sir, I rise to oppose the amendment moved by my friend
Mr, Prakasam and I do so after having thought very carefully over the
question and over the proposal made by Government. The reason why
Government have come forward with this proposal is to give facilities to
have better roads, and as the roads department iz a. provineial subject, the
amount of the 10 per cent. reduction of duty will be employed by Pro-
vinecial Governments for bettering roads; and therefore I say, Bir, # is &
matter of régret that my friend Mr. Prakasam should have thought it
advisable to ask for the deletion of No. (8) of Bchedule IT.
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Maulvi A, H. Natique (Central Provinces: Muhammadan): Will the
amount of this reduction go to%he provinces?

My, Faxal Ibrahim Rahimtulla: It ig the Local Governments to
raise the tax, for development of roads, equivalent to that which is now
sought to be reduced. In this connection, Bir, I may be permitted to re-
mind this House of the debate which took place in the Council of Btate at
the instance of my friend the Honourable Mr, Mahmood Suhrawardy,
and speaking on that debate Sir John Bell has made out a very strong case
that it is absolutely necessary for Provincial Governments to utilise this
money and to have better roads for the transport of motors. He says:

‘* Given good roads, there is an enormous field for the development of motor transport
in India, In the United Btates of America there is one motor vehicle registered for
every T persons in the country, in Great Britain there is one motor vehicle registered
for every 76 persons in the country, and in India there is one motor vehicle registered
for every 1, persons n the country.”

I would suggest to my friend that instead of omitting the item he should
come forward for making it 10 per cent. instead of 20 per cent. In a para-
graph from an editorial in the Times of Jadia of Saturday, the 18th March,
it is clearly put forward that the public, both for business and other
pleasures, are becoming increasingly dependent on motor transport, and any
improvement in means of transport must redound to the advantage of
India as a whole. The motor is no longer a luxury, it has become an every-
day necessity, calling for the provision of adequate facilities for its present
use and future development.

Bir, this House will recognise that it is8 not possible for the railways to
extend their lines if the line is not a paying proposition and it is on this
account that roads are necessary in order to have better facilities for the
agricultural classes. I will give a concrete instance, 8ir, which I put forwvard
before the Railway Committee, namely, a project to have a railway from
Manmad to Malegaon. The Railway Department worked out the project
and I was told it was not a paying proposition. It is a distance of 22 miles
and there is & regular motor service. Thersfore it is high time that we
encouraged such services to provide facilities for the travelling public rather
than keep this duty for the Government of India instead of allowing it to
be utilised by the Provincial Governments, Another question which I
may place before this House is that there is also a motor transport service
from Manmad to Dhullia. If vou want to go to Dhullia by rail it is very
difficult because you have to go to two intermediate stations first. I hope
my friend Mr. Prakasam will not press his point, but on the contrary will
ask for a reduction. As I have pointed out, this is not a luxury and we
want more facilities for transport, and T hope this House will not carry the
amendment.

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): 8ir,
I am- glad ‘that at last Government have been disarmed; they will not
put forward the argument that it is only the interesttéd rich man pre-
tending the cause of the poor man just as it was perhaps argued in the
case oft the Currency Bill. No Mr. Rahimtulla has said in favour of
the Government measure. And when diring the budget discussion I was
listeming to the speech of my friend Sit Purshotamdas Thakurdes, he
seemed to entertain the idea that when the people stiil have recourse

L ]
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to thalt country carts it is not the time for yus to give facilities for
bringing in more motors. It has been said if motors become cheap it
will give some handle to the Provincial Governments to put a heavy
license on them and thereby put some money into their pockets, which
they may make use of for improving the roads. How does that cheapen
motors for the use of the masses, I do not understand. Then again
as & theory it may be a very good thing. Buy 1 should rather think,
before giving Provincial Governments that handle, it is better to propose
here that out of this 80 per cent., a portion should as & beginning for
some years be given to the Provincial Governments for spending in im-
proving and making roads, so that after the roads are put in order to
some extent, we might think whether we should reduce these duties.
Then again there is another point. As to motor lorries and omnibuses,
they eare alreddy texed at 15 per cent. These are the only things
required, I believe, for the transport of agricultural produce and other
things. Now we are going to reduce the duty on motor cars which are
called in our country generally pleasure cars. In 1921 this was one
of the items that were selected for taxation, as Government wanted
money badly and items of luxury were selected for new taxation, and
this was evidently therefore selected as one of the items of luxury.
Then again in 1921 it was 20 per cent. and in 1922 on that ground
it was made 80 per cent. Five years ago these pleasure cars were an
item of luxury. I do not understand what improvements in the condi-
tion of the people justify their being regarded as articles of necessity
to-day. Whether roads should come before motor cars or motor cars
should come before roads is a curious question. There is, I kmow, in the
atmosphere to-day & certain theory of economics which says first increase
your wants and then the supply will come of itself. Of course I am
not one who "has been yet able to persuade himself to support that
theory. I have not been one of that school.

When this duty was increased it was on the basis that India was
importing these cheap cars from America, which was a fact. It was
mainly - for cheap cars that the reduction of duty should be meant, for
my Honourable friends on the other side will not object if 80 per cent.
is put upon high-priced cars, and cheap cars were made only 20 per
cent. in the Bill. Therefore these cheap cars are only meant primarily
in this amendment and these cheap cars were imported by India in
great numbers from America. The Fiscal Commission clearly says there
were certain requests from British manufacturers that they would be
in agposition to manufacture cheap cars and as & matter of British pre-
ference the duty on those cars should be reduced; and the Fiscal Com-
mission also recommend or:suggest that this should be taken into con-
sideration. Then there was another request from Canada to the same
effect. Canada said, ‘‘We are giving certain facilities to Indian pro-
ducts in our market, and it is natural that India should put & smaller
preferential duty on motor cars, cheap motor cars that now come from
the United States and which we shall be able to manufacture and supply
to India.’” I do not know if it is at all an article of necessity—that
is my first pdint: Nobody knows of any common man in India who
considers a plessure-car an article of necessity. I do not speak of
omnibuses and motor lorries; they are excluded from this afnendment.
(The Honourgbla. Sir Charles Innes: *‘‘Not omnibuses.””) I un-darsts.qd
they are excluded. Well I'do not know any common men in Indie
who oonsiders a pleasure-oar an article of necessity. The time, if it
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will ever come, has not yet come. Then sgain I do not know whether
this reduction of the duty is mot proposed as British or Imperial Prefer-
ence which has been clearly stated by the Fiscal Commission. On
these two grounds particularly, I support the amendment moved by my
Honourable friend Mr. Prakasam.

The Honourable S8ir Oharles Innes (Member for Commerce and
Railways): Sir, I think that I can assure the Honourable Member at
once on the last point he has raised, namely, that this is another
example on the part of Government of trying to introduce what he calls
British preference. There is no question of British preference about it
at all. This proposal has been made by Government on the recom-
mendation of the Taxation Enquiry Committee and the Honourable
Member may know that the Taxation Enquiry Committee consisted of
six gentlemen, four of whom were Indians. I see no reason on earth
why these four gentlemen should go out of their way to propose what
the Honourable Member calls British preference. Just let me explain
very briefly to the House what is I think already familiar to most of
them,—the position in regard to this motor taxation. In 1821 and again
in 1922, when we were faced with very heavy deficits, we were compel-
led to put on heavy taxation, practically on every article we imported.
We put on particularly heavy tazation on motor cars, not so much
because we regarded the motor car as & luxury but becsuse we took
the view that s person who could afford to have a car could afford to
pay a heavier tax,—or at any rate that he could afford to pay it better
than a great many other people. But we have long recognised that
our duty on motor cars are much too heavy. They are not only subjected
to this extremely heavy duty of 30 per cent.; the Honourable Member
must remember that in addition they have to pay a petrol tax; tha
petrol tax only two years ago was six annas a gallon; it is now four
annas a gallon. In addition the ‘motor car user has often to pay license
fees to Local Governments; he very often has to pav municipal and’
other local taxes. We hava long recognised, therefore, that our taxation
on motor cars is too heavy, and indeed that it is operating as a tax on
transport. Now, the Taxation Enquiry Committee, as the Honourable
Member will find in paragraph 419 of their Report, use the following
words : '

“ At the same time it must be remembered that India is very inadequately supplied
with railway facilities, and the introduction of motor transport services in many pro-
vinces has brought the rural classes, into closer touch with the cities. Motor Ibrries
are also displacing bullock 'carts where there are roads. It is difficult to
exaggerate olitical and economic advantages of rapid means of transport in
India, and the cﬂvelopmnt of motor transport services should, in the opinion of the
Committee, he encouraged by the Government. If the two propositions are accepted,
first, that an increase in motor transport would be for the benefit of the country, and
second, that motor vehicles, specially those of the heavier types, are items in respect
of which local authorities are entitled to take a fair share of the taxation, then it
would appear that sooner or later a reduction of the import duties is desirable.”

We think that this is a favourable opportunity for making a beginning
with the reduction of ‘these import duties. We propose Yo reduce the
duties on cars from 80 to 20 per cent. and the duty on tyres and tubes
from 80 t0'15 per cent. Now the reduction of duty on tyres and tubes
will of gourse assist those motor busses and motor lorries to which Mr.
Nilpkanthe Das referred. As regards the reduction of the duty on motor
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«cars 1 should like to explain to the Honourable Member that we find it
absolutely impossible in practice to differentiate between what I may,
call the taxi and the ordinary motor car; consequently taxis are mow
assessed at 30 per cent. Further, these taxis, or at any rate the chassis
of these cars, are now being imported into India in large quantities and
they are being fitted locally with bodies in India and they are being
converted into small motor busses, which are running about, as the
Honourable Member truly said, all over the country; and that is pre-
«cigsely the development which we in the Government are so anxious to
encourage. Only recently I happened to gg to my own district in Madras
on the West Coast and there I found that cars sold in the district were
being fitted locally with bodies and in almost every station at which the
train stopped the train was met by a fleet ofi these small motor busses
bringing passengers from the interior to the railway station and taking
them off, Surely I think that my two Honourable friends from Madras
‘will agree that that is-a development which Government should not in
-any way repress. That is the sole reaspn which actuated the Govern-
ment in bringing forward this amendment. We think this is a favour-
able opportunity to make this move. Our statistics of imports of motor
cars show that in the last two or three years there has been a great
impetus in the imports of motor cars. We want to stimulate
that impetus; we want to stimulate these imports and we believe that
if these proposals are accepted by the House the imports of motor cars
-and the use of motor transport in India will be so stimulated that we
shall recover in a year or two whatever revenue we are sacrificing af

the moment, and in this budget year we estimate our loss at onmly
Rs. 10 lakhs,

‘Now. let me give the House an example of successful action in that
way. Two years ago the Government came forward with a proposal to
reduce the petrol duty from six annas to four annas. We were told at the
time that we were toking risks and that we were sacrificing revenue which
‘we could ill-afford to lose, and we then told the House that we were quite
-cértain that in a very short time we should recover all the revenue lost
merely by the increase of consumption. And this is what has happened.
In'1024-25 when the duty was 6 annas & gallon, we made out of the exeise
«duty on petrol 78 lakhs of rupees. In 1925.26 when we reduced the duty to
4’ annas a gallon, that is by 83 per cent., there was such an incresse
in 'consumpbtion that we lost only 2 lakhs of rupees. The revenue col-
lected was 76 lakhs, and in the first 11 months of the current year the
revenug from petrol dutv is 86 lakhs; that is to say, not only have we
recovered what we lost, but we stand to gain 8 to 10 lakhs in addition.
‘Wa are quite certain that that is what is going to happen if the House
accepts this proposal. It may mean in the current year a loss of
10 lakhs. But believe me we will get the amount manifold in
future years because we shall have done something to stimulate the
uge of our motor transport all over the country and thereby we shall
have improved the communications and transport facilities of the country.
8ir,, I oppose the motion. ' :

Mr. President: The question is:
® That in Part I of Schedule II to the Bill, _!_ln_'lglr:dmgnt No. (3) be amifted.”

. Ths motign -was 'negatived. e

cl T;ae Assembly then adjourhed for Lunch till Half Past Two of the.
ock.
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The Assembly re-assembled after Lunch at Half Past Twe: of the
Clock, Mr. President im the Chair, )

Mr. President: The question is:
* That Schedule II do stand part of the Bill.”

There are several amendments on Part II to this Schedule. Of these;
I propose to take up amendment No. 57 and amendment No. 61, the
one standing in the name of Mr. Rangaswami Iyengar and the other
standing in the name of Mr. Mukhtar Bingh, each dealing with one
distinct and specific issue. Mr. Rangaswami’'s amendment deals with:
the hide duty and Mr. Mukhtar Singh’s deals with the tea duty. These
two amendments will practically cover all other amendments to Part II.
I therefore call upon Mr. Rangaswami Iyengar to move his amendment.

Mr A, Rangaswanii Iyengar: Sir, I beg to move:
““ That in Part IT of Schedule II to the Bill amendment No. 1 be omitted.”

This, Sir, is8 a motion to retain the export duty of 5 per cent. on hides
and not repeal it. Sir, I had occasion to refer to this matter during the
courge of the General Budget debate and I need not again emphasise the
fact that the hides and skins industry in my provinee is one which:
requires the special consideration of the Honourable the Finance Member
and, may I add, Bir, the special help and protection of my Honourable
friend, Sir Charles Innes, who knows the position in Madras. I do nob
want, Sir, to go back to the history of this matter. Honourable Members
are aware that, so far as the hides and skins industry is concerned,
that industry is mainly concentrated in the Madras Presidency, and to
a large extent also in Northern Indie end Bombay. The great majority
of the output of the tanners where hides wre half-tanned are exported
to the other countries. Some of it is being wused for purposes of
manufacture in this country, but the bulk of it is exported. The ex-
ploitation of untanned hides in this country has long been a matter upon
which the Government as well as the public were deeply concerned and,
during the period of the War, the Government very properly considered
thd leather industry in this country and the manufacture of tanned hides
and skins as a key industry, as Sir Charles Innes once described it in
a debate in this House, and concluded that that industry legitimately,
required proteetion at the hands of the Assembly. Those were days, Bir,
when a policy of protection was ‘to some extent treated as a matter of
heresy and yet it was merely as a post-war measure that the (overn.
ment intervened at that time to impose the duty of 15 per cent. in 1919
with a rebate of 10 per cent. for the hides tanned within the British
Empire. The Honourable Sir Charles Innes pointed out that the object
of impoging it at that time was to retain this key industry within the
Empire.

The Honourable Sir Oharles Innes: May I mention that I was noé
in the Government of India at the time.
[ ]

An Homourable Member: Bir George Barnes.

Mr, i Rangaswami Iyonglr I am saving, B8ir, that Bir Charles
Innes described it in 1928 as an effort to keep this key industry in this
country made by Sir George Barnes in 19190.
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Sir, in March 1928, this duty was reduced to*5 per cent. in spite of
the protests of the people who were vitally affected by it, namely, the
skin and hide merchants in Madras and in other parts of the country.
1 do not know, Sir, why the Finance Member should have now thought
fit to pretend to give this so-called relief to the tax-payer of a few lakhs
of rupges in respect of an industry which very sorely needs protection
and help and which stands to be ruined in my province if this proposal
of the Government is carried. Bir, this maYter of the removal of the
export duty or hides is & matter on which the Associated Chambers of
Commerce iin Calcutte have all along been vitally interested.  Their
repeated agitation in this matter has had the effect of reducing the
original duty to 5 per cent. and now again we find the Government
yielding to the clamour of the vested interests represented by the Asso-
ciated Chambers of Commerce and not of tke interests of the vast mase
of Indian merchants and Indian shippers in Madras. Bir, this is not
the first instance in which any proposal ihat the Associated Chambers
of Commerce think fit to put forward is immediately accepted by the
Honourable the Finance Member and put into Bills which, when they
are sent out to the Select Committee and examined, are found to be
full of flaws with the result that motions for Select Committees have
had to be withdrawn. I say, Sir, that this attitude on the part of
the Finance Member, namely, that the last word upon these matters
lies with the Associated Chambers of Commerce or with the representa-
tions which they may make to him when they meet him from time to
time on his tours, has proved extremely detrimental to the interests of
Indian industries as well as the general economic interests of India. The
proposal to repeal the export duty on hides is justified on the ground
that the Fiscal Commission recommended the sbolition of the duty and
the Taxation Enquiry Committee also have done so. 8ir, so far as this
is concerned, the position taken by the Taxation Enquiry Committee as
well as by the Fiscal Commission is that this industry requires protec-
tion, but there is ‘an objection in principle to the levy of an export duty
because generally its incidence is less certain than that of an imporb
duty. I submit, Sir, that the question whether an import duty could
be ‘levied of a protective character on this industry in this country or
not is & question which I do not want to discuss now. But I may point
out that so far as this industry is concerned, an import duty cannob
satisfy the requirements of the case. It is obvious, Sir, that in respect
of an industry the bulk of whose goods have to be exported, an import
duty cannot be levied on manufactured leather goods imported into this
country®for the reason that in this country the manufacture of leather

ds has not been on such a scale that it can be adequately protected

y an import duty so as to prevent the importation of manufactured
leather goods. The only means, Bir, by which the tanning and skin
industry in this country can be protected is to encourage the industry
such ag it is to exist and to carry on its trade as it is. The real point
is this. The principlo that an export duty should not be levied cannob
be applied to an industry of this kind. The import of finished leather
coming into this eountry being very little as compared with the export
of hides from this country, the country should be made to consume
hides tanned in India by msking exported leather dearer by the export
duty. Sir, T suggest that that is the only way ir which protection can
be given to this industry mt this stage. 1t ir not necessary for me,
and T think it will be admitted on the other side, to state that this
tanning industry in this country is in an extremely depressed state.

- .02
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The depression was due to the after-effects of the War, and it has not
vet recovered from the depression. An argument has been .used in the
course of the controversy that the duty has failed to resuscitate or
revive this industry. That argument was answered in 1928 in this
House by pointing out that the real resson for the depression in that
industry was the general trade depression which existed at that time,
and the main ceuse being the general trade depression the fact that the
duty did not operate as effectively as it might have under other circum-
stances has been completely ignored. What I want to state now is.jhaé
the trade just now shows signs of revival. In Madras the tatming
industry is just rebuilding its shattered fortunes, and I say it is mosb
unwise at this time to go and nip in the bud this industry again and
ask all these 500 and odd tanners in my province to shut up, to scrap
their plant, machinery and all and then when .trade gets into a better
state in respect of raw hides, ask them to begin again and to start
-manufacture of tanning hides. If there is one certain means of destroy-
ing this industry in my province it is this repeal of the export duty.
I do not want to say that there may not be found other ways of pro-
tecting this industry to make it thrive. If that is so, I submit it is
the duty of Government to refer this matter to the Tariff Board and ask
them to make proper proposals for the protection of this industry. Bub
it is not right for them without examining the matter to straightaway
ask that this export duty should be taken away a once and then to
leave this trade at the mercy of the market in which it is bound to go
to rack and ruin. I also state that the real position as regards the
tanning industry in my province has been grossly misunderstood. One
argument that has been urged in this connection is that all the inferior
hides that would otherwise find an outlet for export have been discouraged
from being exported by the existence of this duty and therefore there
is much loss of wesaltu jn the destruction of these inferior hides. I
submit that that is not so. Whatever might have been the case at the
time when the 15 per cemt. duty existed. that case does not exist now
where there is only 5 per cent. duty. And it has also to be recollected
that these inferior hides as a matter of fact find a market in this country
rather than in outside countries, and therefore the contention that these
inferior hides are put out of the market cannot be advanced at
the present time when the duty is only 5 per cent. There is another
aspect of this matter which has been communicated to me by Bir Gordon
¥raser, and that is this: !

““The hides industry in Bouthern India has been in a bad way for the past few
years, and it would be u great pity to withdraw the duty just as there are prospects
of improving the industry by the introduction of tanning with the aid of wattle bark.
Up to recently all tanning was done hy Avaram bark but the cost of this is too heavy
to allow the Mnadras tanners to compete with the Continental manufacturers who buy
the raw hides in Calcutta. With the aid of wattle bark it is hoped to chespen the
production in India and so he in a better position to compete. Unfortunately at present
there are very small supplies of wattle bark available in the country, the bulk of
which has to be imported from Sonth Africa. Government at present charge an
import duty of 18 per cent. and this is a serious handicap. Now BSir Basil Blackett
proposes {o withdraw the export duty on the raw hides but leaves on the imﬁort duty
:JI a raw material like wattle bark. T therefore should strongly suggest that he should

ithdraw the import duty on wattle bark and retain the export duty on raw hides.”

Sir, then there .is only one other.point which T desire to make in.
this connéction. It is weéll known that prior to the War the buik of the
e -
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export of raw hides was done through the manipulations of a German
ring. After the War that ring ceased to exist ahd there was depression
all over the Continent. We have reason to believe that this ring has
been again formed and 1 want to put it to the House to examine what
will be the effect upon the great tanning industry in this country if
this ring is fully resuscitated and is made Yo buy up all the raw products
leaving the tanming industry in this country in a most precarious posi-
‘tion. This ring would not take our hides in the semi-tanned state in
which they are to be exported, because they wani to take only the raw
hides there, tan them themselves, make them into manufactured articles
and send them back, We want on the other hand that our tanning
inaustry should go on from the stage of semi-tanned exports to that
in which we may find that the bulk of the leather that is available in
this country is made into manufactured goods. If we want to do that,
are we going to allow this ring to operate again and allow their efforts
to take away all the raw hides from this country in an unmanufactured
state to succeed, To the detriment of a great and valuable industry?
Bo far s my own province is concerned, this is one of the chief industries
that have existed there for a long time and it is an industry in which
my Muhammadan countrymen particularly, as also Hindus, are very
much interested. I do not want that anything that we do in this House
should stand in the way of the very small industrial beginnings that
we have been making and carrying on for a number of years from having
a fair chance. The Industries Department has been in existence for
s number of years. I do not know if this Department has been of much
help to the tanning industry. Whatever that may be Government have
now accepted the principle of protection of the industries of this country.
The Government have admitted that this is s key industry, one of the
key industries of this country. This was proved during the War when
the Government took over the control of the leather manufactured in
this country and placed the whole of the manufacturers and tanners in
this country under the control of the military authorities. Knowing as
we do that this is a key industry, it is up to the Government not to yield
to any representation that may be made by particular shippers of raw
hides at Caloutta or elsewhere and to see thut the industry is protected
by every means in their power. @ Whether they will find any better
means of protecting the industry or not is' a question which they are
bound to examine but in the meantime do not take away the very small
benefit that you are now giving to that industry, because, if you do, the
ruin of that industry is certain. I appeal to the Finance Member that
this ig only a question of a few lakhs. It is not going to make much
difference, as he told me yesterday. in the estimates if this duty 1e
retained this year or till next year. Let him bring proposals next year
if he is able to think of a proper substitute for it, but if he cannot,
let him not take away the help that exists now.

Sir Purshotamdas Thlhrdal He is always glad of more money.

Mr. A. Rangaswami Iyengar: Therefore it seems to me strange that
the Honourable the Finance Member should now come and affect to
relieve the tax-payer of a few lakhs: but when we know that this pro-
posal ‘has at the back of it the Associated Chambers of Commerce. I
g8ay, Bir, we know that the Indian industries are not the industries tha¥
are at the back of it. I appesl to the Finance Member not to insist
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upon putting this amendment to the Finance Bill; after all, it is not
really important for a Finance Bill nor is it relevant to its objects. I
therefore move my amendment.

Pandit Dwarks Prasad Misra (Central Provinces Hindi Divisions:
Non-Muhammadan): Bir, I rise to support the amendment moved by my
Honourable friend Mr. A. Rangaswami Iyengar to the amendment No. 1
in Part II of Schedule II of the Indian Finance Bill. The Government
of India have always encouraged us in producing raw materials and in
exporting it to other countries; they have never helped us in the indus-
trialization of the country, and, Sir, in this respect the tanning industry
is by no means an exception. Sir, it ought to be a matter of common
Jknowledge that India produces the best raw hides in the world, and for a
long time they have merely been exported to the United States of America,
to Jermany and to other continental countries.

The Honourable Sir Oharles Innes: Did the Honourable Member say
that India produces the best raw hides in the world?

Pandit Dwarka Prasad Misra: Yes, but 1 will come to that soon.
The Honourable Sir Oharles Innes: I only want to know what he said.

Pandit Dwarka Prasad Misra: I want the Honourable the Commerce
Meraber to have s little patience. These foreigners, Bir, never cared for omr
tanned leather and were interested only in having our raw material. The
United States of America, Germany, France and Italy imposed heavy tariff
dutics to exclude our tanned material from their markets and so our tanned
leather could not be exported. What came to our help was not human sym-
‘pathy but the Great War. During the War, owing to military requirements
8 number of tanning factories came into existence in this country. When
the War was over, our Government was pleased to show some kindness.
Reslizing that, if no encouragement was #iven, the new industry might
dwindle and disappear, they imposed 15 per cent. export duty on raw
hides as a protective measure. Those who were interested only in the
export trade raised a tremendous clamour, and the whole question was
hotly debated in the year 1821 in the Legislative Assembly; but, Bir,
becnuse the Government of India were faced with a heavy deficit in that
vear, they did not agree either to reduce or to abolish the export duty.
But, in the year 1928 they could not resist the constant pressure apd they
reduced it to 5 per cent. Now, Sir, after only three years we have come to
the stage of abolition. Unfortunately for us, Bir, in the year 1821.22 there
was n great depression in our exports; but this had nothing to do with this
export duty. Trade conditions were abnormal owing to the world's slump
in hides. Further the depression was due to the fact that Germany,
which was one of our best importers of raw hides (The Honourable Sir
Charles Innes: '‘Question.’’) failed to purchase owing to her economie
ml]apt;e just after the War. (The Honourable Sir Charles Innes: ‘‘Ques-
tion. "’ e
. Then. Bir, came the Fiseal Commission and it reported that the export
duty shotld be abolished. The Taxation Enquiry Committee has also
taken this view and the Honourable the Finance Member has referred to
it in his support. But I. want to state that Dr. Paranjpye and Bardar
Jogindra Bingh, the only two persons in the Committee in whom the House
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ocan repose full confidence, have differed from the other Members. (Hear,
hear.) BSays the Report:

“ Dr. Paranjpye and the Honoursble Bardar Jogindra Singh consider that the
experience of tligyfut few years cannot be regarded as conclusive on account of the
abnormal conditions due to the War and its after-effects. They consider that a
vigorous effort should be made to encourage the Indian tanning industry, and that the

export duty should not be given up.”

Now, 8ir, 1 submit that theee two members_have t_aken ths correct
view and the development of this industry is quite possible. My grounds
are theso. We produce, as I have just said, the finest raw material. As
my Honourable friend Sir Charleb Innes has questioned that statement, I
am going to read for his benefit from what Sir Logie Watson, a tanning
authority of Cawnpore, said in 1921 on this subject. He is reported to
hava soid: .

“I do not know of any country, Sir, producing buffaloes in the numbers in which
they are produced in India. We find a few stray ones in Egypt and occasionally
around Constantinople and Smyrna. But I have never seen them in numbers in any
other part of the world, and i’ruy therefore that India has a momopoly of buffaloes
and as & monopoly we ought to protect it to our advantage. I am not aware, Bir, tha4
any other country in the world produces cow hides of the qualities and kinds that India

roduces. But { am_subject to correction. B8ir, I am intimately acquainted with
hina hides. China does not produce the same class of cow hides as India does.”

1 believe this conclusively answers the Commerce Member's interruption.
Besides having fine raw material we have got certain other advantages.
Acacia pods and bark, Indian sumach; the tanner’s cassia, mangroves, and
myrabclans are the materials which are required for tanning, and I sub-
mit, Sir, that these are also available in India. The only thing that stood
in the way of our tanning industry in the past was a lack of expert
knowledge on the part of our tanners and good management. Given these
two things, I am of opinion that the tanning industry of India can be
developed to an enormous extent.

It has been said that on account of the export duty the export trade
im raw hides has suffered. I want to point out that this is not so. In
1920 we exported 70,000 tons of raw hides. This was a year of boom for
raw hides and therefore ap sbnormel year. 1920-21 on the other hand
was the worst year for the trade; we exported only 24,000 tons of raw hides.
But in 1921-22, the figure went up to 40,500. In 1922-28 it just came
dowr. a little to 45,700 tons. In 1923-24 it went up to 48,900, in 1924-25
it was (47,700 . tons.

The Honourable Sir Oharles Innes: May 1 just remind the Honourable
Member that he is quoting the figures for hides and skins, and not hides?
We arc only concerned with hides.

Fandit Dwarka Prasad Misra: Separate figures are not available and,
therefore, I have to mix them up. '

Now, another paint is whether our tanning industry is actually develop-
ing or not. Thig can be known from the annual exports of tanned hides
from'this country to foreign countries. In 1919-20 we exported 28,000 tons
of vanned leatier. As I have said, this was an u.hnomfgl year. In 1920-
21 when there was depression, it came down to 6,000 tons. Irf 1921-22,
it went up to 10,800 tons; in 1922-28 to 14,600 tons and in 1928-24 fo
18,000 tons, From this it is clear that the industry is developing and that
in the future there i8 a great prospect for thig industry. Now, Sir, for the
.yesr 1924-25 1 have not got the figures as far as the export of tanned
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leather is concerned, but the Government publication '‘India in 1923-24'"
BBYS !

** There was a welcome revival in the trade of tanned hides and skins, the total

'Eusntit exﬁorted increasing from 10,300 tons to 14,600 tons; and the value rising from
8. 392ylnk s to Rs, 506 lakhs. The United Kingdom tock the bulk of the exports.’

Then, 8ir, the report entitled ‘‘India in 1924.25'' goes further: :
*“ The trade in tanned hides and skins showed a continuation of last year’s revival.
The total quantity exported was more than 18,000 tons valued at Ra, 5:80 crores.
Among individual tanned hides, cow hides showed the largest increase; rising from
8,530 tons valued at Rs. 1-00 crores to 11,466 tons valued at Rs. 2-77 crores. As in
previous years, the United Kingdom was the principal market, taking 93 per cent.
of the tahned hides and 65 per cent. of the tanned skins.’
1t is quite clear from this that, given an opportunity, this industry can
be developed to a considerable extent, but as I have said in the very be-
ginning,” Government are more anxious to cxploit our raw inaterial than
to encourage an industry in this country. With these remarks, Sir, I
support the amendment moved by my Honourable friend Mr. Iyengar.

8ir Walter Willson (Associaled Chambers of Commerce: Nominated
- Non-Official): 8ir, my Honourable friend from Tanjore cum

"M+ TPrichinopoly made, I think, some rather unnecessary remarks
sbout the Chambers of Commerce. I think if he has u good case to argue
on its merits, he might argue it on its merits. I think that was the only
blemish in an otherwise quite fair speech, from his point of view. This
from my point of view is not a maiter of Chambers of Commerce versus
snybody else; quite frankly there are conflicting interests and within the-
Chambers of Commerce that I represent opinions are divided. But the
majority are in favour of the withdrawal of the export duty on hides. We
are not discussing skins to-day at all. Bir, I mentioned the other day which
were in favour of withdrawal and which were not. I might perhaps havo
added that the Bombay Chamber, as a Chamber, was neutral and did not
vote either way. The majority are in favour of the withdrawal of this
duty in the interests, as they see it, of the trade of the country. The objech
of this duty, as was explained by the Finance Member in the Imperial
Council in 1919, was to protect Indian tanneries which were started during
the War. Now there is a point to be emphasized there, that it was tu
protect the tanneries started during the War. The tanneries started before
the War have on the whole been very successful in Indisa and need no
further proteetion. If it could be shown that the tannery industry as a
whole needed protection to-day I should say, as I did originally pn the
Bteel Bill. that the proper way to protect it would be by a system of boun.
ties ; but the protection does not appear to be needed for the reasons I have
stated. The new tanneries have certainly had & very uphill battle, but the
evidence I have is that the protection which has been given by this export
dutv has not been successful in its object and has, on the other hand,
hampered an export trade. Now interests differ so much on this question.
There are certain ports that have an export trade where there are no tan-
neries. If you take Bombay, Bombay has a considerable export trade in
hides, but it also has its tanneries. Cawnpore has its ¥anneries, but it
has no export trade at all as a port, so that obviously imterests differ.
As T see i, the object was to encourage the tanfiing of hides within the
country, but what has happened? I do not want to quote a lot of
figures because my Honourable friesnd Mr. Misra quoted some, and after
all they are rather dull to listen to, but the point from the statistics is this,



THE INDIAN FINANCE BILL. 2641

that before the War we used to export on an average something like nine
to ten thousand tons of hides, tanned or dressed, to & value of between 150
and 180 lakhs. Now if we turn to the figures of the post-war years we find
that between 1021 and 1922 exports had fallen to about 6,000 tons, which
was the figure mentioned by my friend Mr. Misrs, of a value of 146 lakhs.
In 1922 they reached the same level in bulk ss before the War, nawmely,
10,000 tons, and, owing to the high prices of skins the value had gone up
to 281 lakhs. Now if we take the figures—I will not go into details—
for 1925-28, we find that the exports for that year were 12,000 tons, an
increase in 12 years of only 20 per cent. Therefore, our export trude,
showing a figure iike that, can hardly claim that an export duty has been
very successful! On the other hand, our imports of hides—here we are
dealing with much smaller figures—have gone up. Our imports of dressed
leather and so on have gone up. If the import is increasing in this way then
that might be regarded as an argument for some form of protection, but
even if it were it would not affect the argument for the export duty. Now
surely it is an economic proposition with which we can start that an ex-
port duty falls upon the producer. Who is the producer of hides? The
producer of hides is the.agriculturist and in a place like Burma, where there
is no tanning industry, when cattie die—if you have an export duby—it
merely means that the man whose cattle died gets less value for the hides.
The Taxation Enquiry Committee and the Fiscal Commission have both
been very definite that this is a tax which ought to be removed. I do not
think my Honourable friend Mr. Rangaswami Iyengar has made any case
at all for keeping it on except in certain districts. Well, as I pointed out,
the tanning facteries are very few in India and they are in very few places,
buk your export duty if you keep it on applies to every port in the country.
Now is it right thut every place in the country should suffer for these few
factories that are in existence in special places, and if a duty is necessary
to protect them then an export duty is not the way to do it. You must ,
admit that if you have an export duty, and supposing it is to protect your
factories to some extent, it is also going to affect your consumer of hides in
the country. You have further to consider this point, that India only uses
the best of India’s own hides. The Indian tanner cannot use the really
poor hides and those are the hides that are exported to a very large extent.
As T pointed out, we are only exporting to-day about half the hides that
we exported before the War, Do we want to lose that, or do we want
to engourage it? And if the duty is proved to be, as it is claimed in so
many places to be, an adverse factor, then why not abolish it? My Honour-
abln friend Mr. Lamb from Burma is anxious to give you a few facts and
figure® appertaining to Burma, so I will not trench upon his ground, hut
the point I found is this, that the agriculturist now iz unable to sell a
great many of these hides upcountry. The hide trade apparently is bad
and it has not paid; the hide prices have not been able to cover the cost
of oxpensive ratlway freights down to the ports for export. Do not forget
that the best hides are used in India and it is the other stuff, that India has
not been able to make a success of in tanning, that goes out. These hides
go out very largely in a half-dressed or half-tanned condition where they
ean be treatedin foreign countries but not here. The world demand for
hides also is not what it was and therefore vou cannnt afford to be quite
sv independent as you could, There has been a considerable fsﬂ‘.liﬁg off in
the agtual consumption .of leather. The same number of boots are net
worn gs used to be worn; people wear shoes where formerly thev wore
bocts; T think, so far as T have applied my mind to it, the case for the
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withdrawal of the export duty is a very good one. It was put on, as I
told you, for the purpose of encouraging the factories which started during
the War. Ii, as my friend from Tanjore says, they are having a bad time
of it, (Mr. 4. Rangaswam; Iyengar: ‘‘All of them.’’) that proves my point
that it has failed in its object and therefore on the economic ground thut
it ir & bad tax and falls upon the producer, I support the Finance Bill and
oppose the amendment moved by my Honourable friend.

Mr, B. K. Shanmukham Ohetty (Salem and Coimbatore cum North
Arcot: Non-Muhammadan Rural): BSir, I rise Yo support the amendment
moved by my Honourable friend from Madras. Sir Gordon Fraser, who
knows something about the tanning industry in Madras and who for scme
time was a Member of this House, has sent telegrams to some of the
Madras representatives on this proposal of the Honourable the Finance
Member to abolish the duty on hides,—and in the message that he has
sent he concludes as follows:

“ Cannot approach Sir Walter Willson as the Calcutta Chamber favours withdrawal
of the duty on hides.”

Finding that it will be of no use to approach SBir Walter Willson on this
question, he has made & frantic appeal to the Madras representatives to
dv something to protect this very important industry in Madras. I am
not prepared to argue that the export duty on hides can be justified purely,
on fiscal or economic grounds. To my mind there are very cogent argu-
ments that might be advanced against sn export duty imposed upon an
article which is not a imonopoly commodity. In such a case the burden
of the duty would generally fall on the' producer of the article itself. But
the question of the duty on hides should not be viewed purely from that
stand-point at present. In 1919 Govérnment imposed an export duty of
15 per cent. on raw hides; and this measure was deliberately adopted as
& measure to protect the Indian tanning industry. In 1928 the duty was
reduced to 5 per cent.” and I submit the step that the
Gevernment took in 1928° was not justified in so far as they
had not satisfied themselves that the time had come when the industry
did not need protection any longer. Even'now the Honourable the Finance
Member, who has made this proposal to withdraw the export duty, has
not* told us whether in his opinion the tanning industry of Indis does
nol require protection any longer. 8ir, the question of the export duty on
hides is mixed up with the question of protecting the tanning industry in
India. If we are convinced that the tanning industry does not require
protection at all, certainly we would be justified in abolishing the exporl
duty. But that is a matter on which the Finance Member has not ex-
pressed any opinion; and it is & matter upon which I am not competent
to express a final opinion. What T submit is that before any. steps are
taken to withdraw the export duty the whole matfer, whether the tanning
industry does require protection, must be examined. I Understand that
the tanning industry has already applied to the Government to have this
question referred to the Tariff Board; and my submission to-day is that,
until the question is examined by the Tariff Board, and until some definite
oonclusions are arrived at whether the industry does require proteotion or
-not, it would be unwise to withdraw the export duty on hides. If the
-duty is to be withdrawn, it is up to the Finance Member to prove that the
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industry does not require protection or to place’ before the House other
proposals to protect the tanning industry. I wouid, therefore, submit to
him, Sir, that the export duty ought to be retained until the whole question
is examined by the Tariff Board and definite conclusions are arrived at
whether the tanning industry in India requires protection or not.

Mr W. 8. Lamb (Burma: European): S8ir, I rise to give my whole-
hearted support to the proposal of Government. Figuratively speaking,
Burma, for whom I speak, will require & much thicker and tougher hide
than that of a rhinoceros if it were to be protected from such measures as
this duty which we are now digcussing. When I spoke on the general is-
cussion of the Budget, I said that the firms in Burma who are engaged
in the hide trade were more or less irretrievably ruined. That, Bir, is a
plain statement of fact. The two firms who are now dealing in the hide
business have been losing steadily for several years. They have really held
on in the hope that this duty would be removed and they would be given
an opportunity for recouping their losses. The other day the semior of
the bigger of the two firms wrote to me thus:

*I may assure you that with full knowledge of the continued harm the tax will
do not un¥y to ourselves but to Burma, I will have to hand over the whole of my

concern to the bank, and that means the loss of a power which commercially and
politically has helped Burma and Burmans a great dea.ro during the last 40 years.”

It has been represented that in the world trade depression, hides, like other
things, have suffered, and we are told that, especially in India hides are
no longer required for soldiers’ bootd and other goods. In some degree,.
no doubt, these factors are responsible for Burma losses. But there
is not the slightest doubt that in the case of Burma this 5 per cent. duty
is the millstone that by itself, on the authority of the Finance Member,
poisons relations. The hide business in Burma has- never been a very
profitable one; even on a considerable turnover, the profit is very small.
As is well known, .the hides in Burma are distinctly inferior to those ex-
ported from India. At no time and in no country can Burma command
anvthing like as good a price as the Indian hides, and, as my friend Sir
Whalter Willson pointed out, inferiority does not- commend itself to the
Madras tanners. In this connection, in speaking of the inferiority of the
B!gma hides, I would draw attention to what the Fiscal Commission have
said : ' : .

*“ There can be no doubt that the duty has, as we should have expected, injured
the producer and served to aggravate the depression. We have received evidence that
the dutg bas been particularly' injurioys to the trade in low-quality hides (which as a
matter of fact the Indian tanners do not require). The Indian tanners wish to retain
for themselves the high-class hide for which, even with the export duty, there is some
-demand abrosd. But in order to obtain this advantage, the trade in low-quality hides,
which, depends almost entirely on' their support, has been seriously injured.”

80 much for the duty, Sir. Burma suffers in a peculiar manner, more
or less entirely its own. Writing in June of last year, the firm which has
the largest trade in hides in Burma wrote to this effect:

““ We are not novices in the business and it is no pleasure for us to write like this
but we humbly subgnit that on the top of other taxes to pay 5 per cent. on a fictitious
turnover is a burden no business should he called upon to hear or certainly not a
business such as hides alone. We say fictitious as tr:: Government of India makes
the value of our hides, not ns or our huyers, and as an indication of itsPcorrectness
‘wo will take existing values as imposed by them on two articles, namely, dry ocow
bides and goat skin. (I am .not dealing with the second.) Other hides suffered in
about the same ratio as dry cow hides. Tha Government valuation, 6 as. 6 pies,
mﬂ' pound, paid irrespective of quality for the purposes of averaging as above. We

ve taken our average and on the last cabled advice the value is about 6 pence per 1b."
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That is 6d. per lb. sold in Italy or Europe, after cost, insurance, freight
and everything else had been paid, so that actually the incidence of this duty,
is not 6 per cent, but somewhere nearly 10 per cent. on the actual value.
Well, that is one severe handicap. There is another one which entitles,
snd has always entitled, Burma to a special measure of sympathy. That is
duo to the fact that, whereas it is possible to ship from Bengal and other
Indian- ports to Europe, to Italy where these particular hides are taken,
for 45 shillings per ton of 50 cubic feet, from Rangoon or other Burma ports
to I'aly transhipping is necessary at Port Said, and the freight rate, in-
stead of being 45 shillings, is 185 shillings per ton weight. Well, making
.a comparison, if you presume 75 cubic feet to a ton of hides, you will find
that Burma freight rates are actually twice what they are from India.
So that, even if in the first place Burma had been left out when this duty
wat. put on, it would have hurt nobody because it would not have paid an
exporter to send his goods down to Rangoon for shipment to those points.

1 spoke, Bir, of existing firms: actually now there are only two. But
when conditions were more favourable than they. are now, two other firms
of very high standing with lots of money behind them actually took up this
tannery business, went to a great deal of expense, made a great number
of experiments, installed very expensive and valuable plant. ey did not
last more than a year or two. And it is more or less—at least I am advised
that for onc reason or another, unavoidable reasons, so I am told—it is
impossible to undertake tanning in Burma. Consequently we are entirely
dependent on export. I should like to give Honourable Members some
figures. In the three years before the War Burma shipped to Europe,
mainly to Italy, the following quantities:

Tonx,
1910-11 7§ . . . . . . . . . 6,000
11-12 . . . . . e e ... . 8000
101228 , . . . . . - . . . . 7,000

—a total in three years of 19,000 tons.
Coming to the last three years, the figures for export are:

19’23‘24 r.' ’ . . . . L] .. . . . m ’
192426 % . . . . . . . 3,000

1925-28 . . . . ' . . 4,000

and in the ten months of 1926-27, 2,600 tons only. Madras takes skin—we
are not discussing this—and hides. They take only salted cow hides
amounting in the last two years to some 900 tons per annum so that the
Madras tanneries cannot be said to be doing Burms any good. Now, Bir,
in conclusion I should like to quote from a letter from the firm to which
I have referred:

“ For some years now we have been working with reduced staff and cut down
salaries and wages to an irreducible minimum. We find that since the incidence of
the tax we have paid under this heading no less a sum than Rs. 6,39,745 and since
1020 we have e & net loss of no less than Rs. 8,21,153, or in other words, we
have exhausted our capital, liquid and otherwise, in trying to compete with the above
dreadful handicap. It is no longer & question of bad trade. The trade will not bu;
Burms hides st prices whbich will permit us to pay the above, taxes, freight anz
other expanses and leave sufficient to make it worth while for the ordinary jungleman
or supplier to flay the dead cattle. Salaries, Directors’ remuneration, wages, ocooly
hire, etc., for the whole of 1025.26 come to less than we paid in export duty alone.
If this tax cannot be abolished then we must inevitably ome down.’
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Ths'is from the firm which has been established’in Burms for some 50
yeurs. They have no other interest than that of hides. They do soms-
thing like 80 or 90 per cent. of the hide business in Burma and the case
I have given may properly and legitimately be taken as representing
Burma’s case. I strongly support the Government proposals.

Pandit Nilakantha Das: Sir, I gave an amendment which covers both
tea and hides. This is particularly half of my amendment and 1 support
it. As to the economic aspect of the question, from the point of view of
export and import duty, protection of the lndian leather industry, the
question has been well put by my friends Mr. Iyengar, Mr, Chetty and Mr,
-Misra and though 1 am equally interested as Madrasis, in all kinds of pro-
tection of the leather industry for my constituency has one of the biggest
tanning factories in India, the Utkal tannery, which is on the brink of ruin
80 to say—I should much like to save it—there is another and a larger
-economic aspect of the question indirectly affected here, which I should
specially like to point out. It is something like a bye-product of this
measure of legislation which I am afraid has escaped notice. Hides are
of two kinds. One is hide of live cattle and another, hide of dead cattle.
(An Honourable Member: ‘‘Live?’’) Yes, when they are killed, slaught-
ered. (Another Honourable Member: ‘‘They are not live.”).
They are slaughtered. I beg your pardon. Then hide made of
slaughiered  cattle is  the ' better stuff, and the other
kind, the inferior stuff, is praoctically the only hide exported now,
because the superior stuff, which makes better leather with less cost is re-
quired for the native tanning industry. The little of the inferior stuff
which is being exported outside bears this customs duty; consequently the
export is dull, for foreigners dp not buy hides of slaughtered cattle on
account of the export duty. Now, if you ebolish this duty altogether, the
hides of slaughtered cattle will be largely demanded on account of their
chetpness and will be exported in great quantities and that will have an
indirect effect on the cattle of the country. This is then an agricultural
problem. We do not know if we have enough cattle to kill. There is &
theory recently started, though I can not say whether it should be objected
to only on sentimental grounds or on other grounds as well, that our old
and infirm cattle should be killed so that a better kind of cattle may be
bred in this country. T do not know whether India will subscribe to this
kind of theory, but all the same, cattle killed for hides will never be selected
from the old and infirm beasts. I am sure that if this export duty is
abolished, in addition to its effects on our tanning industry, it will have
a veryegreat effect, so far as it goes, in this direction that people will be
induced not only to slaughter but even to poison our young and plump cattle
in greater numbers and that will have a very sad effect on our agriculture.
Wa are rather too short of cattle already and we are going to breed our
-eattle and multiply them, and at such a time, apart from other considera-
tione, we should not think of abolishing this export duty on hides. When
other points from the economic aspect have been fairly dealt with, T did
not want to give a silent vote without mentioning this important aspect
of the matter. I support the motion.

8ir Purshota'mdas Thakurdas: T have given notice of an amendment to
the same effect as the one that iz now before the House, and I need hardly
gay that I rise to give my support to the amendment. ’

The hide tanning industry is reported to me to be the third most import-
ant industry in'the hands of Indians in Indis, and the most important indus- .
try in the Madras Presidency. We have had from Honourable Members
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representing Madras in this House some idea 88 to how, if this export duty:
is now abolished, that important industry und the 500 and odd tanneries.
that have been established in that Presidency during the War and even
' befre are likely to sufferr 1 am not interested in the hide tanning indus-
try st all; luckily, my Presidency is not tangibly interested in that either.
As Sir Walter Willson said, even in the Associated Chambers of Commerce
mesting the Bombay Chamber of Commerce was neutral and did not ex-
press any opinion. But as far as the Indian Chambers of Commerce are
concerned, at the last meeting of the Federation of the Indian Chambers
of Commerce at Calcutta last December they unanimously passed a reso-
lution supporting the amendment and opposing the Government sugges- 4
tion for abolishing this duty. We had there representatives from about 80
or very nearly 40 Indian commercial bodies from all over India and there
was not a single dissentient that this export duty on hides should be
allowed to be abolished at this stage. I am quite aware, and the Federa-
tion of the Indian Chambers were quite aware, of the opimion expressed
by the Fiseal Commission end also by the majority members of the Indian
Taxation Committee that on the bare technical principle any export duty
is undesirable. - I myself endorse that but in this particular question there
appears to me to be such practical reasons for considering the technical
aspoct of the principle in relation with the past history and the past utility
of thix industrv that I venture to suggest that one should not be swayed by
the mere technique of this question. It has been suggested that this duty
was put on in 1919 to the extent of 15 per cent. for the purpose of helping
the tanneries which had been established during the war period. I think
that is what my Honourable friend 8ir Walter Willson said.

The Honourable Bir Charles Innes: It was intended to protcet the
leather industry.

Sir Purshotamdag Thakurdas: Including tanneries, I take it then.
I hope the Honourable the Commerce Member will not urge to-day that
the. Government of India were ignorant in 1919 of the sound economic
principle that an export duty on raw material is undesirable. Why then
were the Government of India a purty to this export duty of 15 per cent.
on the export of raw hides from India, and 1 venture to ask Sir Walter
Willson why the Associated Chambers of Commerce, including the Bengal
Chamber of Commerce, pressed for this export duty? I sibmit that the
reason js that during the war period the tanneries of Madras did such
yeoman service to the British army and to the armies of the Empirg and
the armies of the Allies that the Government of India could only do a very
very small gervice in return to these tanneries by putting on this export
duty. Beven years have rolled by since then. The services rendered by
men and industries during the war period are beginning to be forgotten.
No wonder that this poor industry which is in the hands of Indians is now
beginning to lose the sympathy even of the Commerce Member of the Gov-
ernment of India. I submit that an industry which was looked upon as.
a key industry during the war period must be preserved by the Legislature
of I:_'u:lm lest; during another revival of that madness of war,® India and the
British armies may require similar assistance again. I feel that it is a very
short-sighted policy to overlook the utility of this industry for the reason
that in the ijmmediate future one may not see any reasonable chance of
use of that industry to the Government, but that is not the only claim of
thie tanning industry for protection at the hands of the Government of
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India, even to the niggardly extent of 5 per cent. Sir Logie Watson, who.
xppregented, I understand, the Cawnpore Chambe} of Commerce in 1021,
sad

The Honourable Sir Oharles Innes: And the North-West Tannery.

Sir Purshotamdas Thakurdas: All to his credit, Sir. I am going to
quots him as my authority. Speaking in 1921 on a motion very similar
to the one now before the House he said that he had been in the tannery
business in lndia for very nearly 82 years and he said in 1921 that 25 years
before he had been pressing upon the Government of India the desirability
of putting on an export duty on hides and skins in order that India might
%uild up her own tanning industry and eventually her own leathar industry.
Bir Liogie Watson complained that in those old days the Government of
India were more deat to popular agitation than they were in 1921, and the

* Great War and the cutting out of resources from other parts of the world
necessitated the Government of India making India self-contained in as
many directions as possible. He further said that every other country in
the world, even the British colonies, Bir, have very high import duties on
the import of manufactured leather from India. They want only the raw
material from India and nothing else, and Sir Logie Watbon recommended
that the export duty on raw hides from India should be as high as these
countries have import duties on manufactured material from India. It is
only by that method that Sir Logie Watson said that those countries would
learn to have tanned hides from India instead of raw hides. Sir Charles
Innes, I think, interrupted my Honoufable friend, Mr. {Misra, when
he said that in his opinion Indiagroduced the best cow hides. Sir Logie
Watson himself after 25 years' experiencc snid that, and although he very
modestly said that he spoke subject §o correction, the Commerce Member,
in 1921 at any rate, did not correct him. Sir Logie Watson went further
and said that there is no other country—I will almost quote his sentence—

*“I am not aware, 8ir, that any other country in the world produces cowhides of
the qualities and kinds that India produces, but T am subject to correction.”

The Honourable Sir Charles Innes: May I just point out that I think
Bir Logie Watson was referring to the Indian thin hide. It is not a very
good hide but it is a particular kind of hide.

Sir Purshotamdas Thakurdas: And to thet cxtent, then, it has no com-
petitor in the world. I am giving Sir Logie Watson’s own version; if the
Commerce Member knows bettor, he will say so. The point is this. Are
we, in #his House, going to be a party to ruining 500 tanneries in Madras
to which protection, was glven by the Government of India almost or rather
actually with the consent of both Indian and British commerce in that
year? In that year, Bir, 1919, the export duty was 15 per cent. Bince
then it was reduced to b per cent. My Hohourable friend, Mr. Lamb,
said that this 5 per cent. duty poisoned the relations between Burma and
Delhi. I must congratulate Burma on having poisoned its relations with
Delhi and having that poison felt at Delhi for the sake of & per cent. Sir,
with as high a figure as 12} per cent., we failed in this House to make a
mark on the Finahce Member. The point, Sir, is this: Is this 5 per cent.
duty a heavy tax? If it is & heavy tax, then it must be affording consider-
able protection to the tanneries. If there is nothing in the 5 per cént. duty
and it is an insignificant burden, why does my friend from Burma complain.
80 bitterly about it?
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‘Mr. W. 8. Lamb: I°have suggested that it is nearly ten per cent,.

Sir Purshotamdas Thakurdas: If that is so,,that may require lookidg
into; if it works out to more than 5 per cent., it can be remedied Do L
“take at it that a definite 5 per cent. incidence will not be minded by Burma?
All that we are considering to-day is 5 per cent. But I do not wish, Sir,
to nverlook the practical difficulty of Burma and another port which has
not been mentioned—Karachi. Sir, on the previous discussion on this
question, representatives from Burma and from Karachi were for total
abolition of this export duty on hides. I believe that in this quecstion we
musi not be swayed by the interests of any one province as against the
other. The two provinces whose interests are antagonistic to these are
Madras and the United Provinces. Now, in Madras you have 500 tan-
neries which have been built up with the good work during the war period
and which—if I am to rely upon the reports which I have been receiving
and which my Honourable colleagues have been receiving from Madras—
‘are just beginning to get as it were on terra firma: What is, Bir, the
complaint of Burma and Karachi? Their complaint is that they have no
tanveries. They say ‘‘Not having tanneries we suffer, because we have
got to pay the duty.”

Mr. W. 8. Lamb: I said we have hides but they would not tan.

fir Purshotamdas Thakurdas: If there are tanneries in Burma which
‘would not tan, there must be sorthe special reasons. Burely there are not
such hides that they are not capable of bging tanned. The countries which
import hides from Burma surely do not use them without tanning, ani i
is up to Burma to find out how they can tan these hides of theirs before
they export them. But I take it, Sir, that Burma is content to export
the raw material for ever and does not aspire at manufacturing the raw
material in order that it may eventually be able to supply the needs of
Burma in the matter of leather. Is that the best aspiration of my Hon-
ourable friend Mr. Lamb from Burma?

Mr. W. 8. Lamb: By no means.

Sir Purshotamdas Thakurdas: Why not take the next step then? Why
do you ask this House to go back and to take a retrograde step and encour-
age the export of raw hides? * X

The Honourable Sir Charles Innes: Mr. Lamb told us that Burma did
set up her tannery but the tannery failed. .

8ir Purshotamdas Thakurdas: There must be some special reason for
the tannery in Burma not being successful if tanneries in Madras can
succeed. The Madras tanneties did very good service during the war perind
and I may remind the Honourable Member that the Government of India
acknowledged that service in verv handsome terms. Burely between hides
preduced in Burma and Madras there cannot be such a tremendous differ-
‘ence that the one is incapable of being tanned. . . . . . '

Mr. W. 8. Lamb: Are all hides from Madras tanped?

x ,
. B;rd Purshotamdas. Thakurdas: The majority of the hides shipped are
anned. ‘

Mr. W. 8. Lamb: All of them are not tanned.
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Sir Pursnotamdas Thakurdas: If Madres can do the tanning, the other
places also can. I am sure if you put on a duty of 15 per cent. not only
Madras but all-India will thn all hides and nobody will export raw hides
Thet is the whole point. Is this House going to encourage a measw.e
which will practically compel the local tanner to shut' down and compel him
to bandle the raw material merely as a commission agent? That I sub-
mit is an absolutely retrograde step, and, if I may say so, I am surprised
that the Commerce Department should father a step or give support to a
step of this nature. 1t is, however, very necessary not to overlook the
fact thut conditions at the moment are that some places, as Burma and
Karachi, have not got tanneries of the right sort. I think it is time for
‘this Houre definitely to make up: their minds in such a manner that persons
interested in hides in every part may vealise that they have either got to
‘have tanneries or those hides and skins muss go to other places where
there are tanneries. 1 am sure if the Government of Indis had not been
weak-kneed and had not given ' way and reduced this export duty by 10
per cent., by now, sll these parts would have had tanneries of one sort or
another and there would havé been no question. of the export duty being
nsked to be removed. In 1921.22 when there was a tremendous depres-
ucn in all the countries which are customers of Indian hides and skins
snd when, as we know, the Munitions Board in London had a tremendous
quantity of raw hides from here which they were bound to put on the
market for sale, under the excuse of depression of trade affecting the. expart,
Bir, the 15 per cent. duty was reduced by 10 per cent. There is only &
bare 5 per cent. now left. The 5 per cent. is a landmark of a very wisé
attitude of the Government of India in 1919. Tt will now enable this
House to definitely give their vote as to whether they want to scrap this
and go back to the position where India can only export raw material and
should not aspire at an industry which will make India sélf-contained as
far as the provision of leather within the country is concerned. I do not

wish, 8ir, in the slightest degree to overlook the difficulties of either
Bengal, Burma or Karachi, . . .

8ir Walter Willson: Did I understand the Honourable Member to say
there were no tauneries in Caloutts?

Bir Purshotamdas Thakurdas: If there are, what is the objection?
8ir Walter Willson: There are.

8ir Purshotamdas Thakurdas: They must be very few.
Sir Walter Willson: Very good ones.

Sir Purshotamdas Thakurdas: T am very glad to hear it. Then I think
those tannery owners do not sympathise with the views of the Associated
Chamber. I understand in Bengal itself there is a division of opinion. I
am sorry my friend Sir Walter Willson did not tell us that. However,
let us not put a premium on those who wish to work in the old old rut and
will not move a step forward in the direction of making India self-contained
as far as using the raw materials of the country is concerned. Let this
House definitely dbclare that it proposes to encourage the utilization within
Tndia of all the raw materials produced in India, and T am sure that hoth
Burma and parts of Benzal which may at present complain, and such
part of Karachi as mav comnlain, will all reconcile themselves from now
to the correct espiration of India and temneries will be put up and the
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export of raw hides from India may be a thing of the past. I therefore .
very cordially support the amendment before the House, and I hope, Bir,
that, after the Honourable the Commerce Member has put forward the
case of the Government of India, the House will give him a definite lead
which will prevent a motion like this coming up from time to time, and
which will give those interested in the export of raw hides definitely to
understand what the Legislature of India thinks.

U. Khin Maung (Burmsa: Non-European): S8ir, I have every inten-
tion of intervening in this debate, but unlike the unintentional interveners,
I will be a8 brief as poesible. I would not like to ply the House with pioes
platitudes and will say what I have to say in the shortest possible time.
All -that I want to do, Sir, is to endorse the remarks that have fallen from

. the lips of the Honourable Mr. Lamb, who represents Burma, and to thank

the Finance Member for taking off the heavy and the weary weight of this
duty on hides. Four of us in this House, Sir, represent Burma and I am
very glad that for once there will be unanimity of opinion, though that un-
animity is reached from different angles. I hope, Sir, that my Honourable
friend U. Tok Kyi agrees with me in this respect. Speaking during the
budget discussion U. Tok Kyi said :

“ Export duties generally have an injurious effect and I think we should follow the
very good example set by the United States of America. 8ir, in the Budget that has
been presented to us by the Homourable Finance Member, proposals have been made
i do away with the export duty on hides and tea. .It is very gratifying and I h
that the few other export duties that stand in the way will follow suit in no time. It
is really gratifying, Bir . . , "™ - o ‘
1t will be more gratifying, Sir, if I can find my Honourable friend Mr. U.
Tok Kyi followmg me to the same lobby I am going into on this subject.

The Honourable Sir Charles Innes: Sir, my Honourable friend Mr.
Rangaswami Iyengar made a special appeal to me as an old Madras officer
not to press this proposal for the removal of the export duty on hides.
8ir, I think I can claim to have had more connection with the tanning
industry of Madras than any other Member of this House. For many

years. . . . . .
Mr. T. Prakasam: On a point of order, Sir.
Mr. President: What is the Honourable Member’'s point of order?

My, T. Prakasam: On a point of order, Sir. I would like *to know
whether this is a final reply and the debate will be closed after it?

Mr, President: This is not the time for raising this particular point of
order. The Honourable Member must wait.

The Honourable Sir Oharles Innes: For many years I was Director of
Industries in Madras and as Director, of Industries I had to run what is
known as the Leather Training School in Madras. Moreover, my own son
js the chief lieutenant or ome of the lieutenants of @ir Gordon Fraser,
and I am not at all sure that the information which has been supplied to
my Hdaourable friend Sir Purshotamdes Thakurdas was not supplied by
n.y own son,

Bir Purshotamdas Thakurdas: I acknowledge the assistance, Bir, with
many thanks.
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The Honourable Sir Oharles Innes: The point*I wish to make, Sir, is
this. I? I with all this connection, this ancient connection with the Madras
tanning industry, stand up here before the House and ask the House to
take off this export duty I think the House may give me credit by believing
that I have very strong reasons for doing so. It is against all the interest
I have always taken in the tanning industry; but the real explanation is
this, that since 1920 I have been connected with the Government of India.
It was my business, first as Secretary in the Commerce Department and
secondly as Membor in the Commerce Department, not to take any sec-
tional interest in this matter but to try to judge of the matter
from the point of view of India as a whole; and the House may
depend upon i« that if the Government of India have come
before the House with this proposal to remove the export duty al_togethel’
it is because they are satisfied that that is the right course in the interests
of India.

Just let me remind the House very briefly of the reasons why this
oxport duty was put on. It was put on in 1019. It was put on at a'time
when, as Sir Purshotamdas Thakurdas said, every hide that India could
produce was required at Home for purposes connected with the War. We
thought at that time that we were in a position to dictate the form in which
our raw material could leave India. We thought by putting on this heavy
duty with a rebate in fuvour of Empire countries we should be able not only
to protect and encourage the tanning and leather industries in India but
that we should keep within the Empi#e a key industry. That, Sir, was
in 1919, and I have had occasion once before to say in this House that in
1919 I do not believe either that Government or even businesk men were
gane. It was in April, 1920, that I came in as Secretary of the
Commerce Department and, although I do not wish to give away the
gecrets of the Government of India, I should like to say that in June of
that year I, as Secretary of the Commerce Department, raised the.question
whether this export duty should not be abolished. That, Sir, is my answer
to Mr. Rangaswami Iyengar when he said I took up this propcsal at the
bidding of the Associated Chambers of Commerce. What are the facts?
In 1919-20 when we put on this export duty we exported from India 54,000
tons of hide. In 1920-21 our exports dropped to 18,000 tons. [The in-
evitable slump had come and we found that our export duty was doing no
good at all, that it was not protecting the tanning industry in India, that
it was not encouraging the leather industry in India and that it was doing

4r nothing to keep a key industry within the Empire; all that it was

’ doing was to damage our own trade in raw hides without doing

any good whatsoever. Had the financial position admitted it, we should
have taken off that duty very much earlier than we did; but as everybody
knows, our finances got worse and worse and it was only in 1028 that at
considerable sacrifice of revenue we managed to get the duty reduced from
15 to 5 per cent. and it is only now that we feel we are in a position when
we can take the final step and get the duty taken off altogether. Now,
what I say is this, that the objects why we put on this export duty have
been entirely umfulfilled. The only result that the export dutv has had
has been to damace one of the most important expprt trades of India. Anr
Sir Walter Willson told us, in 1912-18 we exported 60,000 tons ofyraw hides
from India; in 1918-14 we exnorted 56.000 tons nf raw hides from India.
‘What can we export in 1927-28? 20,000 fons. That is to say, aur exmorts

ng
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. of raw hides have decreased by half. (Mr. 4. Rangaswami lycugar:
** They have increased recently.””)- I do not suggest that it is the export
duty that has killed this trade; I do not suggest that for u moment. Bug
there ate various other causes, causes which make for depression in the
leather trade throughout the world. But what I do say is this: that where
the demand for leather throughout the world is not so great as it was, then
our expdrters of raw hides are paturally finding more and more difficulty in

. getting & market for their hides. When they are finding that dithculty, what
are we doing? We are adding to their dificulties by putting on this export
duty. We know perfectly well—and Mr. Shanmukham Chetty very fairly
sdmitted it—we know perfectly well that in this export tax we are not
pussing the incidence of the tux on to the foreign consumer; the incidence
of the tax is borne by our own producers. In the light of the figures I
have given, I defy anybody to deny that fact.

But, 8ir, it is said that it is quite worth while making our producers
undergo these sacrifices in order that we may encourage the Madras tanning
industry. From what Sir Purshotamdas Thakurdas said, this House might
think that the Madras tanning industry is an infant industry. It is
nothing of the sort. 1t has been going on for veurs. In 1912-13 we shipped
from India 11,000 tons of tanned hides; in 1918-14 we shipped nearly
9,000 tons; now we are shipping about 18,000 tons; that is to say, in spite
of the fact that we have had this export duty on for several years now,
there is hardly any expansion in that industry. Nor is there likely to be
sny expansion in it. Sir Purshotamdas Thakurdas made a fervent appeal
to us not %o ruin this flourishing industry and he suggested that if we took
off this export duty we should be ruining this industry. 8ir, if Biv
Purshotamdas Thakurdas had studied his brief better, I am quite sure that
he would not have made that remark. Sir Purshotamdas Thakurdas knows.
ot he ought to know as well as I do, that what is wrong with the Madras.
tanning industry is not so much the question of prices but lack of demand.
After all what the Madras tanning industry exports is the rough tanned
hide generally known ns the East India kip, and the use «of that East
‘India kip is almost entirely for upper leathers of boots. Now, what is the
main reason why Madras is finding difficulty in selling ite tenned kips?
The main reason is the fact that practically every one in this House is
wearing to-day shoes instead of boots. There is very much less demand
for upper leather for boots. That is one of the main reasons why the
Madras infustry at the present time is in a depressed condition. What is
the other réason? The other reason is the deterioration in the qfiality of
the Madra leather. T have got here a representation \sent out to us from
the Association of Factors, Merchants and Importern of Leather, Hides and
Tanning Materials in London. Now, these Madras kips are bought almost
ontirely in the United Kingdom and there is practically no market for them
ariywhere else and these people have sent out a representation to us drawing
our attention to the quality of tanned hides which are now being produced
in the Madras Presidency, as compared with that which existed some time
back. They say: N

“ Unquestionably the quality of these kips is deteriorating ™
and, they sattribute it Jargely to the use by tanners in India of
waftle bark instead of Avaram bark, Which was really the advantage
that Madras had over other provinces in the matter of these tan-
ned’ kips. They had available to them a tanning stuff which
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is known us Avaram down in Madras or Tarwad up in Northern Indis; its
Latin name is Cassia Auriculla and it is extremely good tan stuff, simple
to use and gives a fine sort of leather. Unfortunately during the War there
was u great run on this Avaram, and since the War I understand that it has
been used for manure und other purposes; at any rate, it has become more
-expensive. The Madras tanners are taking more and more to waptle
with the result that the Madroas tanned kip is not so satisfactory a material
a8 it was before. 1 have brought out these two points, because I want to
:show what is wrong with the Madras industry, and the main causes which
huve made the depression in the Madras tanning industry are two. The
«demand is not going up because as the tanners are taking to more and more
wattling their material is deteriorating becuuse they use wattle instead of
Avaram. I do not for a moment admit that if this 5 per cent. export
-d_ut_\' were removed, it would, as Sir Purshotamdas Thakurdas put it, ruin
the Madras tanning industry. 1t will not do anything of the sort. As, 8ir
Walter Willson so clearly put it, what we have to decide to-day is what is
the right, what is the fairest thing to do for India as a whole. On the one
hand, you have the Madrns tanners asking that this 5 per cent. expart
duty should be retained. Tn effect, they are asking that they should get
the ndvantage of the 5 per cent. duty on their hides. At whose cost are
they going to get that advantage? Not at the cost of this House; not at
the cost of us, but at the cosl of the producers all over Indin. That is
what they are asking us to do. Cawnpore naturally takes the same view.
Cawnpore likes to buy hides. Cawnpore itsclf makes leather. That is why
I do not altogether accept the authority of myv friend Sir Logie Watson.
'Sir Logic Watson in this matter is an interested party, 8o his owm firm . . .

8ir Purshotamdas Thakurdas: . May I ask, Sir, if the exporting firms in
Burma and Calcutta are not equally interested? Why do the Government
«f India accept their authority?

The Honourable 8ir Oharles Innes: The exporting firms in Caloutta,
Karachi and Burma are just as much entitled to put up their representations
to the Government of India and to this House as the Madras tanners are.
But, 8ir, the exporting firms in these particular places do not make the same,
sort of staternent as was quoted by Sir Purshotamdus Thakurdas on the’
auvthority of Bir Togie Watson. (Sir Purshotamdas Thakurdas: ‘‘That is
a matter of opinion.'’) I, Bir, do not accept the statement of Sir Logie
~Watson, that India hes a monopoly of a special type of hides, an Inferior
quality of hide, but a light hide. What Sir Logie Watson pointed cut
-wus th#t that hide could not be had anywhere else in the world. I myself
.have made careful inquiries into that point, and I was not able to confirm
Bir Logie Watson's statement. If India has the monopoly of this parti-
cular kind of hide, why is it that exports of this hide have ‘decreased liv 50
per cent. since 1913-14?

Mr. A. Rangaswami Iyengar: Trade Depression.

The Hano le 8ir Oharles Innes: As T said, on the one hand, this
House has got these representations’ put 'hefore it by Madras and by
Oawnpore. On the other hand, we have to consider the interests of the
Drori_uo.em oll over India. It may be that those interests: are rdbresented
‘hare or that expresgion is given to them by the exporters of raw hides. But
the interests we are concerned with are the interests of the producers all
over India. Now, 1et us take Burma. 'Fver since ‘this duty was put oh,
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we in the Government of India have had the most bitter complaints from
Burmsa against the duty. Madras has never claimed that it has ever
bought hides from Burma. As Mr. Lamb told the House, Burma itself
gstarted a tannery during the War. That at any rate failed. Burma has
no outlet for its hides except by means of exports, and yet in order that
the Madras tunner may get his hides 5 per cent. cheaper, the producers
all over Burma have to submit to that amount of loss. Moreover, it is
perfectly true, as Mr. Lamb pointed out, that one of the inevitable dis-
advantages of an export rate of 5 per cent. is that that rate must inevitably
be a flat rate, and a flat rate is a sort of average rate; and a rate fixed
with reference to the average quality necessarily presses very much more
heavily upon the inferior quality of hide than upon the superior quality
of Wide. And why the export duty has pressed with such severity and
such unfairness on Burma is that, as Mr. L.amb has told us, Burma ex-
ports un inferior quality hide. Now, Sir, what is the reply the Government
of Indin have got to give when the Burma Government, the Burma pro-
ducers and the Burma exporters come to the Government of India and they
say: ‘‘ You put on that duty becauke, you wanted to encoursge tanning
in India and because vou wanted to keep a key industry within the Empire :
both of those objects have failed.”” ‘The Government of India would have
to admit that that is true. Then they go on to say: ‘' We can prove to
you, we have proved to yon, that the export duty is damaging our export
trade severely.'" The Government of India have no answer. They have
to admit it is true and when they say, ‘‘Are you going to keep an export
duty,”” what answer are we to give? Are we to say, ‘‘Yes, we are going
to keep an export duty so that Madras tanneries may get their hide 5 per
cent, chenper.”? T ask this House with its sense of fairness, its sense of
justice, is that a right reply for the Government of India to give? (Bir
Purghotamdas Thekurdas: ‘‘ Akbsolutely.’’) And it is not only the same
in Burma but in all Northern India. Sir Purshotamdas Thekurdas told
us, I think he said 40 Indian Chambers of Commerce had agreed that the
dutyv should be retained. Sir, T have no doubt that the Indian Industrial
Congress, or whatever it was called, did come to that decision. I have no
doubt that they came to this decision at the request of the 8anthern India
Chambers of Commerce. (Mr. A. Rangaswami Iyengar: *‘ Why?'’) But
‘Bir, there are many associations of Indian merchants in Northern India
whn are just as hot against the export duty as Southern India are hot
for it. T have here a represcentation from the Hides and Skins As-ocia-
ticn of Calcutta. That is an Indian body—at any rate, the reprefentation
T have got is signed by the Chairman who is an Indian. I bave tou &
representation from the Mirzapm Association in the United Provinces, an-
other Indian Association. This is not a racial question, it is simply &
qu=stion of the conflicting interests of province and province and it is for
thi= House to decide which, in all the circumstances of the case, is the
right thing 1o da. T say when 8ir Purshotamdas Thakurdas said that this
Hcuse should send s message that Northern India should not agree to go
‘'on exporting its raw material but should set up its sown tannerv, Sir
Purshotamdas’ Thakurdas, if he will permit me to say so, was not fully
compisark of the facts. There are many tanneries in Northern India.
There are many tanneries in many of the provinces of India, and the only
reavon why the Madras tanning industrv is largely known is that it d'ffers
#=~m other tenning industries because Madras tans are exported. I have
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ven the reason, the particular conditions in Madras which led %Yo

.Eizurbing of that particular industry. . But the House may t?ka 1thfromt }il:e

that in practically every province in India there are tanneries where beyr

work up for local purposes their raw hide. But you have got to re::.le:;: or
that Indis is a very big country. India is & country where the real lac

of the matter are that there are vast surpluses, surpluses of hides 2::{

and sbove what can be used in the country. Is there any reason on €

why those surplus hides should not be exported? They capnot be tanned

Aré we not to encourage the export of those hides?

Sir Purshotamdas Thakurdas: Is therec any reason for not encouraging
the export of tanned hides?

The Honourable Sir Charles Innes: I have already explained that the
export of tanned hides which hag arisen in Madras fulhls o limited demand,
& demand for upper leathers. They go practically nowhere, with small
exceptions, but to the United Kingdom. And 1 do not believe myself that
we can increase this export industry very greatly. My point is that, after
the requirements of the country have been met, there is u very large
surplus of hides for export. .That export trade in raw hides used to be
one of the most important export trades of India. It used to be WO}'th
something like 8 crores of rupees. We have now reduced it to something
like 8 crores of rupees, and I say, after studving this question in the fullest
detail, it will be wrong of this House, merely because of sectional interests,
to go and make the producers of India pav 5 per cent. in order that.
Madras may get their advantage.

I am not taking away unything from Madras, except what I regard as
an unfair advantage. Tt is not as if the Government were protecting this
industry or as if the tax-payer were protecting this industry. What this
House is doing is asking the producers of hides, that is, the agriculturists
all over India, to pay in order to get Madras n slight advantage in price
end I say, Sir, that that is wrong, and that is the renson why I ask this
House to agree that this duty should be taken off. I appeal to this
-House to look at it as a measure of justice to Burma and the other pro-
vincer and not to look at it from the point of view of v Honourable
friends opposite. 8ir, I oppose the amendment.

(S8everal Honourable Members then moved that the question be put.)

Mr, President: The Honourable Member from Andhradesha desired to
raise a point of order. This is the stage when he should rise and not in
the mfddle of the speech of the Honourable the Commerce Member. What
is the point of order?

Mr. T. Prakasam: T would like to address you with your permission.

. Mr. President: Does the Honourable Member wish to raise any point
of crder?

Mr. T. Prakasam: I wanted to ask then whether the' debate would be
elored with the speech of the Honourable the Commerce Member. That
waa the only thfag and I thought that that was the occasion when I should
interrupt. you, S8ir.

[ 3
v Mr, President: The Honourable Member ought to have known thal the
‘proper time for him to rise was when the Honourable the Commerce
Member waa called upon and not after he began his speech. It is nok
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proper to interrupt a Member in that way when he is making s speech.
‘Either the Honourable Member should have risen to a point of order at
the time when I called upon the Honourable the Commerce Member or
shculd rise now when he has concluded his speech. The point of order
which the Honourable Member raises is whether the speech of the Hon-
ourable the Commerce Member concludes the debate on this amendment.
The Honourable Member knows as well as I do that the Government have
not the laust word in debates on amendments and therefore the debate does
mt conclude with the speech of the Homourable the Commerce Member.
But it is for the House to consider whether they have not sufficiently dis-
<ussed this question. Any speeches that are made hereafter will not be
answered by the Honourable the Commerce Member as he has no further
-opportunity of spesking. If the Members still desirc to continue the
debate they ure entitled to do so till the closure is moved and carried.

(Several Honourable Members again moved that the question be put.)

*Mr. Yacoob O, Arift (Celcutta and Suburbs: Muhammadsn Urban):
Sir, though 1 am personally in the tanning industry vet it does not prevent
me from supporting the demand for the sbolition of the export duty on raw
hides, B8ir, this abolition has been supported both by the Taxation En-
-quiry Committee as well as the Fiscal Commission for reasons which are
well known to Honoursble Members. T cunnot understand the argument
which says that the abolition of this duty will hit the tanning industey.
Indeed, with the abolition of the export duty, I look forward to a revival in
trade which will benefit both the export trade as well as the tamming
industrv. The latter requires cheap hides and the world market requires
cheap hides. The abolition of the duty will effeet this. Finslly, since the
-ecost of the duty falls on the producer, I consider that it is but equitable
:and fair thal he should be relieved of an unnecessary burden.

Bir, I oppose the amendment.
(8evernl Honoursble Members moved that the question be put.)

‘Mr. T. Prakasam: Bir . . . (Several Honourdble Members:
“*No ' T am much obliged to the Honourable Members who sav ‘' No "’
I would nol have riren if I had not given an amendment on this and 1f
the amendment were not still ~ outstanding, But for that I
would not have troubled the House. There is no desire on my
part to take up the time of the House or to waste my own
time. With regard to your obsérvations on point of order, raisdd
hy me, Sir—you will pardon me for my personal explanation—I would not
huve ricen at that time if therc had been any interval between your calling
upon the Honourable the Finance Member first by mistake instesd of upon
8ir Charles Innes and then Sir Charles Innes himself getting up. There
‘wns no interval at all. That is how it happened. Otherwise, T would not
have made the request.

* Mr. President: The Honourable Member knows ‘that sfbér the Com-
mietce Member spoke for a couple’ nf mintter he audden]v'got p nnd raived
& point of order.

Mr, T. Prakasam: That was a mistake, T admit. T should have dohe
it- 8 mindte earlier. Pleasc permit me to say a few wonin ‘Apon Y’ own
_mqndment which covers the one under discussion. ‘The point lmtdairy

“@pesch ot corrected by “the Honourshle Member.
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the Honourable Member in charge is that this export duty cannot be con-
tinued any longer because it failed to produce the desired effect, and he
wuoted certain figures before the War and certain figures after the War o
show thdt there was no expansion in this trade and there was no néed to
eontinue this duty. In reply I may submit that the depression between
¥919 and 1928 was due to scveral causes; but so far as Madras is concerned,
I may tell Honourable Members at oncc how many millionaires of Madras
‘were ruined on account of the change in the exchange ratio from 1s. 4d. to
Rs. in 1620.

Maulvi A, H. Natique: What about the poor people?

Mr. T. Prakagam: 1s. 4d. wns changed to 2s. by legislation here in
1820. There were protests, there were objections raised all round, and in
spite of that an Ordinance had been passed, the Gold Ordinf:nce from

Bimla.
Mr. President: ].Rll]-l'f'-‘.t‘ we have had enough of the ratio controversy.

Mr. T. Prakasam: I must crave your indulgence for a minute. I am
now directly giving an answer to the main and chief argument put before
the House by the Honourable Member in charge that there was no expan- °
sion, the trade did not improve at all and this duty ought not to be allowed
to continue. That is the argument of the Commerce Member. I am point-
ing out to the House that this was due to the orash and smash that came
upou the merchants who were trading in hides as well as leather in Madras
in that period. Allow me to point out to Honourable Members in this
House that on account of the increased exchange ratio millionaires became
‘beggars, persons who were masters of crores of rupecs were not able to
command a cup of tea or a cup of coffee. (Laughter.) There is no good
of laughing sitting here. If those who are in charge of Government feel
-any doubt about there things, let them go.and verifv the points that are
put forward here. We have come here to place certain facts and help you
a8 far as poasible if you are willing to take them. Durig that time, people
who went to the tanning factories found them empty, there was no work,
no business, no trade. That continued for 2 or 3 years. It was on
ancount of that crisis that there waes not sufficient capital. The whole
tride was depressed. That was the chief cause. 8ir Charles Innes shakes
his head. In January 1921 there was a debate in the House of Commons
ae regards the terrible consequences of this change in ratio. If
onlv the Honourable Member looks into it he will find how it had affected
both the pecple there and the merchants who entered into contracts from
here. In 1922 8ir Vithaldas Thakersey raised a debate upon that in thir
Assembly and that would also show how persons were ruined. The losses
sustained by the Indian merchants during that period on a rough estimate
exceeded nearly 100 crores of rupees. Most of the merchants who deal in
this trade in the Madras Presidency are Moslem merchants and the tele-
gram.that we have received is from Mr. Jamal Mohomed, who is one of
the biggest traders in hides and leather. He is also the President of the
South Indian Hides ahd Bkin Merchants’ Association. In the Taxation
Inguiry Committee Report also you will find in paragraph 159 whst Dr.
Paranjpve and Sardar Jogendra Singh said as their considered opinion.
They said that the experience of the last few vears could not be regarded
as conclusive oh accouwht df the abnormal vonditions ‘due to the War and
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its after effects and they considered that a vigorous effort should be made:
to encourage the Indian tanning mdustry and that the export duty should
not be given up. That is the opinion of these two gentlemen. The prin-
ciple involved in the matter is the protection of the Indian industry. Thuﬁ
»nciple had been asbandoned by the Fiscal Commission. That principle
had been given up by the majority. of the Taxation Inquiry Committee
whben they stated that the object of the imposition of this tax should be
taken to have been to see that the tanning industry in the Empire is pro-
tected. The Empire is always protected at the cost of India. In 1928
after the exchange trouble arose and when it was in full swing, the first
fatal step was taken before sufficient time and opportunity were given for
this ‘‘ protection '’ to work under thoge terrible conditions. In 1928 they
reduced the rate by 5 per cent. and then abolished 10 per cent. preference-
on hides ‘and rkins in the British Empire. No chance was given to this
industry Yo rise, to lift its head and see whether it would survive or not.
We are now requesting the Government to protect this industry and not
to remove this little protection, however small it is. I appeal to Honour-
able. Members to see that this home industry is protected.

(Honourable Members: '‘T move that the question be now put.””)

Mr. President: The question is that the question be now put.
The motion was adopted. -

Mr. President: Order, order. The question is:
* That in Part II of Schedule II to the Bill amendment No. 1 be omitted.’”

The Assernbly divided:

AYES-53.
Abdul Latif Babeb Farookhi, Mr. Mehta, Mr. Jamnadas M.
Abdul Matin Chaudhury, Maulvi, Misra, Mr. Dwarka Prasad.
Acharya, Mr. M. K. Mohammead Ismail Khan, Haji
Aiyangsr, Mr. C. Duraiswamy. Chaudhury,
Aney, Mr. M. 8 Moonje, Dr.
Ayyangar, Mr. K. V. Rangaswami. M htar Sin h Mr
Ayyangar, Mr. M. 8. Sesha. tuzn Sn eb Bahadur, Maulvi
Bhargava, Pandit Thakur Das. Sayyid
Chaman Lall Mr. Naidu, Mr B.
Chetty, Mr. R. K. Shanmukham. Nehru, Pandit Motllsl
Des, Mr. B. Neogy, Mr. K. G .

Das, Pandit Nilakantha.

Dutt, Mr., Amar Nath.

D'ulta, Mr. Brish Chandra.
Goswami, Mr, T. C.

.Gour, Sir Hari Singh.

QGulab Singh, Sardar.

Haji, Mr. Sarabhai Nemchand.
Iyengar, Mr. A. Rengaswami.
Ivengar, Mr. B. Srinivasa.
Javakar, Mr. M, R. .
Jogish. Mr. Varshagiri Venkate,
Kartar 8ingh, Bardar.

Kefkarg Mr, N. C,
© Kidwai, Mr. Rafi Ahmad.
Krneru. Pandit. Hirdsy Nath,
Jainat Rai. Tala,

Malaviys, Pandit Madan Mohan,

Prakasam, Mr. T.
Purshotamdas Thakurdas, Bir,
Rahimtulla, Mr. I'nnl Tbrahim.
Ranga Iyer, Mr. C.

Roy, Mr. BRabendra Ghandrn.
Roy, Mr. K. O,

Roy, Rai Bahadur Tarit Bhusan.

" Ruthriaswamy, Mr.

Sarda, Rai Sahib Harbilas.
Sarfaraz Hussaing Khm Khsn:
Bahadur.

Shafee, Maulvi Muhammld

Ringh, Mr. Gaya Prasad.

Singh, Mr. Narayan Prasad.

S'ngh, Mr, Ram Narayan,

Sinha, Knmar Gancanand.
Vishindas, Mr. Harchandraf.
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NOES—E3. :
Abdul Aziz, Khan Bahadur Mian. | Innes, The Honourabls Bir Charles. -- :
Abdul Qﬂh?mﬁ Nawab 81 Sahibzada. | Jowngir Singh, BSardar Bshadur
Alras” Hussain Bahadur, Prinos " Kabul Singh Bahadur, Rissldar-Major -

A M M i and rary Captain.
Allison, Mr. . W. ' Keane, Mr. M. :
Anwar-ul-Azim, Mr. ! Khin Mm%,v U.

Ariff, Mr, Yacoob C. i Lamb, Mr. W. 8.
Ashrafuddin  Ahmad, Khan Bahadur | Lindsay, Sir Darcy.

Nawsabzada Bayid. Macphail, The Revd. Dr. E. M.
Ayangar, Mr. V. ﬁ Aravamudha. Mitra, The Honourable Bir Bhupendra-.
angar, Rao Bahadur Narasimha ° Nath,
palaswami. Moore, Mr. Arthur, N
Bhore, Mr, J. W. ; Muddiman, The Honourable B8ir
Blackett, The Honourable Sir Basil. Alexander.
Chalmers, Mr. T. A | Nasir-ud-din Ahmad, Kbhan Bahadur. .
Coatman, Mr, J. ' Natique, Maulvi A. H.
Cocke, Mr. H. G. Paddison, Sir George.
Dalal, 8ir Bomanji. Parsons, Mr. A. A, L.
Donovan, Mr. J. T ! Rajah, Rao Bahadur M. C.
Dunnett, Mr. J. M. ' Rau, Mr. H. Shankar.
Ghazanfar Ali Khan, Raja. : Roy, Sir Ganen.
Ghulam Kadir Khan Dakhan, Mr. | Bnssoon, Bir Victor.
W. M. P. ' Singh, Rai Bahadur 8. N,
Ghuznavi, Mr. A, H. ! Bykes, Mr. B. F.
Gidney, Lieut.-Colonel H. A. J. i Tonkinson, Mr. H.
Graham, Mr. L. ; Willson, Sir Walter.
Greenfield, Mr. H. C. \ Yakub, Maulvi Muhammad,
Haigh, Mr. P, B. ! Young, Mr. G. M.
Hezlett, Mr. J. i Zulfigar Ali Khan, Nawab Sir.

Howell, Mr. E. B.
Mr. President: The result of the voting is:

Ayes: 58,
Noes: 53. (Applause.)

Following the practice adopted in the House of Commons in such cases,
the Chair gives its casting vote as the guardian of the status quo and declares.
the amendment of Mr. Rangaswami Iyengar carried.

(Applause.)

The motion was adopted. .

Mr. Mukhtar 8ingh: Sir, I beg to move:

“ Th.a.t in Part II of Bchedule IT to the Bill amendment No. 2 be omitted.”

The consequence of the amendment will be that the export duty on tea will
remain as it is. In this unfortunate country both the levying and abolishing
of the import and export duties work up to the injury of the indigenous
industries of the country. We have seen, Bir, only just now that there
was the question of the duty on hides under consideration and we felt very
strongly that the duty on hides was being abolished to the detriment of
the tanning industry of the country. There are only three items on which
there is an expqyt duty. By abolishing duties on tea and hides there would
remain the export duty on rice. If the Government is going to be led by
the question of principle only, may I ask why it is that the abolition of the
duty on rice i» not proposed? Only the other day we were tdld by the
Honourable Member from Burma that this export duty is verv bardly felt
by the people of Burma. We were told, Sir. that the Fiscal Commission
has not recommended the sbolition of the duty on rice. Referring fo the
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Fisoal Commission’s observation on page 107 we find that they did not
mmd the abolition of this duty on rice because nobody had a pesred
sud abjected. The country knows very well that in 1920.21 all &a acti-
vities of the Government were practically boycotted and therefore, Sir, if
nobody appeared and objected, was it not the duty of the Fiscal Com.
mission to inquire the reasons why u distinction of this broad principle was
necessary in the case of rice. This shows that we are not caring for any
industry which does not convern the British people. In the case of hides,
Sqr, I was unfortunately net allowed to speak, but a reference to the figures
will clearly show that it is the United Kingdom from which the largest
amount of imports inboots and shoes nnd other leather goods come to this
country. Sir, we know that the tea planters ure generally Englishmen and
many a time complainte have been nde in this House against the tea
planters, but still rice does not find a place for the abolition of the duty,
while tea gets that favour. 1f we refer to the figures we find that the total
amount of tem exported from India is 82,57,83.055 pounds. Out of this
more than 25 orores of pounds are exported to the United Kingdom alone.
This clearly shows, Sir, from what motives we are recommending the
abolition of the export duty on tea. I would submit, Sir, that in every
case the question of British preference should not come in. We have now
from economic rensons reduced the duty on salt, and there will be a very
great amount of deficit in the Budget on account of this reduection; and as
the Honourable the Finance Member told us there will he no contributions
given to the Praovinoes, on account of this reduction. Therefore, this is
just the time when the Government should accept our proposal that the
abolition of the export duty should not take place. I might have nccepted
the abolition of the export dutv on tes. if the Government had recommended
the abolition of the duty on rice as well, so that the principle would have
been maintained throughout. If they are not going to help an agricultural
industry, then certainly, Sir, for an industry which T would call a luxury-
producing industry I have no sympathy, and therefore I recommend to the
House that my amendment should he supported. '

Pandit Dwarka Phisad Misra: Sir, cultivation of tes is the one industry
‘which has been most favoured by the British Government at the expense
of the Indian tax-payer and I propose to prove this to the entire satis-
faction of this House. The importance that is attached to this industry
Lv the Government will be evident from some remarks in a Financial
Btatement of the Right Homourahle James Wilson. Speaking in 1880 he
naid':

** There is an article which is engaging, and justly se, much interest—the ocultivm,
Hion of tea. The experiment made by Government &t great cost in introducing it as
®h article of cultivation in the highlands has been eminently sucoessful, so much

, that. steps are-being taken to hand it over to private enterprise. Tt is one of the
Ew means we have in Tridia of attracting European capital and European settlers.

e onght to exfend to it every encouragement in our power, and it tertainly mseems
in the highest degree inconsistent that we ghounld be spending public maney to en-
oulu\l the l:’:'ltimtion of this plant and then placing an export duty on this articla
ah a qur. 8 . . .

Trom - thid it is perfectly clesr thab the mdustry was introduced into this
aapnﬂ‘y’to encourage Burovean capital and Buropean settlers. Since thea
many favoury lave been showered upon it by the Government. The culti-
wition whd encéuraged By & vésearth deparfment mainteined ot the. publit
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cost. The labour was supplied to it by meams of fegisiation:whiéh reduced.
the status of the labourer to the position of a slave. When the License:
tax was imposed tea planters were exempted froem it by Exeoutive Order
and subsequently when the Imcome-fax Act came into force they were
similurly exempted from income-tax also. From all this, Bir, it is but
proper to conclude that the Government have all along tried somehow or
other to benefit the tea planters. '

It was in the year 1916-17 that the present export duty was imposed.
"The planters raised u hue and cry. The depression that overtook the
industry in the year 1920-21 was taken full advantage of by them and they
compelled the Legislative Assembly to go into the whole question in the
very first year of its existence. But, Sir, us was the case in the matter of
the depression of trade in raw hides, the causes that led to the misfortune
had nothing to do with the export duty. First of all, Sir, the trouble was
cavsed by the groed of the tea planters themselves. They indulged in intén-
sive cultivation and produced inferior grades which did not suit the task of
the importing countries. Another reason was that the United Kingdom was
overstocked. Yot another reason was the high rate of exchange. Then,
Sir, Russia which used to huy mush of our tem failed to buy as much as she
used to do owing to her chaotic condition. All these things together were
responsible for the depresgion of trade in the year $920-21 and the export
duty had absolutely no share in the matter. Tieri, 8ir, T oppose the abali-
tion of the export duty for the following other reasons: first of all the land
tax paid by the cultivators is sufficiently low ag éompared with the land tax
nuid by those who raise other crops. The Taxation Inquiry Oommittee
RAYS

“In Assam temn gardens are held on leasshold temure for long terms at low rates

of assessmenr‘. After the expiration of the term of the lease, the land is liable to be
assersed under the laws in force, provided that mo portion of it shall '—

—mark these words—

* at anytime be assessed at a rate higher than that payable on the most kbighly
asressed lands in the distriot oultivated with any ordinary agricultural crop.”

Sir Walter Willson: What paragraph?

Pandit Dwarka Prasad Misra: Paragraph 71. Then, Sir, the produce
per acre is also unexpectedly good. The other day I tried to inquire from
Mr. Chalmers, our tea planter friend in this House, and he told me that
the yield per acre was from 4 maunds to 12 nraunds. Of course he was

" earefulenough to inquire which side I was going+o support ; but all the same
he was too kind to withhold the information. Then, Sir, I must point out
that the prices also are unusually high at present. They are as follows:

Year Prica.
A Pu

1Reg00 T T T % « e e . e . 8 B
1918-19. F ’ .a - . . .| B . . . .u 8 9
fﬁl!L?D 9 . . . - . . . . . . 88
1920-21 . . . . . . . . . . 810
1921-22 , . . T . . . .. . 98
1922-2% . . . ® . . . . ) .1z 8
1928-24 e e s . . . . . 141

1924.26 . . . . . . oo L. L 1509
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"From all this, Sir, it is abundantly clear that the industry is very pros-
.perous and that the planters are reaping huge profits at present.
+ The question of export depression may be raised, but I submit that the
-.depression might have been there in 1920-21, but'by now it has altogether
disappeared. The evidenoe of the Taxation Enquiry Committee cannot be
ignored by the Government on this point. The Report says:

“ The export duty on tes resembles that on rice in that India is only one of several
lon, aleo levies an export duty,

~exporting oountries and that its prineipal competitor, Céylon,
* which ig at present dotble the I':si:n rate. Thoc?i-ml Commission advised the
abolition of the Indian expart duty on the ground that India was not in a position

“to impose her terms on the world and that evidence existed that Java tes was dis-
The oourse of events since the Fiscal

‘placing Indian tea, especially in Australia.
mission reported gives reason to doubt whether the export duty is actually having
~the effect which they feared. A comparison of the trade statistics for the three
ending 1813-14 with those for the last three years shows that India has increased hee
. share of the world trade from 39 to 49 per cent., and though Java has increased
‘ber share from 8 to 12 per cent., her has been made at the expense of China

and not of Indis. The cousumption of any particular variety of tea is largely. u matter
To some extent

-of taste and normally does not depend entirely upon comparative cost.
_the effect of the duty is mitigated by the prer:ome, amounting to two-thirds of a
" penny & pound, which Indian tea enjoys in England, its principal market."

- Further, 8ir, I will quote from our Publicity Officer who says in ‘‘India ia
*1925-26,"'—the last Report that only the other day came to our hands:

‘‘ The total exports of tes during 1024.25 amounted to 340 mijllion pounds valued
-at Ra: 334 orores.  The total quantity of tea shipped rose by leas than half cent. over

the quantity shipped during the preceding year, but the increass in value was over
ship went to the United

’ & per cent. Nearly 88 aEtu- cent. of the total guantit
Kingdom, from which million lbs, were ra-exporl.ocly to the Irish Free State, the
Continent of Europe and the United Btates of America and Canada. There was a

vigorous and optimistic advertising campaign in the United BStates of America and
that country's consumption of Indian ten wws somewhat greater in the year under

review than in either of the preceding years.'™
From this, Sir, as I have said, i; will be quite clear that the tea industry is
~in a very good position.

Now, 8ir, I have one definite charge to make against the Honourabls
the Finance Member and it is that he has mixed up the question of income-
tax on the tea profits with the question of the abolition of the export duty.

"I submit, Sir, that the two questions must stand on their own merits. I
have already stated that the profits of the tea planters were exempted from
the License tax and the Income-tax. It was only in the year 1920, so lste
aw that, Sir, that the Caleutta High Court decided that at least some por-
tion of the income of the“tea planters was derived from a non-aghcultural
source, and that therefore that portion must be liable to assessment to
income-tax. But even this, 8ir, did not do sufficient juetice to the Indian
tax-payer, and this will be clear from the speech of the Honourable the
Finance Member himself. This is what the Honourable the Finance

Member has to gay:

‘“ The ten companies are now assessed to income-trx on cent, only of i
total profits, the halance being regarded as agricultural h-u:ufmze5 a':::; t;:ref:r’;ym(:. I?l‘ttl‘:
to income-tax. The promotion of 25 per cent. waf based on implrfect data and later
ingniries showed that the non-agricultural produce of the tea companies amount to

at lnsl‘»" . . .
—mark the words— . . .

* 50 per cent. of ths whole."”
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Now, my submission is that oven this is doing injastice to us and that the
percentage of non-agricultural income must be nearly 75 per cent., though
the Finance Member said that even the assessment to 50 per cent. has
wpset the tea planters, and, I am afraid, they have perhaps represented
their case to him in thi§ matter. Another point, 8ir, that I want to bring
%o the notice of this House is this. 8ir Busil knows that in the year of
grace 1927 it is impossible to deceive the Indian tax-payer to that extent,
and therefore he is compelled to arsess these tea companies to some extent.
But in doing so he is ‘very nervous. and he does not want to wound the
feelings of the tea planters. This can be seen from the following remarks
which he made in the course of his Financial Statement:

‘“ The Government, therefore, proposc that the export duty on tea should be

abolished and that the tea companies should in future be assessed to income-tax at
60 per cent. of their total net income."™

Now he is trying to compensate them by the abolition of the export duty
. for the loss they are to suffer by being assessed to income-tax. He further
8ays : '

*“ The export duty on tea brings in approximately 50 lakhs a year. Our finances
clearlr do not permit of its abolition unleas we can g.nd some means of compensating
ourselves for the loss involved. Fortunately we are in a position to make a proposal
which will secure the disappearance of the ax‘rort duty on tea with no ultimate loss
to the revenune, and at the same time offer definite advantages to the producers of

tea.'t
From this it is quite clear that the Finance Member is very anxious to
keep the tea planters plessed. As I have said before, the question
of assessment to income-tax of the profits of the tea planters should be
judged and decided on its own merits, and it ought not to be allowed
to be mixed up with the question of the abolition of the export duty.
There are so many Indian merchants, who have to pay income-tax and, Sir,
the House knows as well as I do that the Honourable the
Finance Member has never tried to compensate them for their
being heavily assessed to income-tax- by abolishing onc duty or other.
I repeat that the British Government have always encouraged the tea
planters in not contributing their quota to publi¢ expenditure and to-day,
Rir, T submit that the Finance Member is doing a grave injustice to us. I
therefore strongly appeal to this House to see that in this matter justice in
done to the poor Indian tax-payer and that the duty is not abolished.

The Honourable Sir Basil Blackett: Sir, I should like to begin by pro-
testing (Pandit Dwarka Prasad Misra: ‘‘ I knew you would '’) very strongl
against the speech of the last Honourable Member. He has filled it wi&
charges and insinuations and suggestions of motive which are absolutely
unfounded, for which he has no foundation, and I think that, when he has
been a little longer in this House, he will realise that that sort of thing
does not go down. I think the House ought to express its regret that a
gubjoct of thia sort has been introduced in that sort of speech.

Now, Sir, I come to the duty. What the Government have proposed
is that the export duty on tea should be abolished. There is no doubt
that a very considerable part and probably the whole of the export duty
on tea is paid by the producers of tea in India and verv little, if anv of ifi,
is passed on to the purchaser, In that it differs absolutelv froh jute and
I think absolutely from rice. There is also no doubt that so long as
Cevion maintaine her export duty, the effect of the abolition of the export
duty ir India will be to retain for the producer in India the whole of the

.

b .M.

-
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value of the remitted duty. That will go to the producers in India. The
last Honourable Member has endeavoured to prejudice the case by insinua-
tions in regard to the character of the planters. Bpt 1 would remind him
and the House that (1) there are u large number Of Indian planters con-
cerned, and (2) even if it is ‘true that some of the money will go into the
pockets of European producers in 1lndia, it will be an increase in the value
of the exports of India and greatly to the advantage of India thereby.
"He reason why the Government have brought forward this proposal is
thiat they were quite unable in this year to suggest means for replacing all
the export duties and in the case of jute aud rice there are characteristics
of monopoly which have the effect of making those export duties to a
large extent if not entirely paid by the purchaser, that is paid by our cus-
tomers abroad, not by the producers in this country. That is clearly not
so in the case of the tea export duty, but even so, we could not have afforded
50 lakhs—(An Honourable Member: “‘Not so in the case of tea?'’}—cer-
tainly not in the case of tea, we could not have afforded a 50 lakhs reduc-
tion. But the agreement we had made with tea companies and tea pro-
ducers some years ago in the matter of income-tax, clearly in the opinion
of the Finance Department gave insufficient weight to the non-agricuitural

ion of the profits in the produetion of tea. We were under considerable
obligations to those companies: for the agreement that was reached in
1922 and we had undertaken that that agreement should have something
approaching the force of law and should not be altered except in the same
way, by something analogous te an Act of the Indian Legislature. But
here was an opportunity. The tea cxport duty is admitted by all to be
bad in principle. It does not protect anybody and it has none of the
virtues of the hides duty in regard to which T desire to oxpress my thanks
to yvou for the present of 9 lakhs which you have just given me. I trust,
Sir, you will not claim any large portion of it. But to come back to the
tea duty, it does not protect anybody. There are no interests opposed
to the abolition of that duty other than the interests of the Pinance De-
partment of the Government of India and central revenues. Now, we can
by 'this combination compensate curselves—not the tea companies—for
sbolishing the tea duty by obtaining an equivalent which may be slightly
less or may be slightly more than the full amount of the tea duty . . . . .

™r. A. Rangaswami Iyengar: May I kmow, Sir, if that matter will
com~ before the Assembly?

The Honourable Sir Basil Blackett: That ‘matter is entirely within the
powars of the Finance Department as at present. The powers exist under
the Act for charging the tea companies on the full amount of their non-

agricultural profits.
Mr. A. Rangaswami Iyengar: Then why was the Resolution put down?

The Honourable Bir Basil Blackett: T explained to the Honourable
Member that my reason for putting the Resolution down was that we
had entered into an undertaking, an agreement, with the tea companies
that we would give our arrangement about the 25 per cent. something
equivalent to the force of an Act of this Legislature, and {t scemed to us
that the best way of implementing that promise was to bring the question
in the forra of a Resolution before this House. But we find that the tea
csompanies are perfectly prepared on condition of the abolition of the export
dubv to recognise that & new situation will have arinen and that it is open
to ‘he Government ta ask that the ngrepn}eﬁt of 1922 shall be revised and
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L
that it shall be open to the Government to obtain the full amount due to
the tax-payer in respect of non-agricultural profits . . .

Mr. A. Rangaswami Iyengar: And that the Legislature may be ignored.

The Honourable Sir: Basil Blackett: There is no question of ignoring
the Legislature. The Government as in duty bound are carrying out the
directions of the Legislature in this matter. It is that they should collect
the full amount of tax due. We have still to come to some arrangement
with the tea companies and the tea producers generally to see what exactly
will be the most convenient way of carrying out the duty of the Govern-
ment to collect the full amount of tax on the non-agricultural profits, whe-
ther it will be desirable to substitute a new rule for the existing rule or
whether it will be desirable to leave the matter to be settled between the
assessee and the Income-tax Department in the various cases that will
arise remains to be seen, and it is obviously undesirable that we should
commit ourselves at the present moment to a rule of thumb of 50 per cent.
in place of the existing rule of thumb of 25 per cent., if that rule of thumb
was not accepted as applicable in all cases by the tea companies, especially
as we realise that we might be committing ourselves not to collect the
full amount as we are now trying to 'do. Bo that, I think that the Gov-
ernment is in a much better position if it chooses another means to do it
instead of asking this House to commit ourselves and itself to a cut and
dried Resolution on this subject. 1f it is clearly understood that with the
change in the situation that will follow from the abolition of the tea export
duty Government are free to collect the full amount of income-tax duc on
non agricultural profits, duly ascertained in the ordinary way and by the
appiication of the ordinary law, the result of that will, we are confident, be
that there will be no loss or hardly any loss and possibly some profit to the
Finance Department. It is too soon to make an absolutely definite state-
ment on that matter. But we shall, I think, by the acceptance of this
proposal at once have got rid of a duty which is wrong in principle and a
charge on the producer in India and have got rid of an obligation which
was entered into on insufficient data which tied the hands of the Income-
tax authority in the matter of the eollection of duty on the non-agricul-
tural portion of the profits of the tea companies, I submit that the
proposal is entirely in the interests of the people of India and of every
one concerned and that I am fully justified in the protest that I have
made at the beginning of the speech that this proposal should have been
made the occasion of a charge of what is really a complete breach of faith
by the Finance Member in regard to his duties as Finance Member of the
Governmgent of India, duties for which he is paid by India, simply because
we have brought forward a proposal which is in the interests, I think, of
every one concerned and greatly improves the situation of the Central
finances in regard to the tea companies as well as improving the position
of the tea comphnies in the event, which we hope will not happen, of a
slump in the tea trade when they would be obliged to pay export duty
on all the tea that is exported instead of as nmow paying income-tax on
their profits. Sir, I oppose the amendment. )

Mr, Mukhtar 8ingh: Mayv T be allowed to put a question to the Hon-
ourable the Finance Member? Mayv I know .what is the proportion of agricul-
tural and non-agricultural profits in the cage of sugar producing cothpanies?
If there is a sugar producing company, will that company be allowed any
concelsion in assessing income-tax for the agricultural profite made by
that company?
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The Honouradle Sir Basil Blackett: 1 win sure that that question does
not arise, but I should like to answer it, The position is that in the case
of sugar there are certain rulings of the High Court which: are, 1 -believe,
simple enough in application, which lay down at what point sugar ceases
to he an agricultural product and becomes‘a manufactured product, and
under the law, as it stands at present, the Government of India is entitled
to sollect income-tax on profits due to manufacture but not on profits due
to agriculturz. It is exactly the same proposal that the Government of

India propose to s,pplv, in faot, are under an obligation to apply, in the
case of tea.

Several Honourable Iimberl:_Let the question be now put.
(Some Honourable Members rose in their places to address the House.)

Mr. President: I think, Honoursble Members are anxious to cenclude
this debate now. If Honoursble Members wish to mntmue, the Chair is
not prepared to accept closure.

Pandit Nilakantha Dal_. We should like to continue.
Nr. President: Pandit Nilakantha Das.

Pandit Nllakantha Das: Sir, first of all, I should like to protest that my
Honourable friend, Mr. Misra, was oha.rged with insinuating, whereas what
he did was that he simply quoted from books to show to the House that tea

planters formerly used to receive some kind of patronage from Goverp-
ment. That is what he meant .

The Honourable 8ir Basil Blaci.tt: 1 ,shoufld like to interrupt my Hon:
eurabls frien?  What the Honourable Member said was that the sole
reason why this proposal was introduced was.because Govemmeut wanted
to help the tea planters because they were British. -

Pandit Nilakantha Das: 1 suppose he read portions from books to
support what he ssid and he meant that there was the ides of some
patronage being shown to tea planters.

Now, the Honourable the Finance Member smd that there are also
Indian planters. Yes, there are. It is on account of thess Indian planters
that I am pointing out that this income-tax is going to be raised from
25 por cent to 50 per cent.  British tea planters or let me say—I s‘hn-ll
make no racial discrimination—the big tea planters have their tea growing
department as. well as the manufacturing department. Therefore it ‘was
quite probable that ome could be very essily deceived or could nqt know
what was the proper proportion of the agricultural produce to the manu-
factured produce. '

Now the Indian plant-ers are small planters. Many of them, as far
as I know, have not got a manufacturing department. (An Honourable
Member: ‘“ No.”) These small' growers sell their raw leaves to the
manufacturing planters. And when the sale price of manufactured tea
is known, the difference was easily found out and the proportion was
easy to be fixed; it was found that more than 50 par . eent. would
be taxed. The’ manufactured portion of the tea produeedp by tea planters..
should bg taxed and it should be at least 50 per cent: We have:

no objection to putting income-tax at  least up to 50 per cent. of their:
income. (An Honourable Member: ‘* 75 per cent.””) I say at least 50
per cent. It does not look straightforward or expedient for the Finance:
Member just to remove the export duty on tea when he finds either trom the
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Report of the Cess Committee or some other trepbrt that ineome-tax on
planters would be increased, when he came to know that their non-agri-
cultuial produce counts for more than 25 per cent. Now, what will be the
effect? This income-tax will be at once transferred from the pockets of
the foreign consumer as export duty to the pockets of the Indian con-
sumer as increased price specially due to income-tax. These people

who are going to pay enhanced tax will raise the price and that money will
be paid by the Indian consumer.

My Honourable friend Sir Basil Blackett has also contended that tea
is not & monopoly of India like rice and jute. It is mot a monopoly, but
I maintain and the Taxation Enquiry Committee say that it is a semi-
monopoly at any rate. Tea being an article which is used for its quality
.and flavour, it does not matter whether 1t is a complete monopoly or mnot.
8o it is said by the Taxation Committee and they are an expert body. It
has been proved by them like this. From 89 per cent. Indian export has
gone up to 49 per cent. The apprehension of the Fiscal Commission that
in Australia Java is ousting the Indjan tca is not a fact. They have said
it cleerly. Indian tea has a special quality and special flavour for which
Australians and others want it, and the 4 per cent. that Java has gained
is at the expense of the infenior tea which used to come from China. As
for Indian tea it has not suffered and cannot easily suffer from Java. We
have another rival, namely, Ceylon. Ceylon has an export duty which is
double the amount we have got and there is no resson why at this time,
just when the Government is perhaps being forced somehow or other to
be equitable, to levy a duty of 50 per cent. on the produce of the tea
planter or tea producer, just at the same tfme it will be thought of
abolishing the export duty on tea. It will be rather inexpedient now to
abolish the export duty. At least I contend both these measures of tax-
ing and abolishing might have come at different times and on different
-occagions. This is a bad policy. This will only mean, as I have said,
that the tax proposed will resdily be taken from the pockets of the Indian
consumer. Prices will remain all the same. The internal prices will
never remain the same, for the planters will have a chance of perceiving
directly that they are going to pay more. This will have another serious
effect, too. The small planters, the Indian producers perhaps that have
not the means of manufacturing, raw tea leaves being a perishable com-
modity, i.e., an article which cannot be kept for a long time, will simply
sell their produce at the price dictated by the tea planters who are going
to pay a higher income-tax. Thus the loss of revenue will not, only not
give relief to our people, but ias detrimental to their interests. On ‘these
groundr, T sav. Sir, that this amendment should be supported, and I

support it. (Homourable Members: ‘‘ T move that the question ke now
put.”’)

Mr. President:: The question is:

* That in Part II of Schedule IT to the Bill amendment No. 2 be omitted."
The motion was negatived.

Schedule IT.*as amended, was added to the Bill.
Mr. President: The question is:

“ That Schedule TIT to the Bill do stand part of the Bill.”

T propose to take amendment No. 68 first. then amendment No. 20. and
then amendment No. 21. Mr. Mukhtar Singh. '

r2
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Mr. Mukhtar Singh: Sir, I beg to move:

“ That in Part IA ¢f Schedule ITI to the Bill the words ‘ Hindu undivided:
family ’ be omitted.”

1 consider, Sir, that nothing has injured more the system of Hindu undivided
families than this rule of assessment of income-tax. The joint Hindu
tamily, Sir, is a custom of very old days, and on account of this income-
tax law being enforced, Hindu undivided families are dividing amongst
themselves. 1 admit, Sir, that there are blessings and there are misfortunes
that have to be shared by the members of a joint Hindu family. But at
any rate, 8ir, when there is a presumption of the Hindu law that every
family is a joint Hindu family, I cannot understand why the Hindu farmly
is to be forced to divide on account of income-tax. The position is this,
Sir. Suppose there are five brothers, everyone earning say Rs. 1,000 a
year. None of them earns an income which can be taxed, but as soon as
the whole family is taken together, they are forced to pay an income-tax
on Rs. 5,000. If they happen to be Muhammadm, if they happen to be-
Cl'l.rlstm.ns, then in that case every individual is to be taken separately. I
would submit, 8ir, that there should be no distinction on this point, and’
that the words ‘‘Hindu undivided family'' should be deleted. With these
few words, I beg to submit that my amendment should be carried.

The Honourable Sir Basil Blackett: Sir, this small amendment will cost
Rs. 90 lakhs! T suggest the Honourable Membar should withdraw it.

Mr, President: The question is:

“ That in Part TA of Schedule III to the Bill the words ‘ Hindu undivided
family * be omitted.”

The motion was negatived.
Mr. T. Prakasam: Sir, ] move:
*“ That in Bchedule III to the Bill for Part I the following be substituted :

‘ Pamt I.

Rates of Income-taz.

In the case of every individual, Hindu undivided family, unregistered firm and.
othar association of individuals not hmng a registered firm or a company—

Rate.
(1) When the total income is less than Rs. 2,000 ... Nil.
:(2) When the total income is Rs 2 OCD or upwnrdl
but is less than Rs. Three pies in the rufiee.
(3) When the total income is Ea 5, 000 or upwsrda.
but is less than Rs. 10,000 Four pies in the rupee.
(4) When the total income is Ras. IOCUO or up-
wards, but is leas than Re. 20,000 Beven pies in the rupee.
(6) When the total income is Rs, 20,000 or up-
wards, but is less than Rs. 30,000 Ten pies in the rupee.
(6) When the total income is Rs. 30,000 or np-
wards, but is less than Rs, ,000 One anna md one pie in the
rupes.
(7) When the total income is Rs. 110!'!.7('.l or up
¢ wards One anns and four pies in-
the mpee

B. In the oase of every company and regmtered firm,
whatever its total income Ong anna and four pies im
the rupee ’.
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Bir, the income-tax is a tax that is supposed to be levied from those

. 'who are in a. position to pay the amount. - The basis of assessment is the

income of the previous year. Every care is taken to levy the tax on the

profits ascertained or supposed to have been ascertained, but no provision is

made with regard to the losses against pmﬁts of subsequent years. In
England there was a Royal Commission

. [At this stage Mr. A. Rangaswami Iyengar aat in the seat of the
" Honourable the Finance Member. (Applause.) Sir Basil Blackett then
sat in a seat at the back. (Applause.)]

8ir Darcy Lindsay (Bengal: Eurvpesn): May I ask the new Finance
Member what this proposed reduction will cost to the country?

Mr. President: The Honoursble Member will explain later.

Maulvi Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
“'madan Rural): 1 hope the Honourable Member has caleulated whs.t. will
‘be the cost and will tell us the figure,

Mr. President: That question need not trouble Honourable Members.
. Let the House proceed to discuss the question on its merits.

Mr. T. Prakasam: 1 an much obliged to you, Sir, for the answer you
gave. 1 was submitting that the Royal Commigsion in England made a
recommendation as to how protection could be given with regard to losses.
They laid down that if the assessment was on the basis of the income of the

" previous year, the loss might be set off for a period of 8 years. There
i"- no provision made for this anywhere either in the Aet or in
the Rules. That is one of the points on which T take exception to
the income-tax and ask for a reduction. I may also submit to
the Honourable Members of this House that this tux has been an oppressive
-one wherever it has been levied arbitrarily without accepting the accounts
produced before the Income-tax Collectors. Objections were taken on
one ground or another, repudiating the genuineness of the aceounts, putting
the assesseer to lots of trouble. T have known in this country, as well
as in Burma, what a terror the Tncome-tax Officer has become, his very
name, his verv appearance anywhere in the neighbourhood frightens people.
(Laughter.) It is a matter no doubt for laughter, so far as the Finance
Member is concerned, because the administration from the bottom up to
the top, excluding just the topmost portion alone, is Indian. The officers
whom the Finance Member employs are Indians and it is these gentle-
men who do the whole business, and I submit the feeling amongst those
who pay the tax is that their accounts are not accepted generally, that
whenever they produce their accounts, they are looked upon with suspicion.

"That is the real difficulty. So long as the law is in force no one shoul
object to pay on the income ascertained; but even if it is not ascertained
still it is levied. There is one class of persons from whom the tax is
levied in this way. There are those whose income is shown in the accounts
by way of book “entries only. The money is not realised and there would
‘be no prospect of realising it, yet upon that amount the tax is levied .

 Maulvi Muhammad Yakub: Does the Honourable Member ~propose
that Indians should not be appointed in the Income-tax Department ?

Mr. T. Prakasam: I am sorry I have given occasion for this observation
from my Honourable friend. Certainly not. I would rather suffer at the
tands of Indians much more readily even if they should be committing
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errors without knowing it, without knowing they were injuring the country.
8o, Sir, I submit this tax must be reduced to the scale I have given. I
move this amendment.

The Honourable Bir Basil Blackett: Sir, I do not think anybody can
even look at a proposal for reduction of income-tax without feeling his
mouth water if he is a payer of income-tax. I have wvery considerable
sympathy with those who desire to see an improvement in the scales on
which our income-tax is levied, but I think it is quite clear that the
time has not yet arrived when we can usefully reopen the whole question
of the scales fixed for the collection of the tax. If they are reopened I
would suggest that we should be able to produce a rather more even scale
than the one that is here put before us. But there is also another point.
The Income-tax Department is a comparatively young one and new one in
this country. It has earned high commendation from a good many observ-
ers inwecent years who have seen the improvement in its methods and in
the effectiveness with which it collects its tax. And I do not think that
it is true to say that its unpopularity is increasing, because I believe in the
Punjab, for example, I have seen clear evidence that with a better under«
stunding between the assessees and the Income-tax Department relations
bave improved. (An Honourable Member: "It is very unpopular in the
Punjab’’). Relations have improved. I do not suggest that the Income-
tax Collector is ever the most popular person in the town, but I do suggest
that there has been real improvement in the relations between the Income-
tax Department and the assessees; and I should here like to pay a tribute
to the devoted work of that Department in this respect—a Department
which, as has been rightly said bv my Honourable friend Mr. Prakasam, is
very nearly entirely Indian.

The unfortunate thing about this amendment is that it would cost
us about 232 lakhs. You have suggested, Bir, that I should find the money
from another source. The only one that jumps quiekly to my head is
that we might re-impose the cotton excise duty. That would still leave
us short by about 50 lakhs, but as regards the other 50 lakhs I suppose we
might have a special scale of income-tax for Members of the Legislature.

" That would not bring in very much, but I could put a few more suggestions
if I were given time at the disposal of the House.

Beriously spesking, I do not think T need demonstrate to the House
that it is impossible for us to find this year 282 lakhs for the pyrpose of
this amendment. I would add something in regard to one point Mr.
Prakasam has mentioned, the inability of the income-tax authorities in all
circumstances to accept accounts; I think that the time when we shall be
%n o position to reduce our income-tax rates will be hastened if assessees
will make a habit of presenting true accounts and of resalising that it is
the duty of the income-tax authority to ascertain what their incomes are
snd not to accept an understatement from a large number of assessees. I
am fairly convinced that if we were collecting all the ipcome-tax that is
-legally due under the law at the present time there Wwould. possibly be
enough additional revenue to meet this cut; but until that heppy time
arrives, And at any rate this year, I am afraid that I must reluctantly, Sir,
oppose this amendment.

Mr. President: Does Mr. Prakasam wish to put his amendment to the
vote of the House or does he wish to withdraw it?
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Mr. T. Prakasam: No, Bir, I do not withdraw it; I leave it to you.
Mr. President: The question is:

““ That in Schedule I1I to the Bill for Part I the following be substituted :

‘ Paet 1.

Rates of Income-tar.
A. In the case of every individual, Hindu undivided family, unregistered firm and
other association of indivniduals not being a registered firm or a company—
Rate.
(1) When the total income is less than Ra, 2,000 ... Nl
(2) When the total income is Ra. 2,000 or upwards,

but is less than Rs. 5,000 .
(3) When the total income is Rs. 5,000 or upward
but is less than Rs. 10,000 ... .
(4) When the total income is Rs, 10,000 or up-
wards, but is less than Rs. 20,000
(5) When the total income is HRs. 20,000 or up-
wards, but is less than Rs. 30,000

(6) When the total income is Rs. 30,000 or up-
wards, but is less than Rs. 40,000

.. Three pies in the rupee,
8,
.. Four pies in the rupoe.
Seven pies in the rupee.

Ten pies in the rupee,

One anna and one pie in the
_rupee.
(7) When the total income is Ra. 40,000 or up-

wards One anna and four pies in

the rupee.

B. In the case uf every company and registered firm,;
whatever its total income <. {ne anna and four pies in
: the rupee’.””

The motion was negatived,

Mr. T. Prakasam: Sir, 1 move:

“That Part II of Bchedule III to the Bill be omitted.”

This Part II relates to super-tax. The super-tax was levied in 1017.
Mr. B, Das: It is levied on the rich clusaaﬁ; why do you oppose it?

Mr. T. Prakasam: My friend says that it is levied on the rich people
and why do 1 oppose it? I oppose it because on prineiple it is & tax that
should have been sbolished soon after the exigeney for levying it had ceased
to exist. That is the principle. It was levied, Bir, not only in this country
but in other sountries also. It was levied in England as a war measure
and it ‘was abolished. -

The Honourable Sir Basil Blackett: No.

Mr. T. Prakasam: It is not there now. I say that there is no reason
for continuance of this tax merely because it is a tax that is levied on the
rich people or merely because it is levied from Englishmen or English firms
who are doing business here. It does not matter in the least from whom it
is levied. © Is tlkere any justification for the collection of this tax., for the
continuance of this tax, merely because there are rich men? Is it to be
said that a tax which has no justification should be continued as against
them? I submit, Sir, there is absolutely no reason for the contfnuance of
thi# tax merely because the people who happen to pay are rich men or
people who are not Indians, who are carrying on business here with their
oapital, !
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The Honourable Sir Basil Blackett: Sir, I find it difficult to understand
just what the mentality of the Mover of this motion is in regard to this
matter. He says that there is no particular reason why this tax should be
continued to be levied. It brings in—or rather it did in 1925.26—Rs.
7,62,688,790. It was not imposed as an.emergency measure, nor was it
intended to be a temporary expedient. It is certainly not true that the
super-tax was imposed in England for war purposes because it was imposed
before the War; nor is it true that the super-tux in England has been
abolished since the War, because, as Bir Victor Sassoon was just about to
tell_us, it still continues. But what seriously is the point of view of the
Honourable Member who has moved this amendment? He says that there
is no reason, now the emergency is over, to continue this tax. Does he
realise that one of the effects of the War has been to increase all prices by
something like 50 per cent.? We need 50 per cent. more at least to pay for
the same services that we were paying for before the War. This incidentally
is the answer to a point made by Mr. Aney this morning with reference to
the question of the Post Office. Postal rates before the War were depen-
dent to a very larg: extent on the fact of low cost .of living and the low
index number. The cost of living and the index number were both going
up before the War and since then they have gone up very largely and to
say that the emergency has gone by, when prices are at least 50 per cent.
higher than they were before the War, is really an argument which I think
on consideration Mr. Aney at any rate will recognise as not entirely valid.
But the Honourable Member who has moved this amendment seems to
think that the Government can carry on in the absence of income rltogether.
It would be a very happy state of affairs: I do not quite know whether it
is equally happy that Government should try to carry on in the absence of
expenditure .

Mr. T. Prakasam: Before 1860 Government was carried on without any
income-tax.

The Honourable Sir Basil Blackett: Before the Magna Charta Govern-
ment was carried on without any Parliament. We are improving on both
these arrangements even in India, 8ir, I oppose the motion.

8ir Victor S8assoon (Bombav Millowners Association: Indian Commerce):
Bir, I do feel, although I am one of those unfortunate beings that have
to pay super-tex, that the Finance Member is right in otjecting to this
amendment for the abolition of all super-tax. But there is ong of the
various items down here where, I think, a case might have been made
out for abolition, and that is the case of super-tax on companies. When
these companies pay their dividends, the individuals who receive those
dividends will of course be liable to pay the ordinary rates of super-tax,
but to make a company pay super-tax is, I think, a mistake, and where my
Honourable friend Mr. Prakasam was probatly a little at sea was when
he referred to what happened in England. What did happen in England
was that there was during the war a super-tax on companies, & corporation
tax, which now no longer exists. There is one very good reason why we
should be very pleased if the Finance Member could see his way
to give up this tax, and that is, that the fact that you have a super-tax
on companies and the fact that this tax can become a double tax where
one company holds shares in another company means in effect that you
have not got companies in this country which are véry useful and which
are known as Trust Compsenies. A Trust Company at Home holds shares
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in various other companies including Government paper and so on. These
"Trust companies perform a very useful duty, tecsuse an investor invest-
ing in such companies knows that his investment is spread over a number
of various classes of securities. He does not have to say ‘‘ I will invest
80 much of my money in Government paper, so much in detentures and
so much in ordinary shares ”’. He knows that that will be done by a
Board of Directors who understand the movements of companies much
better than he does. But the reason why he will not invest in a company
in this country is that in every case, where the original company’s shares
are held by the Trust Companies, thal company pays the anna in the
rupee as super-tax, and again on that same dividend the Trust Company
pays another anna in the rupee. I think, therefore, it will be very advan-
tageous for instilling thrift in this country if that tax were abolished as is
the case in England, and I do put that forward to the Finance Member in
the hope that he will give it his serious consideration.

Mr, President: The question is:

‘*“ That Part II of Schedule III to the Bill be omitted.”

The motion was negatived.

Schedule III was added to the Bill.

Clauses 8, 4, 5, 6 and 7 were added to the Bill.

Clause 1 wag added to the Bill.

The Title and Preamble were added to the Bill.

The Honourable 8ir Basil Blackett: Sir, I rise to move that the Bill,

a8 amended, ke passed.

I do not propose to trespass on the indulgence of the House which has
had & hard and long day and has made good progress on which, I am
sure, Sir, you will be able to congratulate us as you did yesterday. Bub
T have to say just one thing in regard to the effect of the amendments that
have been carridd. When the proposal to reduce the salt tax to 10 annas
a maund was under discussion vesterday, 1 stated that the cost would be
312 lakhs. That, Sir, was an estimate of the total cost in a full year of
the reduction of the salt duty to that figure. The recurrent cost will be
approximately 812 lakhs. But to u certain extent salt is issued on eredit
and there is a certain amount of salt which has been issued on credit since
the 1st of October 1926, which will be due to ke paid for during the first
half of 1927-28 on which we shall receive the higher tax, assuming that
the duty is reduced to 10 annas. I have not had time to make any close
calculation of what that would be, but I think that the House may take it
that the total cost would be something under 8 crores, how much T am not
in a position to say, but not a very great deal. In addition to that loss,
8ir, I have gained on the round-abouts, not as much as'the loss on:the
swings, but a sum of about 9 lakhs, with powerful aid from an unexpeoted
quarter. The net result is that, instead of a surplus of 884 lakhs, which
was the figure in the tudget speech, we have a surplus of something rather
under a crore. # I cannot give the exact figure because I have not got
details a8 to the credit sales of salt. We have at present a surplus of
something under a crore. Obviously, if that decision stands, our gvhole pro-
posals in regard to provincial contributions require complete reconsider-
ation. We shall have less than a crore of surplus, probably less than e
crore of surplus, and Sir, only about half a crore of recurrent surplus
because part of the proceeds of the salt tax will be non-recurrent and
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the loss of the salt tax will be greater a year later. We are, therefore,
not in a position clearly to do more in the nature of permanent reduction
of the provincial contributions than at the most atout a erore. In those
circumstances, the proposal of the Government of India specially to apply
the realised surplus of 1926-27 obviously is no longer justified by the special
reason whioch made the Government put it forward, namely, that it enabled
them to make a clean sweep of the provincial contributions this year. I
do not propose, therefore, Sir, at present to move the Demand for a
Supplementary Grant dealing with the realised surplus of this year, if
the position remains as it is at present. In that event I think that it will
be unnecessary to move that grant. It has however been brought to my
notice from many quarters in this House and clsewhere that a loous
poenitentiae is desired by at any rate a consideratle proportion of those who.
voted for the reduction of the salt duty vesterday. (Cries of ‘‘ No. no.”")
I quite understand my friend from Bihar and Orissa feeling that he has
led the rest of the Assembly by the nose because he has no interest what-
ever in provincial contributions and he has done his best for his constitu-
ency, but I doubt if my friend Lala Lajpat Rai will be atle to persuade
the Punjab electorate that he has no responsibility for his action yesterday.
I doubt if all the Members from Bombay, Mr. Jayskar; for example, is
entirely happy in the position in which he has placed the Bombay Govern-
ment and possibly there are even Members from Bengal who do not like
the idea of their contribution being started again next year. In: view of
these difficulties, and of the natural degire of some Madras Members to
stay over next week so as not to face their constituents in Madras it is
probable that an opportunity may arise, but that depends on the action
taken in another place—for reconsideration of this matter at a later stage.
I have nothing more, Sir. to say in regard to that point and I now pro-
ceed to move that this Bill be passed, as amended.

Mr. President: Motion moved:
““ That the Bill, as amended, be now passed.”

Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Mu-
hammadan Rural): 8ir, I rise to oppose this motion, and in doing so,
at the very outset I take my stand on the well-known principle *‘ No
taxation without representation ''. (Laughter on Government Benches.)
Sir, I find the official Members laughing away (An Honourable Member:
“ And running away.’’) when I refer to the maxim ‘‘ No faxation with-
out representation '*. I also see the official benches emptying themselves,
8ir Alexander Muddiman, the Home Member, leading in the walk-out.
This shows, Sir, that the Leader of the House is very much frightened by
the phrase *‘ No taxation without representation ’’. But behind it is @
‘very important message for the people of this country. Behind that
phrase is a very tremendous feeling which is of no small consequence in
‘this country. That feeling, Sir, was given expression to in this House
and outside this House. That feeling, Sir, was given expression to when
there was an India-wide movement of non-co-operation whose immediate
objectiveewas non-payment of taxes with a view to bring this Government
down on its knees. Sir, if the movement has for a while sutsided, it
should not be imagined by the Government that s movement of that kind
cannot come into existénce again. (Laughter.) (At this stage the Honour-
able Sir Alexander Muddiman came back into the House.) Sir, I am glad
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that the Honourable the Home Member has com8 back at a ratBer appro-
priate part of my speech. (Laughter.) I was referring to the going down of
the non-co-operation movement and the Honourable Member has cheerfully
come forward and I um telling him that if the movement has gone down
for a while, it should not te imagined that the people will not rise once
again and fight the attitude that the Government have been taking. Sir,
‘the Government have been taking an attitude which cannot be described
in words which I should use in this House. I believe the other day the
Honourable the Home Member did not like s particular phrase tgat I
used. I do not want to use that phrase, for I know phrases cannot describe
the attitude that the Government have taken towards the repeated demands
which have been put by the people from this side of the House. The
Honourable Member was not the Home Member then. He was the
President of ‘* the other place '’ when the Swarajists came to this House
and presented the national demand. That demand, Sir, had the support
of every section of the people in this House. That demand was supported
even by my friend Diwan Bahadur Rangacharisar. That demand was
for & Round Table Confcrence. Later on we presented another national
demand. That demand went into details. We said, ** Give us so much
so fur as the provinces are concerned.’” We said, *‘ Give us so much so
far as the Central Giovernment is concerned.’” And we conceded—very
wrongly in my opinion as I said at that time—we conceded that Foreign
Affairs and Army and Native States shall still continue to be under the
jurirdiction of the OGovernor General. We were introducing a kind of
dyarchy as a transitional stage in the Central Government. Sir, to this
moderate proposition, the Swarajists in this House most deliberately gave
their support. T.ord Birkenhead from his place in the House of Lords said
at the time that he was speaking not only for himself but for all sections,
for all parties in England. Even so, the Leader of the Swaraj Party,
which is the Congress Party to-day could truly say: that he was speaking
for every section in this House and in the country as a whole.
The Government have not chosen to listen to what the people
had to say. Every statement of Lord Reading and of his successor, f Lord
Birkenhead, and of the Home Member in this House—every statement
has been & bold defiant ‘“No’’ to the people’s wishes. We have read the
speech, the latest speech of Lord Birkenhead, and that is a speech which
no Sceretary of State who wants to make peace with the people of India
would have made. He wanted ‘‘fidelity and friendship’’—‘‘fidelity to the
bond.’’ T do not know how His Lordship can illustrate the lack of faith-
fulnes:® of the political leaders. I do not know what authority Lord
Birkenhead had to doubt the fidelitv of the Indian people. As I have
repcatedly mentioned in this House, the Swarajists, the non-co-operators,
came to thix House and went to the other Legislatures and took the oath
of allegiance to the King of England. Was that not fidelitv to the bond?
Sir. Lord Birkenhead perhaps understands his own language better
than wo aliens. But from my humble knowledge of the English language
T onn say that there could not be & better demonstration of fidelity to the
bond than coming to this I-.Iouse and taking the oath of allegiance to the
King Emperor and his heirs and successors, unresponsive though they are
to whatever we do. But Lord Birkenhead again asks for friendship snd
fidelity to the bond. What does His Lordship mean by that? What does:
he mean by assuming an attitude of intransigeance? Non-co-operation ie
on the other side, co-operation on this side—call it responsive or something
else.  The very presence of people in this House is an aot of co-operatien,

6 p.u.
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but Government have been spurning their co-operation. Then they say,
they want friendship. Do they mean by friand};;rip crawling like synakzs
-on their stomachs? Is that the kind of friéndship they went? Do they
want the people to come on their bended knees before Government? Do
they want that we should become—I do not want to use that phrase—
bootlickers of the bureaucracy? {(Some Honourable Member: *‘ Shoe.")
Is that what Lord Birkenhead wants? Did Honourable Members on the
other side say shoelickers. (Some Honourable Members: ‘“ No.””) 1Is that
what they want? 1f that is what they want, we will have no other policy,
no other alternative than to go on saying, ‘ No, no,”’ to the British Gov-
ermnment. I had s conversation with Colonel Wedgewood some time
before he became a Member of the British Cabinet and he was asking me
why we were so unhappy and resented British rule so much. I told him,
though 1 did not ask him to mention it in the newspapers, but still I am
glad he has felt the subject important enough to mention it in the papers—
I told him, ** Well. Colonel, can you imagine the undergraduates of Cam-
tridge being asked by a Commander or a Colonel to walk in the sun 14
or 15 miles with luggage on their heads?” *‘‘No', said he, ‘I cannot
conceive of it.”’ T said, ‘‘That is exactly what has happened in the Punjab.’’
Btudents of a college in the Punjab—of the Dayanand High School or
Dayanand College in the Punjab,—were asked to walk 14 or 15 miles
with luggage on their heads in the hot sun and there was not one student
to come forward and say ‘‘No'’' to the Commander. The British rule in
Indin has been so scientifically perfect, the British rule has carried out
the policy of all foreign Governments making the people too humble,
making the people too polite, making the people too much co-operationist,
too loval and anemic so much so that not one student would come
forward and say ‘“No'’ to the British officer who ordered them to march
in the sun with a view to terrorise or humiliate them. According to Lord
Birkenhead, that policy must go on; we must dot the i's and eross the
t's of the Government: We must accept Sir Alexander Muddiman’s
document giving us some kind of little phrasy alterations here and there
in the Reforms and then we must take it as humble servants with great
adoration, with great admiration for our '* masters '’ and say ‘‘ What shall
we take from vou next and when *’. I that the attitude that the Govern-
ment expect of us? ’

Sir, repeatedly we have come to this House and repeatedly we have
presented the National Demand. Government.know that non-co-operation
is not in existence. They feared some other movement might be launched
and what did they do? They put in prison the Swarajists of Bengal.
When we asked for bread, I said the other day, you gave us chaff. Some-
body interjected ‘‘stones’’. I said ‘‘serpents’’, the Honourable the Home
Member resented the use of that expression. I do not want to repeat the
expression ‘‘stinging serpents’’, but T would ask the Honourable !;he Home
Member to exchange his comfortable seat in the Benches opposite to the
marshes of Mandalay, to the mosquito-inhabited jails of M#ndalay and then
he will understand whether those mosquitoes are not stinging those poor
people algrost like serpents. I do mob want to use an expression which
would offend the Honourable the Home Member. but it is my conviction
that the Honourable the Home Member does not represent the British
Government in India. He represents it in his capacity asx the Home Mem-
ber, but T am of opinion, Sir Alexander Muddiman is too godd a gentleman to
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understahd the awful capacities for oppression of the system of which he
happens to be the head so fur as this House is concerned. Sir, the state-
ment that he made the other day regarding the Bengal internees is a state-
ment which has been repudiated by the whole country. The newspapers
in this country have very strongly condemned the attitude of the Govern-
menst in regard to the political prisoners of Bengal. Certain supplementary
questions were put and answers were given, but not satisfactory answers.

‘We said “‘Put on trial those gentlemen whom you have put in prison ; produce
the documents that you have against them’', but the Government would
non-co-operate. They would not give us the right of even the commonest
murderer, of even the worst class of dacoits. They will not give us the
right to defend ourselves in a court of law. They will not give these men
the right of free men. Aceording to English jurisprudence s man who is
not proved to be guilty is innocent. These men have not been proved to-
be guilty and therefore they are innocent. Ome of those men has been
olected to this House—Mr. Satyendra Mitra, The power of the Govern-
ment and the resources of the Government have denied him admission to
this House and the opportunity to discharge his duties us a Member of this
House. His constituents have elected him ans s Member of this House.

Government give you power with one hand, though I do not think there is
much power under the Reforms Act, and they take away that power at
their own will and pleasure with the other hand. That is exactly what
they have done in the case of the detenu who has been elected to this
Assembly. The power given to his constituents under the Montagu Act
is said to be a real power and yet this gentleman cannot represent his con-
stituency in this House. When we say ‘‘Trv or release the internees’’, the
Home Member says, ‘‘No, we shall transfer them to their villages and then
keep them under surveillance'’—that is to say, from a smaller prison to a
bigger prison. 1Is this the kind of justice that the British Government are
going to give to our people? Is it the kind of justice that they are going to
show, and is it for this that Lord Birkenhead exclaims, “fidelity, friend-

ship’’. How can there be friendship with people who are treating us as
enemies? And still, slaves as we are—for, Bir, this House is nothing mors
and nothing less than a House of slaves (Hear, hear); we have come
here and taken the oath of nllegiance to the XKing of FEngland

and demonstrated all the friendship of which Indians amd Indian
ropresentatives are capable, and that act of friendship is trampled

under foot, and from his place Lord Birkenhead shakes hisz gorv

claws.  (Laughter.) He is shaking his mane, that great British-
lion. (¥aughter.) Will the Honourable the Home Member explain

what more act of friendship the British bureaucracy expects of us? Does
he want us to kneel before him, to kneel before the Viceroy, to kneel before

Lord Birkenhead? If that is what they want, I am afraid they are asking

for too much. Even a worm that is trampled can turn, vea, even a nation

of trampled worms can turn: even Indians can be goaded to revolution.

But, Sir. we do not want revolution, because we want to live in thia country.

Finglishmen can clear out of this country, just as the Romans cleared out

of Britain (Laughter), but. we have got to live and die here, and that is

why we do not want a revolution, because we know the awful consequences

of & revolution. But the Government which has no sense of resppnsibility

is gonding us on to revolution.

Sir. all that Pandit Madan Mohan Malaviya urged before this House
in 1924 is applicable to-day for the rejection of the Tinance Bill. No better
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speech, Bir, has been delivered on this important question for many years;
end, Bir, I think I must go through that speech aspect by aspect and
discuss- it thoroughly. Sir, us this is an important question, I hope the
House will be indulgent, and I propose to take at least three hours on it.
(Laughter.) (Mr. K. Ahmed: ** But Pandii Madan Mohan Malaviya has
changed his ideas now, has he not?’’) My friend, Mr. K. Ahmed, says,
Pandit Madan Mohan Malaviya has chenged his ideas. Apparently the
Honourable gentleman is in the confidence of Panditji. But I was present,
8Sir, at a terrific public meeéting held in imy constituency, s mass meeting
of thousands of people, twenty-thousand or more, when Pandit Madan
Mohan Malaviya delivered one of those historie, one of those wonderful,
one of thoté inspiring speeches against the Swaraj Party (Lavghter); and in
that wonderful speech, Panditji contradicted « statement, I believe very
correctly, a statement which 1 had made at Bijnor where I had the honour
of addressing a meeting.. And he said, ‘‘Mr. Ranga Iyer says that I have
been a party to the voting for the Finance Bill. No. T was never a party
to the voting for the Finance Bill’’; and, Sir, in this House I must say
that Panditji has never been a party to the voting for the Finance Bill.
And, Sir, who that remembers that wonderful perorafion of his, that speech
moving the rejection of the Finance Bill, can feel that he would ever be a
party to its passing until the eircumstances which necessiiated his making
that wonderful speech completely changed? 8ir, in that beautiful perora.
tion, Panditji said—and his words will be remembered for many years by
generations unborn (Laughter): K

‘““ Here we have got an Executive Government controlling the destinies of India.
We are an olected majority in this House, but the. appointments to the Executive

Government are not made after consulting the Assembly, The Members who sit on
the Government Benches are entirely independent. They may insnlt us."

That is exactly what they have been doing; they have been insulting us
day after day. Every moment, every hour that they sit there is an insult
to us, is a denial to us of our right. (At this stage some Members on the
-Official Benches happened to leave their-seats.) (Mr. Chaman Lali: *‘8ir, I
hope the walk-out is going to be permanent.’’) {Loud Laughter.) If we can
go, and take their places, in. that case, (Laughter), as Ministers of a free
country, say England, I can then undemtand the position.

_Mr. K, Ahmed: Come along, come along.

. Mr. Amar Nath Dutt: You are as much a slave us we are.

Mr. 0. 8. Ranga Iyer: Again they use their nominated block, they use
their official position, to defeat us. The non-official majority which this
House is supposed to be endowed with under these mock Reforms is &
mockery, for, when Resolutions are passed by this House—and I shall place
before you a number of Resolutions that we have pnssed if Honourable
Members doubt the statement—numerous Resolutions have been passed in
this House and every important Resolution has heen pasted on, 8ir, into
the waste-paper basket. .

L
Mr. Presidéent: 1 think the Honourable Member might continue after
breakisstcto-morrow morning. The House now stands adjourned till 10
0'Clock, to-morrow morning. ‘
The Assembly then adjourned til} Ten of the Clock on Thursday, the
" 24th March. 1927
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